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LOK SABNHA
Thuraday, 5th September, 1967

The Lok Sabha mat at Eleven of the
Clock.

[MR. Speaker in the Chair]

ORAL, ANSWERS TO
QUESTIONS

Revision of UN. Charter

*1489. Shrl D. C. Sharma: Will the
Prime Minister be pleased te state:

(a) whether Government of India
participated in the discussion in the
United Nations Assembly regarding
the revision of U.N. Charter; and

(b) if so, what were the views
expressed by its spokesman?

The Deputy Miunister of Externat
Aftairs (Shrimati Lakshmi Menon):
(a) Yes, Sir.

(b) QOur representative stated that
the present time was not appropriate
for reviewing the Charter. He urged
that the Commuttee, set up to con-
sider the fixing of time and place for
a General Conference to review the
Charter, should continue and be
requested to make its recommenda-
tions not later than its 14th session
that is in 1959. (These views of India
were shared by several other
countries angd a resolution in this
sense was adopted by the Assembly
without opposition). =

Shri D. C. Sharma: What were the
reasons which weighed with the
Government of India to say that the
time for the revision of the Charter
was not propitious just now?

Shrimati Lakshmi Menon: It was
thought that the international situa-
tion should ease a little more and also
that the UNO itself should become
more representative of the peopleg of
the world,

11964

Shri D, C. Bharma: May I know it

the Government of India had e

suggestion under review that the

representation at the UNO should be
on the population basis?

The Prime Minister and Minister
of External Affatrs (8Shri Jawsharial
Nehru): No, Sir. We did not and we
do not think that it is a feasible
proposition.

Displaced Persons from Rast Pakistan

*1481. Shri H. N. Mukerjee: Will
the Minister of Rehabllitation amd
Minority Affairs be pleased to state
the number of East Pakistan displaced
persons sent to camps in Orissa since
1950 and the number permanently
rehabilitated so far?

The Minister of Rehabllitation and
Minority Affairs (Shri Mehr Chand

Khanoa): Information is being
collected and will be laid on the
Table of the Lok Sabha in due

course.

Shri H. M. Mukerjee: What steps
have been taken by the Government
to ensure that the refugees are so
placed in camps that they can earn
their livelihood either through the
camps being linked with some Plan
projects or community development
schemes or something like that go
that they are not compelled by sheer
distress to desert the camps as hag
often happened in the case of
Orissa?

Shri Mehr Chand Khanna: There is
only one camp in Orissa—Charbatia.
There we have about 4,000 persons
who have been recently moved from
West Bengal into Orissa, We have
already a scheme in our hand for the
expansion of the Chikka foreghore
lake—about 2500 acres. [ am also
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taking steps to see that some kind of
training and production centres are
set up even in the camp itself,

Shri H. N. Mukerjee: May I know
it the attention of the Minister has
been drawn to a Press statement
issued some two months ago by Shri
Gadadhar Datta, Secretary ~to the
Congress Assembly Party in Orissa,
pointing out conditions in Xoraput
which is in the proposed Danda-
karanya area are such that the
refugees just could not be rehabilita-
ted there for unavoidable physical
and other reasons for no fault of
their own or of the Orissa Govern-
ment?

Shri Mehr Chand Khanna: In that
statement the reference is to the
Dandakaranya scheme which ig still
in the exploratory stage. We are
having surveys made and I can assure
the hon. Member that every possible
step will be taken to see that the area
is properly developed and an integ-
rated plan is put up so that there is
the remptest possible chance of
desertions.

Shri Panigrahi: May I know the
total amount of money granted so
far to the Government of Orissa from
the Centre for refugee rehabilitation
in that State since 1850?

Shri Mehr Chand Khanna: ] am
afraid I have not got the figures
-with me now. *

Shri A. C. Guha: May we take it
as an assurance from the Minister
that in the Dandakaranya scheme
unless a particular area is fully
developed, no refugee would be sent
there?

The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nehru): No, Sir; certainly not. 1
think in the development jtself the
refugees should take part.

Shri S8adhan Gupta: How is it that
the Government has such a large
number of persons to be rehabilitated
because, presumbably, it is one of the
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most important figures if the Govern-
ment has to evaluate the success of
its efforts for the rehalfMtation of
the East Bengal refugeea?

Shri Mehr Chand Khanna: If the
hon. Member is referring to Orissa.
the total refugee population is about
12,600 out of whrch 4,000 are in
camps and the rest are in some short
of colonies.

Shri Jaipal Singh: In the informa-
tion that the hon. Minister has
agreed to collect, will he be pleased
to collect the break-up as between
tribals and non-tribals?

Shri Mehr Chand Khanna: If the
hon. Member is referring to Dands-
karanya scheme, I can assure him
that we will see that the interests of
the tribals are duly protected.

Shri Jaipal Singh: My question
does not relate to Dandakaranya or
anything like that. It relates to the
people coming from East Pakistan. I
would like to have the break-up as
between tribals and others.

Shri Mehr Chand Khana: As re-
gards East Pakistan, they are all
migrants coming out on migration
certificates. I have no idea whether
there are any tribals among thém.

Shri Jaipal Singh: The hon. Minis-
ter does not seem to realise that
there are tribals in this world at all.
1 would like, if it is possible, to know
whether there are tribals.

Shri Mehr Chand Khana: As far as
the migrants from East Pakistan are

concerned, [ will try to make out it

there are any tribals among them.

News Reels

*1492. Pandit D. N. Tiwary: Wil
the Minister of Information and
Broadcasting be pleased to state:

(a) whether it is a fact that
quarterly editions of newg reels
spot-lighting the achievements in
economic, agricultural and industrial
sphereg under the Five Year Plan are
produced in regional languages and
are made available to the public.
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(b) whether these news reels are
distributed free; and

(c) if so, the number of news reels
so far distributed?

The Minister of Information and

Broadcasting (Dr. Keskar): () The
quarterly editions of the newsreeis are
compiled out of items relating maing-
to the activities relating to the Five
Year Plans in the weekly newsreels
released by the Films Division and
at present, they are produced Wwith
commentary in Hindi, Bengali, Tamil
and Telugu. Recently English and
Kashmuri versions have been added.

(b) No, Sir. A statement showing
the rates for sale and hire of all such
films is placed ¢n the Table of Lok

Sabha [See Appendix IV annexure
No. 59 ]
(c) Eight,

I may add for the information of
the hon. Member that the Govern-
ment, sem:-Government departments,
educational institutions, hospitals,
charitable, social welfare and non-
profit organisations get it free of
charge.

Pandit D. N. Tiwary: May I know
whether any special steps had been
taken to show these reels in rural
areas free of charge and if so
whether any assessment has been
made how far people have come to
know about development projects?

Dr. Keskar: These are shown by
our own orgamsations on Five Year
Plan publicity in the rural areas and
a large number of copiles are given
to the community development blocks
also.

Pandit D. N. Tiwary: What has
been the sale proceeds realised by
the sale of all these eight news reels
in different languages?

Dr. Keskar: I would require notice.

Shri Mahanty: May we know why
these news reels are not produced in
other regional languages than those
referred to by the hon. Minister?

5 SEPTEMBER 1057
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Dr, Keskar: This was begun in
these languages. It iz our objective to
produce these news reels in all the
languages, and I might inform the
hon. Member that already we are
taking steps to see that they are
produced in all the regional languages.

Shri Mahanty: May I know whether
during the last General Elections
these news reels were shown in all
..o constituencies where the Congress
Party was interested?

Dr. Keskar: No, Sir.

M1 Speaker: We are going away
from one thfng to the other.

Shri Narayanankutty Menon: Are
Government aware that certain
private news agencies are taking
certain documentaries which give a
distorted version of the activitiegs of
the States and the Central Govern-
ment, and whether there is any
provision for prior scrutiny of these
before they are sent fo foreign
countries?

Dr. Keskar: There is no ban either
on the productisn of any film or on
the export of such film outside the
country at thig time.

Shri Narayanankutty Menon: My
question was whether there is any
provision for prior scrutiny or
censoring of these documentaries
before they are sent abroad.

Dr Keskar: I am repeating that
whether it 1s a documentary or a
feature film, production by any per-
son whether foreigner or Indian 15
not under the present rules subject to
scrutiny.

o fagic & I

*owg3. o WARTAWM A
w7 & {9 T aqr I T g5 Xa €
Fav w41 fw

(%) fodtm g awfy g o
§ gag fage &« SO wwy
&R & daw § ¥y v wiaw foig
fasgr mar & ;
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(w) afx g, 1 s Fokg &
wurwar § ?

(w) frvrrd Wik g
oWy F waw: WAy ¥ Iowr fag
Rl . .

(¢) wm daw § fagc A%
o A WY AT 9T Wy A
foily frmT T & WX

(¥) aft g, @ sUwT WT @y

?

oM wt (st sk W)
(%) B (¥): fomr sz ffw dw-adin
¥ T & feafas & @ faax
w T 91, 99 §99 fagr g ®
T Ty Jaferr fRR 4 0 g )
AT T & IT GIEr awiar
¥9 WY oF dow F fa=vT famam mar 4
fagre T § fead=-andfiy Qo= &
MY foelt faomer gT WA G Y
staife gemd mfas ®F @y
o —

2. fagre gueerede dwEdy
3. w1 & W F fawr W faw
A, Qe el

W qa¥ ¥ wrEeAr § famw
qGT AR W ¥ Iurn & fean
{¥o ®T® Yo ®T WATAT IR

t

o fagTor a1 Y Y qT wen
wiar 8, foed T o & fe 4@
R Ty R AW HeET we-
wl ¥ fawe & fod texs & am
texy ¥ 7t m@ aw  fred Wl
fad w1y & | (¥Hwq afcfmex ¥, wm-
™y qWTto)
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freftw  drorr W & fagre & Ay
wor e g & R ty.ve
wF 5o WY sqEeqy wraf

« siwronw T ;w9 Twer ¥
T wwar § e gy 1@ Iumt & fad
T gy IOt & farere & fag seda
oarél fad M3 & 1 W R AT weAr g
fie 3o & . fiegd s wmeE dw
¥ ¢ ok e gdafr Ax W €

W 7§ g : O ARy |-
Frddr k& A grod o @
fomwr 43 fars feqr & & ofemw &
% § wik Ay oy Sedfe F e ok &
® 67 AEAE G AT )

o) s Qe 1« &ar § A qEaT
g fe w1 oft sy gy o7 3o § faw
vfammca g arfam &Y 70 fae &
oo & fod areda Ay Teearey
fer g ?

Mwyadwg: & ar @
Ty qfer & o @S d ) S
W& ST ST & IR e dfkzw 91
wfaeT frar I &1

Shri Jaipal Singh: Part (a) of the
question relates to information re-
garding North Bihar. If I have under-
stood the hon. Minister’s reply
correctly I think the information he
has given is in regard to Bihar as a
whole. If it is in relation to North
Bihar, I would like to know where
North Bihar begins.

Shri Manubhai Shah: If the hon.
Member reads the statement correctly
we have also indicated which of the
factories will be located in North
Bihar—they are mentioned, ‘North
Bihar' in brackets. Usually it is not
our custom to divide any State
geographically as such the demarca-
tion would be absolutely arbitrary.
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Even then, to satisfy thig question we
hl::e tried to indicate North Bihar
also.

Shri Mahanty: In view of the
accepted policy of dispersal of indus-
tries, may I know whether it is a fact
that according to the licensing policy
which is pursued by the Government
of India at the moment, such un-
developed areas, like North Bihar
have been completely ignored and
industrialised areas like Bombay and
Calcutts have been given preference?
May I know whether thlt ig a fact?

. Shri Manubhai Shah: It is a wholly
incorrect statement. We are all the
time pursuing a policy to see that
regional disparities are reduced as far
as possible.

Shri Mahanty: May I know how
many joint stock companies have
been granted licences to set up indus-
try in the under develdped areas and
whether this can be subtantiated
from the records of licensing?

.

Shri Manubhai Shah: To substan-
tiate a thing like that is not possible
in guestion hour but the genersal trend
has been, and if he looks to the
licences he wil] realise ang also
appreciate that it has been our
constant policy to consider the
applications from the angle of
regional development also. Of course
all industries cannot be considered
from that angle only; economiec
factors are overwheighing and they
have to be taken principally into
consideration.

Stri Shree Narayap Das: Out of
some of the industries that will be
set up under the public sector, may
1 know how many will be started in
North Bihar?

Shri Manubhai Shah: That is given
here. Perhaps the Procelain Factory
mentiened here is hkely to be
started in North Bihar. But the
location of the factory will be left to
the State Government and also the
availebility of raw materials in that
particular place.
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Will the Minister of Labour and
Employment be pleased to state:

(a) whether a list of industries
both in the public and private sectors,
where the scheme of labour participa~
tion in management can be introduce
ed, has been approved by tha
Tripartite Committee;

(b) whether Councils o2 Manage-
ment will be set up under the
scheme; and

(c) whether the State Transport
Services is one of the approved
industries?

The Deputy Minister of Labour
(Shri Ablad AHl): (a) to (c). Yes.

Shri Tangamani: In the Fifteenth
Indian Labour Conference it was
decided that this perticipation in
management will be extended to
fifty factories. May I know whether
these fifty factories have been listed?

Shri Abid Al; Some of the units
have been selected according to the
decision of the Tripartite Committee
which was held recently. For the
others the organisations have been
asked to suggest the units.

Shri Tangamani: May 1 know
whether any of the textile mills in
Kanpur and Coimbatore have been
included and, if so, what they are;
also, whether the Madras State
Transport Service is one of the units?

Shri Abid Ali: For textiles the
Tripartite Committee has selected the
cotton textile mills at Ahemedabad,
Bombay, Kanpur, Madras, Coim-
batore, Indore and Nagpur. With
regard to Transport....

Mr. Speaker: Why not he place the
list on the Table?

Shrl Abid Ali: It is small, Sir. With
regard to Transport it will be the
workshops in two States (the names
of the two States have not yet been
fixed) and of the D.T.S.; and perhaps
Dapodj workshop also.
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Shri Tangamanl: May 1 know
whether the Madras Government
State Transport Service ig one of the
units included? ’

Shri Abld AN: It is for the Tyi-
partite Committee to fix these :‘etails.

Shri S. M. Banerjee: May I know
the industries under the public sector
where the scheme is being intro-
duced?

Shri Abid Ali: Railway workshops,
Posts and Telegraphs, Ports, Ship-
yards, Government Mines, under-
takings in the States, Insurance Units
of the Life Insurance Corporation.

Mr. Speaker: Why does he insist on
reading them? If the list is large. ...

Shri Abid AlM: That is all, Sir.

Mr. Speaker: Whenever the list 1s
large, they will kindly place it on
the Table instead of reading the
whole thing.

Shri S. M. Banerjee: May I know
the reason for excluding the Defence
industry?

Shri Abid All: This 1s a decision by
the Tripartite Commitee, not our
decision.

Ways and Means for Second PFive
Year Plan

*1435. Shri Sanganna: wiall the
Ministex of Planning be pleased to
state:

(a) whitther the State Gouvernments
rave been addressed to find ways and
means for increasing the revenue to
finance development programmes
under the Second Five Year Plan;
and

(b) if so, with what results in each
State?

The Parliamentary Secretary to
the Minister of Labour and Empioy-
ment and Planning (8hri L. N.
Mishra): (a) Yes, 8ir. The Planning
Commission has been time to time,
discused with State Governments the
desirability of iIncreasing their
revenues, so that adequate resources
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may be raised for financing the
Second Five Year Plan.

(b) In 1958-57 as well as in 1987-58
a number of State Governments
have adqopted adjtional measures of
taxation. Twod statements giving
estimates of expected yield #from
additional measures proposed in
variousg States in 1956-57 and 1057-358
are placed on the Table of Lok
Sabha. {See Appendix IV annexure
No. 61.]

Shri Sanganna: As it is the ulti-
mate intention of the Government to
stick to tRe core of the Plan, may 1
know whether any changes will be’
made in the overall Plan?

Shri L. N. Mishra: The Planning
Commiuission is still at work so far as
the question of adjustment in the
Plan priorities is concerned. There-
fore it will be difficult for me to
say anything at this stage.

Shri Sanganna: In the figures
mentioned in the statement from
dafferent States I want to know what
factors have been taken into conside-
ration in imposing additional taxa-
tion?

Shri L. N. Mishra: The State Gov-
¢roments are sticking to the
recommendations of the Taxation
Enquiry Commission and they are
trying to implement as many of the
recommendations as is feasible for
them.

Shri Harish Chandra Mathur: Is it
a fact that the various Members of
the Planning Commission have
allottegd to themselves certain of the
States and are visiting them? May 1
know what is the purpose of this and
what is the scheme of things?

Shri L. N, Mishra: It 15 a fact that
the Members of the Planning Com-

mission including the Deputy
Chairman are visiting the various
States. The Deputy Chairman has

already visited Madras and Kerala.
They are consulting the State Gov-
ernment and trying to know their
position so far as the adjustment
regarding priorities in the Second
Five Year Plan is concerned.
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Shrimatf Renukx Ray: As the
taxing capacity of State Govern-
mentg is very limited and they are
not encouraged to raise loans, how
doeg~ the Government expect the
State Governments to raige additional

revenues to finance the Second
Plan?
Shri L. N. Mishra: They have

raised additional revenues in 1958-57.
The various State Governments have
got revenue from additional taxation
to the tune of Rs. 147 crores in
1956-57, and 1n 1957-58 also they
expect to raise additional revenue to
the tune of Rs. 16'54 crores, and we
expect that the State Governments in
apite of their difficulties will be able
to0 meet their commitments. Of
course, they are encountering some
difficulty also.

Shrimati Remuka Ray: Is i1t not a
fact that the State Governments
have taxed to the hilt and raised all
the amount that they could raise.

Shri L. N Mishra: It 1s a matter
of opimon, but I feel they are trying
thear very best in spite of theiwr diffi-
culties.

Shri C. D. Pande: May 1 know if
the Government of India have
received any representations from
some of the State Governments
saying that every little scope 1s left
for taxation on account of the
intensive taxation launched by the
Centre 1tself?

Shri L. N. Mishra: I would require
notice.

Shri Gajendra Prasad Sinha: May
1 know whether there has been any
increase recently 1n the revenue
receipt of Kerala State, and i so, by
what per cent?

Shri L. N. Mishra: I will require
notice.

Shri Ranga: In the case of grants
made by the Centre on a matching
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basis, what happens 1f the State
Governments are unable to provide
their part, namely 50 per cent? Is
there any arrangement by which this
money is being funded here so that
if and when the State Governments
are able to raise their part of the
funds, whatever is allocated to them
by the Centre could be made use
of?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): This question has been
agitating us for some time past, and
I believe that some ways out have
been found, so that they might take
advantage of the help from the
Centre even if they cannot match it.
I cannot give the details without
reference.

Shri Nagi Reddy: In view of the
fact that during 1957-58 a number of
budgets have been deficit budgets in
the State, may I know what new
preposals have been made to the
States thig year?

Shri L. N. Mishra: Every State
Government has some new taxation
proposals also, and I believe....

Shei Nagi Reddy: I want to know
what new proposals the Centre has
sent to the State Governments this
year?

Shri1 Jawaharjal Nehru: This ques-
tion should be addressed to the
Finance Minister, not to my colleague
in the Planning Mimstry, and if it is
addressed, probably facts and figures
can be found such as we know them
and placeq before the House.

Hindi in Diplomatic Dealings

*1496 Shri Shivananjappa: Will the
Prime Minister be pleaséd to state:

(a) whether the External Affairs
Ministry i3 now encouraging the use
of Hindi 1n its formal diplomatic
dealings; and
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(b) it so, what other important
steps have heen taken to encourage
Hindi in the diplomatic dealings?

The Deputy Minister of External
Affairs (Shrimat! Lakshmi Menon):
(a) Use of Hindi is encouraged in all
diplomatic dealings so far as possibie,

(b) All letters of Credence, Com-
mission, Introduction, Recall and
Commissions of Appointment in
favour of Indian Envoys abroad, and
the acknowledgemenis of Letters
received from Heads of other States
are issued in Hindi with ready trans-
lation of the same in English. Com-
missions of Appointment of Indian
Consular Officers abroad and Exe-
qguaturs for the foreign Consular
Officers posted in India are prepared
in Hindi and English rendering of
the text is attached.

Invitations to Heads of Missions are
sent in Hindi with English translation.
Invitations to State Banquets and
asimilar functions are issued in Hindi.

Steps are being taken to issue in
Hindi the Letters of Credence in

favour of Indian Delegations attend-

ing conferences abroad.

Shri H, N. Mukerjee: May I know
if it is Government's idea that,
except for ceremonial occasions- when
Hindi as our official language should
certainly be used, we should also
spend time and money for a wider
use of Hindi in preference to English
which hag already come to replace
French as the language of world
diplomacy?

Mr. Speaker: It is a suggestion for
action. There is the Language Com-
mission’s Report. Next question.

Shri Hem Barua: I wish to put a
question.

Mr. Speaker: I am not going to
allow. Hon. Members may make
representations to the Parliamentary
Committee,

Shri Nagi Reddy: The Committee is
only regarding the language question
so far ag the country inside is con-
cerned.
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Mr. Speaker: Country inside or
outside, wherever this country has got
dealings.

Coal Mines Labour Welfare Fuad

*1407, Shri P. C. Bose: Wil the
Minister of Labour and Empioyment
be pleased to state:

(a) whether it is a fact that the
building programme of the Coal
Mines Labour Welfare Fund has
been held up for want of building
materials;

(b) il so, the arrangement made by
Government to supply the materials;
and

(c) the alternative proposals, if any,
to build houseg without the material,
which are in short supply?

The Deputy Minister of DLabour
(8hri Abid All): (a) to (c): The
building programme is not in full
swing Yet and therefore there has
been no hold up so far on acount of
shortage of cement and steel In
the future, apart from the fRare
which the Fund will get out of
available supplies, alternative speci-
fications are being worked out, which
will eliminate or reduce the demand
for scarce materials.

Shri P, C. Bose: May I know
whether as a result of these new
specifications for building materials,
the number of applications for bulid-
ing houses has increased?

Shri Abid Al: We have received
applications for about 3,000 houses
Twenty-nine thousand sites have
aiready been selected.

S8hri A. C. Gaha: Ig it true that
this fund is accwmulating huge
balances and the balances are
increasing year by year and if so, may
I know if the Government has any
scheme to make better use of the
funds collected every year?

8hri Abid Al: Yes, Sir. We have
got about Rs. 3'60 crores in balance,
and the proposal is to construct about
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30,000 houseg during the next three
or. four years, and all the actumulat-
ed amount will be exhausted.

Shri A. C. Guha: s there any

proposal also to increase the hospital
facilities?

Shri Abid All: Yes, Sir.

Small Scale Industiries

*1498. Shri Harish Chandra Mathur:
Will the Minister of Comumerce and
Industry be pleased to state whether
Government have made any evalua-
tion of the work done by Small Scale
Industries Organisation including that
of the Directors of Industries of
various States?

The Minister of Industry (Shri
Mannbhat Shah): Ewvaluation of the
work done by the 8mall Industries
Organisation has not been made so
far, though arrangements for periodi-
cal sample evaluation surveys are
under consideration.

Evaluation of the work of the State
Directors of Industries is the function
of the respective State Governments.

8hri Harish Chandra Mathur: What
are the reasons for not taking up the
evaluation work, as has been done in
respect of the community projects,
particularly in view of the very

discouraging reports in the com-
munuty projects, about small-scale
industries?

Shri Manubhai Shah: Firstly this
work wag started only two years
back. Even two years fully are not
out. Also the organisation of small-
scale industries being spread over
such a vast country, it is very diffi-
cult to get correct statistics from the
small man. Even then, we are trying
first the sample method of survey,
and once we get certain basic data, it
is our intention to get regular evalus-
tion done of the entire work.

Shri Harish Chandra Mathur: May
I know if ag a result of this sample
survey the hon. Minister is aware of
the causes which are obstructing the
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growth of asmall-scale industrios?
May I know what are the cawses and
what action has been taken by the
Government 1n this matter?

Shri Manngbhai Shah: Firstly 1 may
submit for the informatiom of the
House that the work done by this
organisation is quite considerable. It
has been able to give 15,000 parties in
the country technical guidance and
advice; 3,228 persons have been
assisted to start new industries; 32,000
visits have been paid by our techni-
cal officers to give guidance to various
people, and 49 foreign experts
are being brought to our
country to advise various units of
which 19 are alreedy in position. Se,
a considerable amount has gone
and we have found that the maim
difficulties are go obvious and known
to the House. One is lack of finance,
the second is lack of technical =skill
and proper training, and tle third is
lack of proper organisational capacity
of the small man. Al]l thege are being
continuously looked into and removed
from day to day whenever we coms
in contact with them in the States
and in the Centre.

Shri Viswsnatha Reddy: May I
xnow whether any special drive is
bemng undertaken to see that the
small-scale industries develop in
areas which are unsuitable for the
location of big industries?

Shri Manubhal Shah: That is one
of the very principal considerations
in undertaking small-scale industries.
Even though in this country industrie-
lisation  itself js very small and
Iimited and as such we would like to
spread small-scale industries through-
out the country.

Shri 8. R. Aromugham: May I know
whether Government have taken any
steps to bring about co-ordination
between the large-scgle and small-
scale industries go that they may
interdependant, and if so, how many
large-scale industries have agreed to
the proposal and the results thereof?

Shri Manubhai Shah: The indus-
trial policy statement made in 1958
really lays down our policy of a
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complete co-ordination between the
large-scale, medimum-scale and smali-
scale industries. We have tsken
tt_lrther steps to see that the policy is
vigorously implemented, We have
addressed letters to the large-scale
industries to have ancillary and
teeder industries attached to them so
thet through the technical help of
the large-scale industries, srnall-scale
industries can develop.

Shri Ranga: Is any effort being
made to get these people registered
80 that Government would have
accurate information with regard to
the location of these industries, the
scale on which they are carried on,
their needs, the number of people
employed etc.?

Shri Manubhal Shah: Yes, Sir.
Though there is no actual registra-
tion“under the law, we are trying to
maintain a regular list of the new
industries that are coming up.

Shri Harish Chandra Mathur; 1Is
the hon. Minister aware that aven to
this day the large scale industries get
supply of electric power at a cheaper
rate than the small scale industries
which can hardly afford it?

Shri Manubhai Shah: That ;5 a
fact, but it is a very great historical
thing, and we cannot change the
current in a day. It is our intention
to see that electricity required by
small industries i8 subsidised and,
therefore, we have a scheme for
seeing that no industry set up 1n
the small scale sector pays more than
one and a half an anna per unit.

Shri S. R. Arumugham: May I
know whether an American expert
was appointed by Government to
study the progress of small scale
industries? If so, what are the findingg
of that expert, and how far Govern-
ment have implemented his recom-
mendations?

Shri Manubhal Shah: There have
been so many experts from various
countries including America. Which
particutarly expert is the bhon
Member referring to? But I can say
that all the recommendations made
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by various experts under the TCM
and Ford Foundation and other differ-
ent organisations heve been very
carefully looked into.

Shri 8. R. Arumugham: The expert
appointed regarding purchase of
stores,

Mr. Speaker: The hon. Member
only wanted to ask one more
question.

Landless Labourers

*1500, Shri B, 8. Murthy: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Government have any
scheme to afford quick and easy
facilities to the landless labourers to
migrate in search of work during
seasonal operation; and

(b) if so, the details,of the scheme?

The Parliamentary Secretary to the
Minister of Lahour and Employment
and Planning (Shri L., N. Mishea):
(a) No.

(b) Does not arise.

Shri B. §. Murthy; May 1 know
whether Government are contemplat-
ing providing special trains and
special boats at concessional rates to
this agricultural labour to migrate
from one place to the other in search
of work?

Shri L. N. Mishra: The question of
agriculturai labour is mainly &
subject of State Governments. If the
hon. Memober will logk into the
recommendations made in the Second
Five Year Plan, especially two
chapters, one on labour policy and
the other on food and agriculture, he
will find that some recommendations
have been made, and efforts will be
made to provide employment to
them at the spot.

Shri B. 8. Murthy: May I know
whether the Planning Commission at
least has studied this question and has
provided any facilities for the welfare
92 these agricultural labourers?
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Shri L. N. Mishra: The question
has been studied at great length, and
there is a report on agricultural
labour. The Planning Commission has
also ‘given some attention and made
some concrete suggestions in VY its

Report. The hon. Member can refer to
that.

S8hri Nagl Reddy: Are Government
aware of the fact that the migration
ot agricultural labour is increasing
due to their being evicted from lands
which are being occupied by the
political sufferers and landlords in
Andhra?

SBhri L. N. Mishra: I am not aware
of it.

Shri Nagi Reddy: Their number is
increasing and, therefore, something
should be done.

Shri L. N. Mishra: The subject is

within the purview of the State
Government.

Shri Ranga: Apart from the fact
that this 1s considered to be one of
the State responsibilities, has the
Planning Commission given any
attention at all to the various con-
ventiong and resolutions also passed
by the ILO in regard to the manner
in which such temporary migration
of labour from certain centres to
other centres of employment in
agricultural seasons should be
protected?

Shri L. N Mishra: I agree that
there may be some difficulties. In so
far as this question of migration is
concerned, the State Governments
will have to look into it The Plan-
ning Commission perhaps will not be
able to do much in this direction.

Dr. Ram Subhag Singh: Are Gov-
ernment aware that in some parts of
the country, especially in Punjab and
around Calcutta, there ig much
scarcity of agricultural labour felt
whereas in other partg there is quite
a good number of them? If so, what
is the reason for not giving facilities
to migrate to these agricultural
labourers?
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Shri L. N. Mishra: We shall send
the hon Member’s suggestion to the
State Governments concerned.

Shri Gajendra Prasad Sinha: May
I know whether any effort has been
made to survey the actuel number of
landless labourers in different States
in India? If not, is tliere any such
proposal to do it?

Shri L. N. Mishra: No survey has
yet been made and perhaps there is
no proposal at present to do so.

S8hri B. 8. Murthy: May I know
what steps are being taken by the
Centre to persuade the State Gov-
ernments to do something by thig
agricultural labour who number
nearly 60 million?

Shri L. N. Mishra: We do try to
help agricultural labour We have the
Minimum Wages Act and that is
being mmplemented by some of the
State Governments. The hon. Member
will agree that the main problem of
the agricultural labour is the question
of providing employment o them
and we believe that in the Second
Plan due to developmental works,
NES blocks and Commumnty projects
and minor irrigation schemes, some
employment opportunities will be
provided to them

Dr. Ram Subhag Bingh: A large
number of agricultural labourers
from the Gorakhpur side, Gazipur,
Ballia etc. go to Assam and other
places. I want to know why Govern-
ment have not so far assessed their
difficulties and h#ve not given any
facilities to them to go to those-
regions, whereag they are giving all
sortg of facilities to other sections of
society.

The Deputy Minister of Labour
(Shri Abid Al): As regards Gorakh-
pur labour, there is an organisation

which takes care of them and sends
them to the collieries.

Dr. Ram Subhagy Singh: What
facilities. ., .

Mr. Spesker: I cannot go on to a
debate on this subject now. The hon.
Minister has said that jt is left to
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the State Governments to allow them
to go from one place to another and
also to give facilities. There are
suitable occasions to raize this
Jmatter.

Shri Nagi Reddy: It is the Central
Government that can take action In
this regard.

Mr. Speaker: On a single question
I cannot allow & half-hour or one
hour discussion now.

Shri B. S. Murthy: We want a half-
hour discussion.

Mr. Speaker: Let us see in proper
aourse.

National Plan Day

+
Dr. Ram Subhag Singh:
*1801. 4 Shri Banganna:

Will the Minister of Planning be
pleased to state:

(a) whether any assistance is pro-
posed to be given to the Universfties
in India to celebrate the 13th
September, 1957 ag the National Plan
Day; and

{b) the amourt of monsy spent by
Government  on the Planning

Forumg go far?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra): (a)
The field Publicity Officers of the
Ministry of Information and Broad-
casting, the Universities, the State
Governments and other authorities
have been requested *n render all
possible assistance to the University
Planning Forums for celebrating in
a fitting manner the National Plan
Day on September 13, 1957.

(b) There is, as yet, no expendi-
ture incurred on Planning Forums,
as such, but the Planning Commission
have so far incurred an expenditure
of Rs. 84,866'95 on conferenceg and
meetings convened by them of
representatives of Planning Forums.
In addition, the Ministry of Informa-
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tion and Broadcasting bas givem
financial assistance amounting in all
to Rs. 2680/- +to three Planning
Forums for organising seminars om
the Five Year Plan.

Dr. Ram Bubhag Niagh: To what
extent has the establishment of
Planning forums in our educational
ipstitutions throughout the country
succeeded in enlisting the co-opera-
tion of students and teschers in the
succesful execution of the Plan?

The Prime Minister and Minister of
External Affairs (Shri Jawabarial
Nehru): I do not know how the hon.
Member measures and weighs these
things, but there can be no doubs
that the estabfishment of these Plan-
ning forums in Universities among
teachers and students has been of the
greatest advantage to everybody
concerned, that is to say, their under-
standing and making it a two-way
traffic. They are making suggestions;
that is most important, and I have
no doubt it ig doing a great deal of
good.

‘Shri Ranga: Are these forums sup-
plied with necessary literature?

Shri Jawaharlal Nehru: Oh, yes;
they are supplied with all the
literature,

Dr. Ram Subhag Singh: May I
know the number of Universities in
which such forums have been
established?

Shrl L. N. Mishra: All the Unijver-
sities have been covered. In 1855, we
had 170, and today the number s
155.

Dr. Ram Subhag Singh: What part
of the population has been approach-
ed by these students’ forums and
planning forums?

Shri L. N. Mishra: These forums
are located in Untverstiies and
colieges. Sections of students
interested in economics and planning
subjects do take part in it. Perhaps
the hon. Member might have heard
of these forums. These boys have
done very many constructive works



11987 Oral Answers
and also participated ip the small
savings drive and collected the sum of
Rs. 32,000. They have also worked on
road construction etc.

Shri Banganna: May I put a ques-
tont

Mr. Speaker: I looked at the hon.
Member. He was not getting up.

Shri Sanganna: I was getting wp.

Mr. Speaker: He did not get wup.
Anyway, he may aask ‘the question.

Shri Sanganna: May I &now
whether the subject of Planning has
been inciuded in the gyllabuses of the
different Universities?

Shri L. N. Mishra: 1 would require
notice.

N.ES. and Community Development
Blocks in Manipar

*1503. 8hri L. Achaw Singh: Will
the Minister of Pianning be pleased
to state:

(a) whether any evaluation officer
has been appomted to examine the
progress of development works in
National Extension Service Blocks
and Community Projectg in Manipur;

(b) it so, whether he has submitted
any report; and

(c) whether his office is still
functioning in Manipur?

The Parliamentary Secretary to
the Minister of Labour and Employ-
met and Piannimg (Shri L, N.
Mishra): Parts (a) to (¢). An Evalua-
tion Officer wag posted to Manipur on
the 8th December, 1055 and he
worked there till the 25th October,
1956 when he had to leave the
Organisation on transfer eilsewhere,
During this period he submitted
report on the working of a National
Extension Service Block. The
Evaluation work in Manipur is now
being done under the gupervision of
the Evaluation Officer, Sichar
{Assam). A separate officer for Mani-
pur is being appointed through the
UPrS.C.
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Shri Rungsung Suisa: May I know
how many N.E.S. Blocks there were
in the hills and plaing of the State of
Manipur? Whether the various places
in the hills and the plains have been
covered in the first Five Year Plan
and what is the progress of these
Blocks in the first Five Year Plan?

Mr. Speaker: How mmny questions
in one? Hon. Members will make
their questions short and also ask
only one qQuestion at a time, What is
the question?

Shrl Rumgsongy Suisa: In Manipur,
in the First Five Year Plan there
has been failure in the case of NE8.
Blocks and I want to know the
progress thereof and the causes for
the failure and what steps Govern-
raent have taken to overcome that?

Mr. Speaker: I have not been able
to follow the question at all.

Shri Gajendra Frasad Sinha: How
many N.ES. Blocks there were in
the First Year Plan and how many
have failed?

Shri L, N. Mishra: No Blocks failed;
so far s« Manipur is concerned, I de
not know how many there are.

Shri Thimmaiah: May I know
whether evaluation work has been
done in respect of these Blocks in the
whole of the country?

Shri L. N. Mishra: There are 21
Blocks one in each State and evalua-
tion has been done in each of ths
centres.

Second Five Year Plan

*1504. Shri Tyabji: Will the Minis-
ter of Planning be pleased to state:

(a) whether Government Droposs
to bring out a new edition of the
Second Five Year Plan re-arranging
the figures in the Plan for the States
as framed after their reorganisation;
and

(b) if not, how Governm¢nt pro-
pose to make the evaluation and
progress reporis, which will be
Statewise, comparable with the
targets given In the Plan?
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The Parliamentary Seeretary to
the Minister of Labour and Employ-
ment and Planning (Shri L. N.
Mishra): (a) and (b). The provisions
under different heads of development
for the plans of States after re-
organisation have been finalised and
will be indicated in the next progress
report on the Plan to be published by
the Planning Commission,

Shri Tyabji: In view of the fact
that we are told that many of the
schemes will cost more than the
original estimated costs, does Gov-
ernment propose in this new publica-
tion to give the new costs—the in-
creased estimated costs?

Shri L. N. Mishra: The report of
the fiigt year of the Second Five
Yeer Plan will deal with the subject
of allocation made after the reorgani-
sation of States. So_far as the question
of increase in costs 1s concerned, it
is a disputable matter.

Shri C. R. Pattabhi Raman: Will
Government also indicate in the
report the fixation of priorities if
there are any?

Shri L. N. Mishra: The report will
be of the yecar that has already
passed and the re-allocation of priori-
ties does not arise.

Shrimati Renu  Chakravartty: We
have heard that there are to be
ycarly targets. May I know if in the
Second Five Year Plan there is any
method to make avafable to the

Members the targets from year 1o
year?

Shri L. N. Mishra: The annual Plan
15 worked out every year and
they may be available with each of
the State Governments.

pr. Sushila Nayar: The hon. Parlia-
mentary Secretary has stated that
increase of costs is questionable or
disputable. Some such adjective, he
used. Does he mean that the extent
of the increase in this House in cost
ie vot fully known? We have heard
answerg from various Ministers as to
how costy of various projects have
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increased. I wouﬁl like the Parlia-

mentary Secretary to please clarify
it.

Shri L. N. Mishra: So far as the
increase of price is concerned—the
estimated costs—this question is
being examined by the Planning
Commission and it-will no# be possible
for me to say by what percentage
there will be increase in costs of the
projects.

Shri Tyabji: The hon. Finence
Minister has stated that the probable
cost would be Rs. 5,400 crores. Is this
statement disputed?

Shri L. N. Mishra: Who am I to
dispute the statement of the hon.
Finance Minister?

.Mr. Speaker: There may be dispute
between project and project,

Shri Nagi Reddy: The Parliament-
ary Secretary has told us that the
year to year allocation is there
with the State Governments.
May 1 know whether
that can be placed on the Table of
the House so that we may be able to
know how much we will be spending
from year to year within these §
years?

Shri L. N. Mishra: I hope that
annual statements will be laid on the
Table of the House.

Shri Nagi Reddy: I do not thinx
year to year allocation is given.

Mr. Speaker: Very wgll.

Government of India Press at
Colmbatore

*1505. Shrimati Parvathi Krishnan:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether the work in connection
with the starting of the Government
of India Press at Coimbatore, Madras
State, has commenced;

(b) if so, when it is expected to be
completed; and

(c) the employment potential of the
Press?
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The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
Steps have been taken to acquire the
land for siting the Press.

(b) Subject to the availability of
foreign exchange by the end of the
Second Five Year Plan.

(¢) About 800 persons are expected
to be employed in the Press when it
commences production, and a larger
number will have to be empioyed
when it attains full production.

Shrimati Parvathi Krishnan: May I
know whether orders have been placed
for machinery for this Press and, if so,
where?

Shri K. C. Reddy: Not yet, Sir.

Five Year Plan Publicity

*1508. Shri Jadhav: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) whether it is a fact that some
State Governments represented to the
Centre that the Five Year Plan publi-
city should be entirely undertaken by
the respective State Governments in
order to avoid duplcity of work; and

(b) if so, the reaction of the Central
Government to 1t?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). It would not be entirely correct
to say that State Governments had
made such a representation. The
State Governments had raised the
question of having ceriain sections of
Five-Year Plan publicity carried on
by the States themseives, on behalf of
the Centre. in order to do that work
more effectively. This matter was
diccussed at the recent Conference of
the State Ministers and Directors of
Information which was held in Delhi
on the 29th and 30th of August. It
was agreed in the Conference that
fuller and more intimate coordination
of Pian publicity should be achieved
between the Centre and the States,

Shri Jadhav: May I know the
amount that was spent by the Central
Government and the respective State
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Governments for the Plan publicity im
the year 1958-57?

Dr, Keskar: The Centre does not
make any cash grant as such for pub-
liwcity to the States.

Shri Jadhav: May I know how the
amount spent by the Central Govern-
ment is given?

Dr. Keskar: It requires a complica-
ted account-making. It will take some
time. I will require notice for that.

Shri Panigrahi: May 1 know whe-
ther the Information and Broadcasting
Ministry is aware of the fact that
recently our Prime Minister expressed
his dissatisfaction over the nature of
the publicity work and what are the
measures that have been suggested by
the Prime Minister to improve our
Plan publicity?

Dr. Keskar: 1 am quite aware of
that and, in fact, I thay say that I am
mysel? dissatisfied with the work done.
But, there are difficulties which it is
not so easy to overcome as the hon.
Member thinks. We have been think-
ing of how best to expedite this work
and make it more effective. That was
exactly one of the reasons for calling
this Conference of State Ministers at
this time. And, I hope that with the
rew ways and means that have been
devised we may be very much more
effective.

Shri Ranga: Is it not a fact that this
Five Year Plan - an All India one
and ar such each one of the separate
States would naturally be more inter-
ested in that section of it with which
it is directly concerned and, therefore,
1s it ot in the interests of the whole
of India and the Plan as a whole that
the Government of India should have
control over its publicity for the Five
Year Plan?

Dr. Keskar: It is not for me to say
whether it would be proper for the
Government of India to control every-
thing, but the general question posed
by the hon. Member is correct. The
States naturally will tend more to
look to their own Plan, and it is essen-
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tial to have an all-India outlook in
this matter also. It is for that reascn
that a very intimate c¢o-ordination
between the publicity work and its
objective is necessary.

Shri 8. C. Samanta: Iz it a fact that
during the First Five Year Plan some
State Governments pointed out to the
Ministry of the overlapping of the
programme? May 1 also know why
the Government took so much time in
deciding this at the last conference?

Dr. Kegkar: It is not correct that it
was pointed out some time back and
we have done nothing about the mat-
ter. In fact, work was begun, it the
hon. Members remember, 24§ years
after the Plan began—I am talking of
publicity work—and as work progress-
ed it became evident to us that some-
thing parallel was being done by the
State Governments also. Ever since
that time we have been trying to see
that overlapping is avoided as much as
possible. I think such kind of over-
lapping has been reduced to the mini-
mum now, and I hope soon there
would be no such overlapping.

Shri Shankaraziya: Even though the
post of a Publicity Officer has been
sanctioned for Mysore, may I know
why it has not been filled up? May
I alto know whether it has come to
the notice of the Government that
publicity has not been done properly
in regard to planning in Mysore
State?

Dr. Keskar: I do not know to which
particular Publicity Officer the hon.
Member is referring.

Mr. Speaker: Mysore,

Dr. Keskar: In Mysore there is not
ene officer but there are two or three
afficers working in various regions of
Mysore. I am not sure to which par-
ticular officer the hon. Member is
referring. If he will let me have the
particulars I wil] look into the matter.

8hri Viswanatha Reddy: May I
know whether it is a fact that Plan
publicity is not felt in the villages
because the impact of the Plan itself
» not felt in the villages.
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Dr. Xeskar: That would be oo
sweeping and generalised a remark.
There is no doubt that consciousness
of the Plan is not so great in most of
the villages as we would like it to be.
It is a tremendous task if you wunt
the message to be carried to all the-
villages. We have thought that, pro-
bably, the best way would be to get
this done through the National Exten-
sion Service Blocks and the Com-
munity Development Projects. Ways
and means are being devised to msee
that the Blocks serve as the mmin
centres for bringing the Plan to the
villages.

Shri Dasappa: May I know why the
Government does not choose to make
usu of the touring talkies, which have
practically extended themselves all
over the rural areas, for the purpose
of this publicity?

Dr. Keskar: Any touring cinema, as
far as exhibition of documentaries is
concerned, is treated just like any
other cinema in the State concerned,
and it has to exhibit a certain number
of documentaries.

S8hri Yajnik: I want to know if any
amount is set apart for publicity work.
The hon. Minister said that it was
difficult for him to say the amount of-
money that is spent on this. Is mo
amount allocated every year for this?

Dr. Keskar: There are various types
of publicity. Whether for a particular
Siaie we have given a certain amount
of money or we have spent a certain
amount of money in that State would
require a little bit of calculation. I
am prepared to do that if the hon.
Member tables a separate question.

Shri Nath Pal: Is the hon. Minister
aware that the new taxation proposals
have made the nation more conscious
of the Plan than what our publicity
has done?

Displaced Persons in Gangakhadar

*150%. Shri K. N. Pandey: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) whether it is a fact that about
one-third of the Displaced Persons
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settled in Gangakhsdar (Meerut) have
already deserted and the rest are
peady to go with whatever belongings
tbz:vhave, leaving the place as it was;
an

(h) if so, the reasons of their doing
0 and whether Government are
taking any steps in the matter?

The Minister of Rehadilitation and
Minority Affairs (8hri Mehr Chand
Khanns): (a) Out of 1452 displaced
familes settled in Gangakhadar, 1089
families are still living there. There
are no indications that these families
intend to desert from their holdings.

(b) In a scheme like this some
famijyes are bound to desert. The
occasional floods in the area and the
difficulties of disposing of their main
produce viz. sugarcane might have
been additional reason for desertion.
The State Government gives all pos-
sible assistance to those cultivators
who suffer loss through floods. Dis-
placed cultivators are not the only
cultivators who suffer such losses

As for the disposal of the produce,
a sugur factory is shortly to be set up
in Hastinapur Licence to an entre-
treneur has already been granted and
he has taken steps to procure machi-
nery,

Shri K. N. Pandey: Mgy 1 know
whethe: it is & fact that the licence
was granted to the person concerned
a yvear back and yet nothing has been
done in that regard?

Shrl Mehr Chand Khanna: 1 do not
think so. I think the licence has been
wvery recently granted, but I will look
into the matter.
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?
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Shrimatl Renw Chakravartty: The
hon. Minister said that the Govern-
ment gives these refugees all help.
May 1 know what actually is the help
that Government has given after these
difficulties were experienced by these
people?

Shri Mehr Chand Kbhanna: This is a
colonisation scheme of the U.P. Gov-
ernment., 1t is more than seven or
eight years old. These families have
been gettled there all this time. When
the flcods come whatever normal help
can be given to a flood affected area
is being given to the displaced persons
there, but we are making no discrimi-
nation between a displaced agricul-
turist end any other agriculturist set-
tled 1n a colonised colony.

Dr. Sushila Nayar: Are the Govern-
ment aware that there is a heavy in-
cidence of malaria in this area and, it
80, what steps have the Government
taken to make a concentrated effort
to control this disease?

Bhri Mehr Chand Khanna: That does
not arise out of this question.

Dr. Sushila Nayar: It does arise,
because they can run away because of
heavy incidence of malaria which dis-
ables them.

Shri Mehr Chand Khanna: I will
pass on the information both to my
coileague the Health Minister and the
Government of Uttar Pradesh.

Cottage Match Industiry

%1508, Shri Yajnik: Will the Minis-
ter of Commerce and Indusry be
pleased to state the number of match-
boxes manufactured as a result of the
subsidies given by Government 0
the Cottage Match Industry during
the last filve years?
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The Minisier of Industry (Shri
Manubhali Shah): A statement is
iaid on the Table of the Lok Sabha.
[See Appendix IV, annexure No. 6]
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Shri Tangamani: From the state-
ment laid on the Table of the House
we get only the figure of 2000 gross
boxes as the estimated production per
month. May we know the split-up
for various States?

#Shri Manubhat Bhah: There are, as
the House is aware, four sections of
the match industry--class A, B, C and
D. Class A is the large-scale sector and
B, C and D are the small-scale sector.
About 75 per cent of the production is
today eonfined to the large-scale sec-
tor and 25 per cent to B, C and D
classes.

Heavy Chemicals Industries in
w

. Shri Ghoul
1509. {M Dasgupta:

Will the Minister of Commeorce and
Industry be pleased to state:

(a) whether the Government of
West Bengal has submitted any
scheme for starting Heavy Chemicals
Industries in Durgapur for producing
caustic soda, soda ash, phenol, pthalic
anhydride and coal tar chemicsdls;

(b) if so, whether the said scheme
has been accepted; and

(c) if not, the reason therefor?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.
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(b) snd (¢). It was not possible %o
acoept the schente for the utillsation
of by-products as propesed by the
West Bengal Governmant. The econo-
mics of the scheme for utilisation of
by-products was not considered satis-
factory as compared to othér projects
for the same products. However, the
scheme has been accepted for setting
up of the coke-oven plmnt and the
establishment of a plant for coal tar
distillation at Durgapur.

Shri Ghosal: What is the producing
capacity of the coal tar distillation
plant permitted to be set up in West
Bengal?

Shri Satish Chandra: The by-pro-
ducts would be about 43 tons of
ammonia, 4 tons of sulphuric acid, 4
tons of benzyne and 4 tons of naphtha-
lene per day.

Shrimati RBenu Chakravartiy: What
was the total commitment which the-
Government would have t0 make
according to the plan which was sub-
mitted by the West Bengal Govern-
ment for the production of theee by-
products?

Shrt Satish Chandra: The original
scheme was accepted in toto. It was
examined in consultation with the
State Government. Now the West
Bengal Government has come forward
with some suggestions for further pro-
cessing of those by-products. It is
considered that it will not be economic
to set up very small units for which
larger capacities are being licensed.

Sthrimati Renu Chakravartty: What
will be the employment potential if
these caustic soda, soda ash, phenol,
pthalic anhydride and coal tar chemi-
cals are produced there?

The Minister of Industry (Shri
Manubhai Shah): As per the estimate
of the West Bengal Government,
about 350 to 400 people.

Mr. Speaker: Shri Dasgupta. He is
not there perhaps. Let him not get up
later on and tell me that he has not
been called.
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Shrimati Remoka Ray: Is it & Sact
that the Chief Minister of West Bengal
Government sald that he was willing
to go into the detajls of the process
aga_in,asrenrd:eoasu.m. and that
facility has been given to some firm In
the private sector, whereas when the
West Bengal Government, in the pub-
lic sector, was willing (o start this, it
has been denied?

8hri Manubhaf Shah: There have
several conferences with the West
Bengal Government and it will not be
right to say that they are not agree-
able to what we have been telling
them. Ae a matter of fect in the last
conference with the West Bengal Chief
Minister, he has more or less, subject
to certain adjustments, accepted our
idea. The by-products utilisation
scheme was so small. To give an
instance—about five tons of caustic soda
and chlorine which were there——it is
completely out-of-date today in the
present form of economic unit for
the caustic soda production. As such,
it was not that the private sector was
given that plant and the Durgapur
coke oven was denied

Shri T. K. Chandburi: Has any-
thing—any Plan—been sanctioned with
regard to these industries in the pri-
vate sector?

8hrt Manubhati Shah: To give only
one instance. For caustic soda-chlo-
rine, the Ichhra factory of the ICI in
Calcutta has been given a licence for
11 tons of caustic soda per day.

Shri T. K. Chandhauri: Does ICI
mean the Imperial Chemical Indus-
tries?

Shri Manubhal Shah: Yes.

8Sbri Naushir Bharucha: Under rule
48(3), may I request the Chair ¢t
direct the Prime Minister %0 answer
question No. 1488 which stands in the
name of Shri Kasliwal. It is a ques-
tion on the international atomic
energy agency. Shri Kasliwal wus
absent. It is an important question
and perhaps the House would like to
know the answer.
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Mr. Speaker: 1 will leave it to e
Prime Minister to answer it or not, I
cannot insist on the Ministers to give
an angwer. It is open to them to
accept it or not.

The Prime Minister and Minister of
External Afiairs (Shri Jawaharial
Nehru): We  will take less time to
answer it than to argue about ft

International Atomic Emergy Agoacy

*1499. Shri Kasliwal: Will the Prime
Minfister be pleased to state:

(a) whether the International Ato-
mic Energy Agency has come into
existence; and

(b) if so, when the first meeting of
the General! Conference of this Agency
1s proposed to be held?

The Prime Minister and Minister of
External Affairs (Shri Jawaharisl
Nehru): (a) Yes, Sir.

(b) October 1, 19857,

Shri Dinesh Singh: In view of the
importance of Question No. 1511 —

Mr. Speaker: I am not going to
allow it. Every question is important.
The hon. Members will recognise that
the answers are all placed on the
Table with respect io all questions
which have not been reached or which
may be passed over.

We will take up the Short Notice
Question now.

SHORT NOTICE QUESTION AND
ANSWER

Violation of Indian Territony by
the Protugese Troops.

+
Shri H. N. Mukerjos:
Shri D. C. Sharma:
S N Shri S. M. Banerjee:

Q. N;) Shri Tangamani:

23‘ “"] Shri Raghunath Singh:
. | Shri 8. V. Parunlekar:
Shri R. 8. Lal

Shri Achar:

Will the Prime Minister be pleased
to state:

(a) whether his attention has been

drawn to press reports regarding Pro-
tuguese troops in Daman  viclating
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Indian territory and opening fire on
the 27th and 28th August, 1837;

(b) whether suck action followed a
recent encounter between Portuguese
troops and underground nationalist
forces;

(c) whether it is a fact that an inno-
cent villager was crushed to death by
Portuguese jeeps as a reprisal; and

(d) what steps have been taken in
regard to the happenings?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) to (c). In so far as infor-
mation is available to us about certain
occurrences in the Portuguese territory
of Daman, the facts appear to be as
follows:

On the 26th August at about mid-
night, a Portuguese military partrol
jeep was blown up in an explosion by
a land mine about three quarters of
a mile from the Daman Fort. The jeep
was blown to pieces and the occupants
numbering six were all killed. Portu-
guese soldiers following in  another
jeep searched the vicinity and arrest-
ed an innocent villager of Village
Dhandas inside Daman. This villager,
whose name is reported tc be Kanji
Homi Bari, was thrown on the road
and a jeep ran over him, crushing him
Curfew was imposed in the locality.

Between midnight and 0330 hours
on the 28th August, Portuguese border
partol fired continuously for over three
bours in the direction of Tarak Pardi
post which is inside Indian territory.
Several bullets entered Indian terri-
tory. The fire was not returned and
there were no casulaties. Again at
0140 hours on the 29th August, Portu-
guese troops fired several rounds at
Premavadi road post off Kunta in
Indian territory. Some more rounds
were fired at 0440 hours frem Vad
Chowkey which is in Portuguese terri-
tory. On all these occasions bullets
entered Indian territory. The fire was
not returned and there were non casu-
alties.

On the 28th August at about 0130

hours Portuguese troops fired about
ten to twelve rounds at our border
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patrol near Statosa post on the Savan-
tvadi border. Thare wete DO
casualties and the fire was not re-
turned.

(d) No action has yet beenn taken by
Government. In fact, while we are
determined to prevent the violation of
our borders by foreign elements, no
effective action i possible aguinst in-
cidents of this kind. We have found
from experience that notes of protest
to the Portuguese Government are
quite useless. ’

Shri H. N. Mukerjoe: In view of the
repeated and aggregious violations of
international law and morality by
Portugal, may I know if Government
is seriously contemplating action
other than registering protests and, it
80, what roughly is such action likely
to be?

Shri Jawaharalal Nehru: If the hon.
Member refers to any possible action
of the military kind, we are not con-
templating any such action. Any other
type of action that may be feasible will
be taken.

Shri H. N. Mukerjee: The Prime
Minister told us the other day that the
Government was rather surprised at
certain great powers supporting Por-
tuguese colonialism in India. May I
know if he will take it up with such
powers, particularly those in the
British Commonwealth, at the diplo-
matic level, especially when he told
us himself that several Indian nation-
als are involved in &ll these happen-
ings and they are in Portuguese
prisons?

Shri Jawaharial Nehru: Yes, Sir.

Shri Hem Barua: May I know if the
Government’s attention has been
drawn to a recent communique issued
by the Portuguese Overseas Ministry
that in view of the fact that the
Daman frontier on the Indian side is
being reinforced with Indian troops
they are reinforcing the frontiers on
their side with troops brought there to
special ship?

Shri Jawaharial Nehra: I do not
remember seeing that particular—

Shri Hem Barua: The communigue.
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8arl Jawaharial Nehru: 1 know. I
4o not remember having seen it. Se
far as we are concerned, apart from
reinforcing troops, there are no troops,
80 far as I know, on the Daman fron-
tier. They are the police people.

Shrl Tangamani: The other day, the
hon. Prime Minister informed  the
House of such similsr incident on the
14th and 15th. The press reports say
that throughout August, such incidents
have been mounting. In view of the
seriousness of this, may I know whe-
ther Government will approach the
Portuguese Government through the
Egyptian Government which promised
to extend their good offices?

Mr. Speaker: That is a suggestion for
action.

Shrl Jawaharlal Nehru: I do not
quite understand, Sir, having approa-
ched the Portuguese Government for
what 1 have to do. What am 1 to do?

Some Hon. Members rose—

Mr. Speaker: There have been
enough questions about this matter.

WRITTEN ANSWERS TO
QUESTIONS

General Agreement on Tarifts and
Trade

*1490. Shrimati Tarkeshwar! Binha:
Will the Minister of ree and
Industry be pleased to state whether
Government have invited suggestions
for modifications of various conces--
sions under the General Agreement
on Tariffs and Trade, which is ex-
pring on the 31st December 1957

from the representatives of trade
organisations in the country?
The Minister of Industry (Sbri

Manubhai Shah): Yes, Sir.

Pllot Bectioms in Ministries

*1514. Shri Morarka: Will the Prime
Minister be pleased to refer to the
Third Annual Report of the O. & M
Division (page 14) regarding the Pilot
Sections in Ministries and state:

(a) whether Government have been
abhle tfo assess the results achieved
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both qualitatively and quantitatively
of this scheme;

(b) if go, what are the conclusions
reached; and

{¢) whether it is proposed to con-

tinue this experiment beyond August,
19572

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehrn): (a) to (¢). An assessment of
the results made recently showed that
the experiment has, on the whole,
justified expectations regarding im-
provement in the speed as well as in
the quality of the work done. As,
however, the successful working of
the new type Sections depends largely
on the quality of Section Officers man~
ning them, it will not be possible to
extend the experiment to any large
extent until officers of the requisite
calibre become available in sufficient
number as a result of measures
scparately taken for the purpose,
These measures include direct recruit-
ment of larger number at the Section
Officer's level through open competi-
tive examinations and also an increase
in the numbers promoted to the grade
of Section Officer on the basis of com-
petitive examinations for department-
al candidates. Steps are also being
taken to improve the arrangements
for training. Meanwhile, the experi-
ment will be continued on the same
scale as at present and the results
assessed periodically.

Per Capita Income

Shri Dinesh Singh:
*1511. { Shri Raghunath Siagh:
Sbri R. B. Lal:

Will the Prime Minister be pleased
to state:

(a) whether his attention bas been
drawn to the comments made by the
Chictf Minister of Uttar Pradesh, om
the 12th August, 1957, on his answer
tn Starred Question No. 743 in the
Lok Sabhs, on the 9th August, 186%,
concerning per capita income; and
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(d) it so, will the position be clari-
Reat?

The Prime Minister and Minister of
Estermal Affairs (Shri Jawaharlsal
Nehm): (a) Yes.

(b) The ardswer given on the 9th
August, 1957, was intended to indicate
the States which had tried to work
out estimates of per capita income and
the results thercof. The figures given
in the statement laid on the Table of
the House were in terms of “current”
prices. They served to show the
actual incomes of different states at
the prices prevailing during the
periods to which the estimates refer.
They were not intended to show the
trends of income at ‘“constant” prices
over time, in a particular State. The
Chief Minister of Uttar Pradesh, in
the UP. Vidhan Sabha on the 12th
August, 1957, gave figures of per capita
income of his State at “constant”
prices, These were correct for that
purpose. The Chief Minister did not
question the figures given in the Lok
Sabhs previously, which were in terms
of “current” prices.

A statement showing the per capita
ineome of UP. at “current” as well
a8 “constant” prices, is placed on the
Takle of the House [See Appendix IV,
amnexure No. 63]. Both these sets of
figures were compiled and published
dy the State Government. They
serve, however, different purposes.

It will be observed that at “comst-
ant” prices, the per capita income of
Uttar Pradesh in 104849 was 2494
and in 1654-88 it was 276-7.

Industrinl Extates in Marsthwada
(Bombay)

*1552. Shri Pangarkar: Will the
Minister of Cezmmerce and Industry be
pleased to state whether any Indus-
trial Estates are proposed to be estab-
Nshed in the flve districts of Marath-
wads (Bombay)?

The DMinister of Industry (Shei
Manubhat Shah): Yes, Sir; one Estute
at Nanded.
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Cauvery Valley Paper Mills Ltd,,
Mysore

*1518. Shri Stddinh: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether Government are aware
that the Cauvery Valley Paper Mills
Ltd. in Mysore District is under com-
pulsory liquidation;

(b) whether the Government of
Mysore have represented to the Union
Government to give financial assist-
ance to revive the mills; and

(e) if so, the action taken in tha
matter?

The Deputy Mhister of Commeroe
and Indostry (Shri Satish Chandrs):
(a) Yes, Sir; this concern is wunder-
stood to be under liguidation.

(b) and (¢). The Government of
Mysore approached the Union Govern-
ment to provide financial assistance to
revive the Mills, but after considering
all relevant factors, it was not found
possible to accede to the request.
However, an endeavour is being made
to get a suitable industrialist interest-
ed in this concern.

Disarmament Sub-Committee

Shri D. C. Eharma:
$hri M. R. Krishna:
Bhri Mahanty:
Pandit M. R. Bhargava:
Shri Harish Chandra
Mathur:
Shri Hem Barus:

Will the Prime Ministsr be pleased
to state whether India in a written
regquest had asked the Five-Power
Disarmament Sub-Commiitee to hear
India’s views on Disarmament?

The Deputy Minister of External
Aftsirs (SBhrimmati Lakgond Menon):
Yes, Sir. The General Assembly
pussed a resolution sbout two yesrs
ago suggesting that the Disarmament
Commission should consider warious
Proposals, ineluding thoss made by

*1514.



33007 Written Avswers

India. later, the Government sent a
dgtter to the Secretary-Genaral of the
United Nations offering to express
their views orally before the Com-
misgion.

U.8.A. Machine Tool Advisory
Group

rShrlmatl Tarkeshwari
Shoha:

Shri Mahanty:

| Shri Bibhati Mishra:

‘1516.{ Starl Raghunath Simgh:

Sbri R, 8. Lal:

Shri Ramakrishna Reddy:

| Shri Radha Ramaa:

Will the Minister of Comunerce and
Indostry be pleased to state:

(a) whether Government have in-
vited a machine tool advisory group
from the USA. to make a compre-
hensive survey of the existing capa-
city and future requirements of the
Industry;

(b) whether they have completed
their work and submitted a report to
Government;

(c) if so, the nature of the recom-
mendations made and the action pro-
posed to be taken thereon;

(d) whether the proposal to estab-
ksh a heavy machine tocl works on
the ltnes recommended by the British
Team of experts on heavy engineer-
ing has also been re-examined by the
American experts; and

(e) whether there is any possibllity
of American capital participating in
the development of machine tool in-
dustry in the country?

The Winister of Indusiry (Skri
Janobhai S8hah): (a) to (c). Yes, Sir;
QGovernment invited a team of Machine
Tool experts from the USA, to
advise Government on the develop-
ment of the Indian Machine Tool In-
dustry. After completing their as-
signmant, the Team Jeft for the
United States of Amerion Th‘ir
Report is awaited.

{d) No, Sir.
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(e) There is good possibility of
American capital participating in the
development of the machine tool in-
dustry. However, it is too early to
estimate anything till the report is
submitted by the American Machine
Tool Team.

Indo-Pakistan Trade Agreement

*1516, Pandit D. N. Tiwary: Will
the Minister of Commerce and Indus-
try be pleased to state how far Pakis-
tan 1s implementing the Indo-Pakis-
tan Trade Agreement of 19577

The Minister of Indusiry (Shrd
Manubhat Shah): I hope the Hon'ble
Member will not press me for too
precise a reply. I can only wizsh that
we received a little more co-operation
from our neighbour in realising the
objectives of the agreement.

A. L R. Cuttack

*1517. Shri Sanganna: Will the
Minister of Information and Broad-
casting be pleased to refer to the reply
given to Starred Question No. 429 on
the 27th May, 1957, in respect of the
ATl India Radio, Cuttack, and state:

(a) whether the construction of the
building has been completed;

(b) it so, whether the work of ins-
talling the equipment has started; and

(c) if not, the reasons therefor?

The Minister of Informatiom amd

Broadcasting (Dr. Keskar): (a) ¢t
{(¢). The latest reportz indicate that
the building has come up to roof level
and casting of the roof is in progress.
The reasons for the delsy are mani-
fold:

(i) The poesession of the Iand
could not be effected for a
long time because of the atti-
tude of the local people.

(i) Anti-central Government agi-
tation in Orissa led to somme
damage to our techmical in-
stallations and created a fgel-
ing of apprehemsion which
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delayed the beginning of
work.
(iif) Contractors could not be
: found to take up the work
and one was found with diffi-
culty.
(iv) The monsoon is making the
progress slow.

It is hoped to complete the installa-
tion during the coming winter.

Industrial Development of
North Bihar

*15i8. Shri Shree Narayan Das: Will
the Minister of Commerce  and Indus-
try be pleased to refer to the reply
given to Unstarred Question No. 140
on the 22nd May, 1857, and state:

(a) the number of nature of
schemes of village and small scale
industries for North Bihar submitted
by the State Government, which have
been sanctioned so far;

(b) the location of all such indus-
tries;

(c) whether the request of the State
Government for a Central loan of
Ra. 40 lacs has been finally considered
and decision taken; and

(d) if so, the nature of such deci-
sion?

The Minister of Industry (Shri
Manubhai Shah): (a) to (d). A state-
ment is laid on the Table of Lok
Sabha. [See Appendix IV, annexure
No. 64].

Educated Unemployed

*1519. Shri Harish Chandra Mathar:
Will the Minister of Labour and Em-
Ployment be pleased to state:

(a) what is the total finance involv-
ed in the schemes for educated un-
employed; and

(b) whether the schemes have been
accepted by the Planning Commis-
sion?

The Deputy Minister of Labour
(Bhri ABIA All): (a) A lump sum
allocation of Rs. § crores has been
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made in the Second Five Year Plan
for special schemes for sducated un-
employed.

(b) Yes, as pllot projects in the first
ce.

Poaceful Uses of Atomic Energy

*1520. Shri Kasltwal): Will the Prime
Minister be pleased to state:

(a) whether the Advisory Commit.
tee on the Peaceful Uses of Atomic
Energy have proposed to bhoid the
Second International Scientific Con-
ference on the Peaceful Uses of Ato-
mic Energy; and

(b) if so, when and where?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes.

{b) The Conference will be held
from September 1 to 13, 1858, at
Geneva.

Industrialists Delegation

Shri H. N. Mukerjes:
*1521. { Shri Vasudevan Nair:

Shri Kunhan:

Will the Minister of Commerce and
Indostry be pleased to state:

(a) whether it is a fact that a dele-
gation of industrialists from India is
visiting Europe and the United States;

(b) if so, the names of members of
the delegation;

(c) the purpose of their visit; and

(d) the amount of foreign exchange
allowed to the delegation?

The Minister of Industry (8hri
Manubhal Shah): (a) Yes, Sir.

(b) A statement is placed on the
Table of Lok Sabha. [See Appendix
IV annexure No. 85].

(e) To foster the climate for and
stimulate the possibilities of economic
and technical collaboration with over-
seas firms and agencies in setting up
industrial undertaings in furtherance
of the Second Five Year Plan,

(d) Rs. 2,29.470I-.
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Antl-Untonchability
Pregrammes on ALR.

*1522. Bhri B. 8. Marthy: Will the
Minister of Information and Bread-
casting be pleased to state:

(a) whether there is any project for
anti-untouchability propaganda pro-
grammes on the All India Radio;

(b) if so, the frequency of the same;
and

(c) the important subjects dealt
with?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) All
India Radio has been broadcasting, for

many Yyears now, programmes deealing
with removal of untouchability.

(b) There is no fixed frequency.

(c) A list of important subjects
dealt with is placed on the Table of
Lok Sabha. [See Appendix IV an-
nexure No. 66).

Asian Regional Nuclear Centre

*1528. Shri Shivananjappa: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Question
No. 193 on the 23rd July, 1957 regard-
ing the establishment of Asian Re-
gional Nuclear Centre in Manila and
state whether the Indian delegation
which attended the Working Group
meeting held at Washington, has sub-
mitted its report?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
Yes, Sir. The report iz treated as
confidential

Outlay in Punjab under the
Second Five Year Plan

*1524. Shri D. C. Sharma: Will the

Minister of Planning be pleased to
state:

(a) whether the outlay under the
Second Five Year Plan for the re-

orgunised State of Punjab has been
fixed; and

(b) if =0, the total amount fixed?
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The Deputy Minisier of© Planning
(8hri 8. N. Mishra): (a) Yes, Sir,

(b) Rs. 162-68 crores.

Manuafactuare of Fertilisers

Shrimati Tarkeshwari
Sinha:
~1525.¢ Dr- Ram Subhag Singh:
*") Shri Kasliwal:
Shri Naushir Bharucha:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government pr- pose to
negotiate with Burmah-Shell for the
supply of latter’'s Oil refinery gas for
the manufacture of fertilizers in
Bombay;

(b) the expected price that is pro-
posed to be offered; and

{c) the amount of gas that will be
made available?

The Deputy Minister of Commerece
and Industry (Shri Satish Chandra):

(a) Yes, Sir; negotiations gre already
under way.

(b) and (c). As these matters are
still under negotiation, it will not be
advisable to furnish the information.

Recasting of State Plans

*15268. Shri Banganna: Will the Min-
ister of Planning be pleased to state:

(a) whether a note was issued to all
the State Governments to recast the

plans in consequence of the reorgani-
zation of states; and

(b) it so, the progress made in this
direction?

The Deputy Mintster of Planning
(8hri 8. N. Mishra): (a) and (b)
Shortly before the re-organisation ot
States came into effect, the Pro-
gramme Administration Advisers of
the Planning Commission discussed
with the States concerned the lines—
along which their development pro-
grammes under the Second Five Year
Plan were to be recast. No discus-
sions were held with States which
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ware $0 be whelly integrated with
other $§tates, as their plans were not
affected. Agreed conclusions were
generally reached.

Statosesy Bedies under the Ministry
of Works, Housing and Bupply

1261, Shri Shree Narayan Das: Wil
the Minister of Werks, Bousing and
Supply be pleasad to state:

(a) the names of statutory and ad-
hoc bodies functioning under his Min-
istry giving reference to the resolu-
tions or enactments under which these
bodies were constituted and are func-
tioning;

(b) the names of such statutory
bodies as have ceased to function after
1966;

(c) the names of ad-hoc bodies in-
cluding Committees and Commissions
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whieh were sonsitiuted by ttw Minis-
try for apecific purpgses and which
have aiready completed their work
amd submitted their reports since 1988
giving the dates of thefr constitution,
the date of submission of reports by
each of them;

{d) the names of such reports which
have been considered and decisions
already taken;

(e) the numes of such reports as are
still under the consideration of Gov-
ernment; and

() the names of such ad-hoc bodies
which are still functioning giving the
dates of their appointment and the
dates on or before which they have to
submit their reports to Government?

The Minister of Works, Houxing and
Supply (Shrt E. C. Roddy): -

(&) Nemo of the Statutory and ad-hoc body

Enactments or Resolutions under which

constituted and are funcrioning

1. Centrul Boilers Board . . .
2. Rajghat Samadhi Committee .

»

Boilers Act, 1923 (5 of I923).
Rajghat Ssmadhi Act, 19%1.

(c) Nameos of ad-hoc bodies in-
cuding Committees & Commissions

1. Stores & Purchase Committes

2. Committee of Experts

NIL
Purpose for which constituted Date of Date of
€ constitu- w.bmlsalon
tion
Repm
To examine the working, orgeni- 11-3-$3 15-3-3%

licy and proeedurc
e oot Pustise O Orga-
nisation.

‘To determine the future of the
Hindustan Housing Factory

16-10-5§ 27-10-56

(P) Lad.
(3) Committes on ‘Cheap roofing a3-3-5$ 17-6-57
>0 l.:d mud phnu for hotitses
i) Expert Commuitee on ‘Eco-
()mmy in use of cement in 26-7-56 4-3-37
building construction’
(k) Working Panel on ‘Devalop- 22-10-58  4-5-36
t of and
Products’
4 A Board of Assessors To select and recommend dexsi 7-4-56  18-5-57

fr

the

'Mnluuu
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{&) 1. Report of the Stores Purhcase Committee.
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2. Committee of Expetts to determine the future of the Hindustan

Houssng Factory (Private ) Ltd.

3. {f) Committec on *Cheap roofing and mud plaster for houses in villages.’
(i) Expert Committec on ‘Economy in use of cement in building construction.’
(itf) Working Panel on ‘Development of Gypsum and Gypsum Products’.
(6) The recommendations of the Board of Asseasors for the selection of a suitable design for the

tma Gandhi Memorial.

(f) Name of the body

Punctions

Dateof  Date on which they
appoint-  have to submit report
moent to Government

1. Ad-hoc Committee on sub- To examine the question

soil water in New Dellu.

New

2. Departmental Committee.

whether the water level 1953

in New Delhi

and if so, suggest what, if

any, protective megsures

are nscessary

guard the buildings in
Deihi

September The Committee has
submutted two 1n-
ternm reports and
further reports will
be submutted sfter
certatn experi-
ments have been
carned out. It is
dafficult to specify
the date by which
its final report
will be ready.

18 rising

to safe-

To determune the strength 15-35-56 The Committee is

of staff of the Directorate expected 1o subsrut its
General of Supplics and report by the end of
Disposals Organisation. Sept , 1957.
3. Commuttee on ‘Economy of 23-10-56 Beforethe end of
Iron and Steel in bwlding October, 1957.

coastruction’.

Statutory Bodies under the Ministry
of Rehabilitation

1362, Shri Shree Namayan Das: Will
the Minister of Rehabiitation and
Minority Affairs be pleased to state:

(w) the names of statutory and
ad-hoe bodies functioning under his
Ministry giving reference to the reso-
lutions or emactments under which
these bodies were constituted and are
functioniag;

(b) the names of such statutory
bodies az have ceased to function
after 19685;

(c¢) the names of ad-hoc bodies in-
cluding Comamittees mnd Commissions
whith were constituted by the Minis-
try for specific purposes and which
‘Bave aiready completed their work
and submitted their reports since 1935

giving the dates of their constitution,
the date of submission of reports by
ezach of them;

(d) the names of such reports which
have been considered and decisions
already taken;

(e) the names of such reperts which
are still under the considerstion of
Goverrament; and

(f) the names of such ad-hoc bodles
which are still funetioning giving the
dates of their appeintment and the
dates on or before which they hxve

to submit their reports to Govern-
ment?

The Minister of Rehabilitation and
Minority Affairs (Shei Mehr Chand
Kbanaa): (a) (i) Advisery Board set
up under Section 31 of the Displsemd
Persans (Compensation & Rehabitits-
tion) Act, 1954 (No. 4¢ of 1854).
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(i) Insurance Claims Board set up
under Section 18(2) of the Displaced
Persons (Debts Adjustment) Act,
1851,

(iii) Faridabad Development Board
pet up in May, 1949, as a result of
Cabinet decision of 25th May, 1049. In
December, 1956, Faridabad Develop-
ment Corporation Act, 1856 was passed
10 promote trade and industry in the
township. The rules etc. of the
Corporation are under preparation.

(b) Nil
(¢) Nil

(d) to (). Do not arise.

Statutory and Ad-hoc Bodies under
the Ministry of Labour and
Employment

1263. Shri Shree Narayan Das: Will
the Minister of Laboar and Employ-
ment be pleased to state:

(a) the names of statutory and ad-
hoc bodies functioning under his Min-
istry giving reference to the resolu-
tions or enactments under which those
bodies were constituted and are func-
tioning;

(b) the names of such statutory
bodies as have ceased to function
after 1955;

(c) the names of ad hoc bodies in-
cluding Committees and Commissions
which were constituted by the Minis-
try for specific purposes and which
have already completed their work
and submitted their reports since 1955
giving the date of their constitution,
the date of submission of reports by
each of them;

(d) the names of such reports which
have been considered and decisions
already taken;

(e) the names of such reports which
are still under the consideration of
Government; and

(f) the names of such ad hoc
bodies which are still functioning,
giving the dates of their appoint-
ment and the dates on or before which
they have to submit their reports to
Government?
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The Deputy Minister of Labewr
(Shri Abid All): (a) to (1) The in-
formation is being collected and will
be placed on the Table of Lok Sabha.

Statutory Bodies under ithe Minjstry
of Information apd Broadcasting

1264. Shri Shree Narayan Das: Will
the Minister of Information and Broad-
castimg be pleased to state:

(a) the names of statutory and ad~-
hoc bodies functioning under his Min-
istry giving reference to the resolu-
tions or enactments under which these
bodies were constituted and are func-
tioning;

(b) the names of such statutory
bodies as have ceased to function after
1955;

(c) the names of ad-hoc bodies
including Committees and Commis-
sions which were constituted by
the Ministry for specific purposes and
which have already completed their
work and submitted their reports
since 1955, giving the date of their
constitution, the date of submission of
reports by each of them;

(d) the names of such reports which
have been considered and decisions
already taken;

(e) the names of such reports as are
still under the consideration of
Government; and

(f) the names of such ad hoc¢ bodies
which are still functioning giving the
dates of their appointment and the
dates on or hefore which they have to
submit their reports to Government?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to (f).
Information is being collected and wik
be laid on the Table of Lok Sabhas.

Statutory Bodies under the Ministry
of External Affairs

1245, Shri Shres Narayan Das: Wilt
the Prime Minisier be pleased to state:

(a) the names of statutory and ad-
hoc bodies under the
Ministry of External Affairs giving
reference to the resolutioms or ensct-
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ments under which these bodies were
oconstituted and are functioning;

(b) the names of such statutory
bodies as have ceased to function after
10885;

(c) the names of ad-hoc bodies in-
cluding Committees and Commissions
which were constituted by the Minis-
try for specific purposes and which
have already completed their works
and submitted their reports since 1858,
giving the date of their constitution,
the date of submission of reports by
#uch of them;

(d) the names of such reports which
have been considered and decisions
already taken;

(e) the names of such reports as are
still under the consideration of Gov-
ernment; and

(f) the names of such ad-hoc bodies
which are still functioning giving the
dates of their appointment and the
dates on or before which they have
to submit their reports to Govern-
ment?

The Prime Minister and Minister of
External Affairs (8hri Jawaharlal
Nehru): (a) 1. Port Haj Committee,
Bombay, constituted in accordance
with the Port Haj Committees Act,
1932,

2. Ad-hoc Advisory Committee
called the Central Haj Committee set
up to advise Government on matters
relating to pilgrimage to the Hejaz.

3. Ad-hoc Advisory Committee set
up to advise Government on the ques-
tion of supplying furnishings etec. to
the Indian Missions abroad.

{b) Nil.

(¢) An «d-hoc Advisory Committee
was set up in 1954 under the Chair-
manship of Rajkumari Amrit Kaur to
advise on the supply of furnishing etc.
for the Indian Missions abroad. The
recommendations were received in
April, 1955.

5 SEPTEMBER 1037

Written Answers 124020

(d) A statement showing the recom-
mendation made by them in brief is
laid on the Table of the Lok Sabha
and neceasary action for their imple-
mentation has been taken. [See Ap-
pendix IV, annexure No. 67).

(e) Nil.
(2) Nil

Statutory Bodies under the Minjlstry
of Commerce and Industry

12668. Shri Shree Narayan Das: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the names of statutory and ad-
hoc bodies which are functioning at
present under his Ministry giving
reference to the resolutions or enact-
ments under which these bodies were
constituted;

(b) the names of such statutory
bodies as have ceased to function after
18565,

{¢) the names of ad-hoc bodies in-
cluding committees and commissions
which were constituted by the Minis-
try for specific purposes and which
bhave already completed their works
and submitted their reports since 1858
giving the date of their constitution,
the date of submission of reports by
each of them;

(d) the names of such reports which
have been considered and decisions
already taken;

(e) the names of such reports as are
gtiil under the consideration of Gov-
ernment; and

(2) the names of such ad-hoc bodies
which have not yet completed their
work, giving the dates of their ap-
pointment and the dates on or before
which they are required to submit
their reports to Government?

The Minister of Industry (Shrl
Manubhai S8hah): (a) to (£). A state-
ment is laid on the Table of Lok
Sabha. [See Appendix IV annexure
No. 68).
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Manufasture of Mattress and
Bristie Fibre

Shri Siddananjapps:
1287, {Sltl Kumaram:
Will the Minister of Commeres and
Industry be pleased to state:

{(a) the States visited and the work
done so far by the delegation appoint-
ed to study the possibilities of pro-
ducing matters and bristle fibre in
India;

(b) whether the delegation has com-
pleted its work and submitted any
report; and

(¢) if so, the main findings of the
delegation?

The Minister of Industry (Shrl
Manubhal Shah): (a) The delegation
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appointed by the Coir Board to study
the possibilities of producing mattress
and bristle fibre in Indin visited coco-
nut growing arees in West

Orissa and Andhra in November 1984
and Bombay, Mysore and Madras in
December 1856,

(b) and (c). The delegation has not
yet submitted its report.

Rickshaw Pullers

1268. Shri 8. M. Banerjee: Will the
Minister of Labour and Employment
be pleased to state the total number of
rickshaw pullers (both hand and
cycle) in each State?

The Deputiy Minister of Labewmr
(Shri Abid All): The available infor-
mation for the year 1988 is:—

Scrial

Name of State/Union Territory

Number of rickshaw

No. B pullers
1. . Andhra Pradesh . . . . . . 23,839
2. Assam . . - - . . . 1,789
3. Bombay . . . . . . . . 621
" MlthI hdﬂh . - - . ' Y . . Y 11,473
5. Madras . . . . . . - . . 6,324
6. Orissa . . . . . 11,284
7. Punjab . . . . - . 15,746
8. Kera . . . . . . - . . 2,291
9. West Bengal . . . . N 40,306

10. Mysore - . . . . 266

11. Rajasthan . . . - 2,374

12. Jammu & Kaeshmir . ..

13 Himachs! Pradesh . . . . ..

14. Tripura . . . . . . 1,603

15. Manipur - . - . . 400
16. Delhi . . 1,889

]
~

Andaman & Nicobar Isiands Lot
» -~

bt}

Rabindra Sangeet in A.LR.
1369. Shri 8, M. Banerjee: Will the

Minister of Information and Broadcast-
ing be pleesed to state:

(a) the steps that have been taken
to popularise Rabindra Sangeet
through All India Radio; and

(b) whether there is & proposal to
bring some artistes from Calcutta and
observe & week for popularisation of
Rabindra Sangeet?

The Minister of Information and
Broadeasting (Dr, Keskar): (a) To
facilitate broadcasting of Rabindra
Bangeet, a Studio has been opened »



19033 Written Aunvers

Saaminikstan foem which programmis
produced and presented by the Viswa
Bharati Music Board authorities in
close co-operation with All Indis
Radio Staff are broadcast over the
Calcutta Station. Special programmes
from Sentniketan Studios, including
Rabindra Sangeet, are broadcast on
special occasions and are relayed by
some other Stations of All India
Radio.

(b) There is no proposal to observe
a week. However, Rabindra Sangeet
artists are often invited to participate
in Radio Sangeet Sammelans, Con-
certs and National Programmes broad-
cast from Delhi Station of All Indm
Radio. Rabindra Sangeet being in
Bengali its all-India scope is limited.

Indian Freedom Struggie Concert

1270. Shri Dharmalingam: Will the
Minister of Information and Broad-
casting pleased to state:

(a) whether a concert of patriotic
and heroic music was heid to cele-
brate the centenary of the Indian
Freedom Struggle by the All India
Radio on the 14th August, 1957;

(b) if so, the languages in which it
was conducted;

(c) whether Tamil was one among
them; and

(d) if not, the reasons thereof?

The Minister of Infermation and
Breadcasting (Dr. Keskar): (a) Yes,
Sir.

{(b) to (d). The programme which
consisted of musical items was not
conducted in any particular language
BOr was it framed on a linguistic
basis. The question why a particular
language was not included does not,
therefore, arise.

Indisass in Uganda

1271, 8hri Hem Barma: Will the
Prime Minister be pleased to state
tba number of Indians in Uganda and
their economic position?
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The Prime Minister and Minister of
External Affalrs (Shri Jawabarial
Nehra): According to the 1948 census,
there were 33,767 Indian in Uganda.

Economically, the Indians in Uganda
are well off and are mainly occupied
in trade. They also have large inte-
rests in cotton ginning and sugar in-
dustries and in coffee and tea planta-
tions. They own property in towns
and about 200,000 acres of cultivable
land. There are alsoc meny Indian
lawyers, doctors, teachers and artisans
in Uganda.

Purchase of Buses

1272. Shri Bibhuti Mishra: Will the
Minister of Commerce and Industry
be pleased to state the total amount
spent on the purchase of buses in 1957
a0 far in private and pubtic sectors in
foreign countries?

The Minister of Industry (Shri
Magpubhai Shak): The informnation is
regard to the total amount spent on
the purchase of buses in 1957 so far
in private and public sectors in fore-
ign countries is not available. How-
ever, licences have been issued during
January-June 19857 to the tune of
Rs. 394 l9khs for trucks in the private
sector and Rs. 403 lakhs for trucks
and chassis in the public sector.

Slum Clearance in Bangalore

Shri Keshava:
1%38. {snn Siddiah:

Will the Minister of Works, Housing
and Supply be pleased to refer to the
reply given to Starred Question No.
135 on the 17th May, 1957 and state:

(a) which of the schemes submitted
by the Bangalore City Corporation fer
slum clearance and improvement have
been finalised; and

(b) the total amount contributed by
the Centre by way of subsidy and
long term loans in respect of the sche-
mes that have been finaifeed?
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The Minister of Works, Heusing and FOre ¥ R et
Bupply (Bhrt K. C. Reddy): (a) None ¥ ford war ¥ wr

of the 17 slum clearance projects t ?
‘mentioned in reply to starred question
No. 135 answered on 17-5-1957 has yet

qiwre war weq werward st
been {finalised. The Projects were

returned to Bangalore City Corpora-
tion for revising the layouts and plans
&8 required in terms of the Slum

Clearance Scheme and are still await-
ed.

(b) Does not ariss.
“Ajkal” Magaszine

1274. Shri Jhulan Sinha: Will the

Minister of Information gznd Broad-

casting be pleased to state the present

position of the Hindi and Urdu publi-

cation of "Ajkal” regarding the in-

come and expenditure?

The Minister of Information and
Keskar): The
expenditure

Broadcasting (Dr.
figures of income and
during 1956-57 on the Ajkal (Hindi)

were Rs. 50,227 and Rs. 98, 394 respec-

tively. For the Ajkal (Urdu) the
figures were Rs. 24,145 and Rs. 59,393.
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grron feaar frot & s gfa-
qrq XA g
Cottage Industries

1276. Shri Venkatasubbaiah: Will

the Minister of Commerce and Indus-
try be pleased to state:

(a) the number of various cottage
industries astarted on co-operative
basis that are recelving financial aid
from the All India Khadi and Indus-
tries Commission in the various States
so far; and
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(b) how many have applied for

Bnancial assistance during the year

and the amount sanctioned »so far?

The Minister of Industry (Shrl
Manabhai Shah): (a) A statement
showing the number and description
of cottage industries which have so
far been organised on co-operative
basis in the various States and which
are receiving financial assistance from
the Khadi and Village Industries
Commission is laid on the Table of
the House. [See Appendix IV,
annexure No. 69].

(b) During the current year, 1957
co-operative societies have applied for
financial assistance. Assistance
amounting to Rs. 231,349 as grants
and Rs. 1.41,750 as loans has so far
been accorded to 46 societies.

Ambar Charkha Programme

1277. Shri Venkatasubbalah: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the number of Ambar Charkha
Parishramalayas and Vidyelayas that
have been started in Andhra Pradesh
during 1956-57; and

(b) the quantity of yarn produced
and the number of people working in
these Parishramalayas?

The Minister of Industry (Shri
Manubhai Shah): (a) (i) Parishrama-
layas:

There are 29 Parishramalayas
with 138 branches.

it) Vidyalayas:

For Karyakartas or
instructors

For Carpenters 1
{b) (i) Yarn Produced:
35,000 1lbs.
«ii) Spinners Parishramalayas:
1. Admitted 7,019
2. Trained 5,300

3. Under training 1,719
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After completion of training the
spinners work not in the Parishra-
malayas but in their homes.

Tobacco Export

1278. Shri Narappa Reddy: Will the
Minister of Commerce and Indusiry
be pleased to state the quantity of
tobacco exported from India State-~
wise during 1856-57 by individuals,
the State Trading Corporation, and
the Indian Leaf Tobacco Development
Company?

The Minister of Industry (Shri
Manubhai Shah): Available informa-
tion in this regard is laid on the Table
of Lok Sabha. [See Appendix IV,
annexure No. 70].

Displaced Families at Duhalia
+ Camp, Assam

1279. Shrimati Renu Chakravartty:
Will the Minister of Rehabllitation
and Minpority Affairs be pleased to
state:

(a) whether 750 disptaced families
residing in Duhalia Colony Block No.
15 Assam were promised 10 bighas
of cultivable land in the plains;

(b) how much land has been given
to them;

{(¢) whether any bonds for loans
have been executed by them:

(d) if so, how much of this loan
has been paid: and

(e) whether any demand for and
enquiry in the affairs of this colony
has been made?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) No.

(b) 6 to 8 bighas per family. Effo.ts
are however being made to increase
the holding of each family to 10
bighas.

(c) Yes,
(d) Rs. 8,78.871.
(e) No. ’
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Employees Provident Fund
Scheme

1286. Shri Sanganna: Will the
Minister of Labour and Emplioyment
be pleased to state:

(a) whether the Employees Provi-
dent Fund Scheme of 1852 has been
extended to the Seasonal employees
in the Sugar Factories of Orissa;

(b) if so, what is the amount of
retaining allowance paid during the
off season to the workers in the years
1956 and 1957 so far;

(c) the amount contributed towards
the Provident Fund for these two
years; and

(d) the aggregate Provident Fund
standing to the credit of the employ-
ees of each factory at the end of the
year 1956-577

The Deputy Minister of Labour
(Shri Abid AlD: (a) Yes. (but only
one Sugar Factory covered)

{b) 1956—Rs. 626.
1957—not vet paid

(c) 1956—Rs 5,039
1857—Rs. 11,469—(until Junc)

(d: Jeypore Sugar Factory—

Rs 55,788.

Aluminium Industry

1281. Shri B. S. Murthy: Wil the
Minister of Commerce and Industry
be pleased to state:

(a) whether any steps had been
taken to develop the aluminium in-
dustry in Andhra during the First
Five Year Plan; and

(b) if so, what were they?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b). There
was no proposal in the First Five
Year Plan for the development of the
Aluminium Industry in Andhra.
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Regional Small Industries
Service Institutes

1282, Shrl Sanganna: Will the
Minister of Commerce and Industry
be pleased to state what is the out-
lay on each of the Regional Small
Industries Service Institutes egtab-
lished so far? :

The Minister of Industry (Shri
Manubhal Shah): A statement is laid
on the Table of Lok Sabha {See
Appendix IV, annexure No. 71].

Industrial Estates

1283. Shri Sanganna: Will the
Muinister of Commerce and Industry
be pleased to state:

(a) whether the Government of
India have advanced any loan to the
Government of Orissa for the estab-
lishment of industrial estates in
Orissa; and

(b) if so, to what extent®

The Minister of Industry (Shr}
Manubhal Shah): (a) Yes, Sir.

{b) A loan of Rs, 6,554,250 was ad-
vanced to the Government of Orissa
in 1956-57 for the establishment of an
Industrial Estate in Cuttack

‘q DAY
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Aid for Displaced Persons in
Andamans

1285. Shri Raghunath Singh: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to state
whether any amount to rehabilitate
300 displaced labourers was granted
to Andaman Industries Ltd., to run
a plywood factory and saw mill in
Port Blair (Andamans)?

The Minisfer of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): The matter is still under
consideration.

Small and Medium Scale
Industries

1286. Shri Subbiah Ambalam: Will
the Minicter of Commerce and Indus-
try be pleased to state whether Gov-
ernment contemplate to introduce
any special documentation service for
the use of small and medium scale
industries as distinct from the Indian
National Scientific Documentation
Service, on the lines similar to that
being offered by the office of Tech-
nical Services Department of Com-
merce, Washington (U.S.A.)?

The Minjster of Industry (Shri
Manubhal Shah): The Government
of India have published pamphlets
pertaining to different industrial pro-
ducts and processes. Technical hbrar-
ies containing magazines and perio-
dicals from advanced countriez are
proposed to be attached to the Re-
gional Small Industries Service Insti-
tutes. The T.C.M. Authorities in New
Delhi have organised a Techknical
Library to help industrialists in their
problems of management and tech-
nique.

In view of the above, there is no
proposal at present to initiatc any
special documentation service  lor
small and medium scale industries in
India.

Central Committee of Atomic
Research Scientists
1287. Bhri Ghosal: Will the Prime
Minister be pleased ‘o state:

(a) whether there is any co-ordi-
nating Central Committee of Atomic
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Research Scientists of different Ato-
mic Research Centres of India: and

(b) if so, whether the research work
on atomic energy is done under their
direction?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) and (b). Co-ordination
of research in connection with the
development of atomic energy is
effected by the Department of Ato-
mic Energy. The Department is
assisted by various advisory com-
mittees of which leading scientists are
members. In addition, the Depart-
ment is represented on the governing
bodies or managing committees of
various scientific institutions  which
conduct research into the subject.

External Publicity Department

1288. Shri Sinhasan Singh: Will the
Prime Minister be pleased to state:

(a) whether the publicity depart-
ment of the External Affairs Ministry
15 still a temporary establishment;

(b) for how many years 1t has teen
working as a temporary department;
and

(¢) whether Government propose to
make it permanent?

The Prime Minister and Minister
of External Affairs (Shri Jawahar-
Jal Nehru): (a), (b) and (c). The
External Publicity Davision of the
Ministry of External Affairs was estab-
lished n 1948. It is responsible for
administering Information Service
overseas. At present all the cate-
gories of Information Officers, namely,
Public Relations Officers, Press Atta-
ches, Assistant Press Attaches and
Information Assistants do not consti-
tute a permanent cadre of ihe Infor-
mation Service. With the exception
of Information Assistants who are
non-gazetted and purely temporary,
the other officers are engaged on a
cqntract renewable every five years.
Alt the Information Units abroad are
temporary and continue on year-to-
year basis. The Government are
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actively comsidering the questlori of
placing the Information Service in

somne permanent cadre.
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Small Tea-Holding in Kerala

1290. Shri Maniyangadan: Will the
Minister of Commerce and Industry
be pleased to state:

{8) the number of applications re-
ceived by the Tea Board from small
holders from Travancore-Cocliin area
of the Kerala State since August
1955, for registration of their hold-
ings;

(b) the number of such holdings
that have been registered;

(¢} whether any application has
been rejected; and

(d) if so, the reasons therefor?

The Minister of Industry (Shri
Manubhai Shah): (a), (b), (¢) and
(d). Information is being collccgd
and will be laid on the Table of Lok
8Sabha.
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Children’s Filnms

1291. Bhri D. C. Sharma: Will the
Minister of Intormation and Broed-
casting be pleased io state:

(a) whether his attention has beea
drawn to the suggestion of the Prime
Minister that children's films should

-be made about rivers, mountains,
birds and animals; and

(b) if so, whether Governument
propose to consider the matter?

The Minister of Information and
Broadcasting (Dr, Keskar): (a) and
(b). Yes, Sir. The attention of the
Children’s ¥ilm Society has been
drawn to it

Indian Rare Earths’ Factlory,
Alwaye

[' Shri Vasudevan Nalir:
1292. { Shri Kunhan:
Shri A, K, Gopalan:

Will the Prime Minister be pleased
to state:

(a) whether “the management of
Indian Rarc Earths’' Factory at Alwaye
have recognised any Union of their
employces;

(b) 1f not, the reasons therefor;

(¢) whether the Indian Rare
Earths’ Employces’ Association,
Alwaye has submitted any memoran-
dum of Demands to the management
of the factory; and

(d) if so, what are the éemands
and the action taken thercon?

The Prime Minister and Minister
of Extermal Affairs (Shri Jawzaharlal
Nehru): (a) and (b). Indian Rare
Earths (Private) Ltd., have not re-
cognised the uniom of its employees
known as ‘“Indian Rare Earths’ Em-
ployees’ Association”. The Company
deals with products of strategic im-
portance for the developmen: of ato-
mic energy and as the office bearers
of the Association are dominated by
non-employees of the Company, the
Board of Directors of the Company
have decided not to recognise the
Association.
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{¢) and (d). A copy of the Memo-
randum of Demands received f&rom
the Indian Rare Earths Employees’
Association in April 1857 is laid on
the Table of the House. [See Appen-
dix IV, annexure No. 73]. The matter
is at present before the Conciliation
Officer (Central), Cochin.

Portuguese Case in the International
Court of Justice

1293. Shri Raghunath Singh: Will
the Prime Minister be pleased to
state on what date Portugal's case
against India before International
Court of Justice at Hague :s coming
for hearing?

The Prime Minister and Minister
of External Aftairs (Shri Jawaharlal
Nehru): On 23rd September, 1857
the Court will begin the oral hear-
ing of our plea that the Court has no
jurisdiction in this matter.

Faridabad Township

1294, Shri Radha Raman: Will the
Minister of Rehabilitation and Mino-
rity Affairs be plcased to state:

(a) whether any fire took place at
Faridabad recently;

(b) 1if so, its magnitude and the
amount of loss to private and public
property separately;

(e) whether there was adequate
fire-fighting arrangement in the town-
ship; and

(d) if not, whether Government
propose to make adequate fire-fight-
ing arrangements there to avoid re-
currence of such fire in future?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Yes,

(b) One shed in a factory was in-
volved. No loss of public property
eccurred. Authentic figures of loss
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of private property are not avail-
able.

(¢) The factories had their own
fire fighting equipment, viz. fire ex-
tinguishers, buckets of sand etc. "
Water was also made available by
canvas hose from the nearby hy-
drants. A fire brigade was also
called from Delhi.

(d) A proposal for setting up a fire
station has been approved.

Atomie Energy FPregramme

1295. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether it iz a fact that the
Department of Atomic {Energy is
working on a 15 year programme for
the development of atomic energy in
the country as stated by Dr. H. J.
Bhabha, Chairman of the Atomic
Energy Commission, recently at Bom-
bay; and

(b) 1f so, whether any plan has
been worked out in this regard?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) Yes.

(b) The plan has not yet taken
definite shape and its main features
are yet to be settled.

Aid for Small Scale Industries

1296. Shri Siddananjappa: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the amount of grants and loans
actually paid during 19856-57 to State
Governments for schemes for the
development of small scale industries
(State-wise);

(b) the number of such schemes
and their nature (State-wise); and

(c) the amounts actually utilised by
the various State Governments dup-
ing the same year?

The Minister of Indostry (Shri
Manubhai Shah): (a), (b) and (c). A
statement is laid on the Table of Lok
Sabha. [See Appendix IV, annexure
No. 74].
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Indian High Commission, Loundon

1298. Shri Jadhav: Will the Prime
Minister be pleased to state:

(a) the total! number of employees
in the Office of the Indian High Com-
missioner in London;

1b) how many of these are Indians
and how many are forelgners;
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(c) whether it 1s & fact that the
foreign staft has asked for incresse in
their salaries; and

(d) whether it is & fact that due to
the economy drive some of the Indian
employees are being retrenched or
transferred from the Office?

The Prime Minister and Minister of
External Afiairs (Shrl Jawaharlal
Nehru): (a) 1288.

(b) Indian 774 (including 225 India-
based) Foreigners 514.

(c) Consequent on the UX. Trea-
sury’s announcement of pay increase
for certain grades of Civil Services in
the United Kingdom in July 1958, the
Indian High Commiasion asked for
the grant of increase in pay to their
locally recruited staff of both Foreign
and Indian nationality. The inerease
was granted to certain grades of em-
ployees in the High Commission in
November 1856. It has now been
decided that the increase should be
granted to other grades also pro-
vided, where an officer is enjoying
exemption from the UK. Income tax
resulting in his net salary being much
higher than that of his colleagues, the
pay increase will not be given, ex-
cept in so far as is necessary to bring
his net emoluments in line with those
of his colleagues. Orders to this
effect are being issued. Wo separate
request from the foreign staff has
been received in this regard.

(d) All Missions abroad have been
asked to consider reduction of staff
both India-based and locally recruited
and, where possible, {6 replace India-
based staff by locally recruited per-
sonnel consistent, with the require-
ments of security. Detailled proposals
from the High Commission in London
are still awaited. Some posts of Offi-
cers are already being held in abey-
ance as a measure of economy.

National Industries Development
Corporation

Shri Ghosal:
120 S Shri Dasgupta:
Will the Minister of Commerce and
Industey be pleased to state:
{a) what are the chemicals expect-
ed to be produced by the National
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Industries Development
(Private) Ltd.; and

(b) when the production will start
and in what quantities?

The Minister of Industry (Shri
Manohhat Shah): (a) and (b). The
National Industries Development Cox-
poration (Private) Ltd. is engaged in
discussiens with a few foreign firms
regarding the manufacture of inter-
mediates for dye stuffs and drugs. It
is too early to anticipate the final
shape and the time schedule for im-
Pplementing the project.

Training of Creche Nurses

1300. Dr. Bam Subhag Singh: Will
‘the Minister of Labour and Employ-
ment be pleased to state:

(a) the number of girls trained so
far ags creche nurses at Dhanbad
under the Coal Mines Welfare Fund;

(b) how many of them have been
appointed as creche nurses;

Corporation

(c) the total amount of money so
far spent on the training programme;

(d) whether any money has been
realised from the collieries which
have appointed trained nurses; and

(e) how many of the trained creche
snurses are still without any job?

The Deputy Minister of Labour
AShri Abid All): (a) 362.

(b) 242.

(c) Rs. 1,08,471.

(d) Yes. A sum of Rs. 1,24,000.

(e) Information is not readily avalil-
abie,

Coal Mines Welfare Organisation,
Dhanbad

1301. Dr. Ram Subhag Singh: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the total number of gazetted
officers appointed under the Coal
Mines Welfare Organisation at Dhan-
bad;

(b) how many of them wege select-
«d through the UP.S.C,; and

12040

(c) how many of thema were pro-
moted from non-gazetied posts by
Departmental Promotion Committee?

The Deputy Minister of Labour
(Bhri Abid All): (a) 65.

(b) 45.

(c) 3.

Film on the Struggle for Freedom
Shri E. V. K. Sampath

Will the Minister of Informatiom
and Broadcasting be pleased to state:

(a) whether the Films Division re-
cently released a film depicting the
various stages, places and persons
connected with the Struggle for Free-
dom;

(b) it so, whether any person or
place of South India has any refer-
ence in the film; and’

(c) if not, the reasons thereof?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Yes,
Sir. A ftlim prepared under the gui-
dance of the 1857 Centenary Com-
mittee was released.

(b) & (c). The film depicted im-
portant episodes of the freedom
struggle without any regional signifi-
cance. It is being reviewed to in-
clude such additional episodes and
personages as would make it more
comprehensive.

PAPER LAID ON THE TABLXE

AMENDMENT TO DrvErorvxNT CoUn-
cis (Procxpurar) Rures

The Minister of Industry (Shri
Manabhai Shah): I beg to lay on the
Table, under sub-section (4) af Sec-
tion 30 of the Industries (Develop-
ment and Regulation) Act, 1951, a copy
of the Notifieation No. S R.O. 1987,
dated the 8th June, 1857, making
certain amendments to the Develop-
ment Councils (Procedural) Rules,
1952.

[Placed in Library. See No §-244/
57]
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MINUTES OF RULES COMMITTEE

Dz. Sushila Nayar (Jhansi:) 1 beg
lo lay on the Table a copy of Minutes
of the sitting of the Rules Committee
held on the 81st August, 1957,

[Placed in Library. See No. S-247/
§7).

MESSAGE FROM RAJYA SABHA

Becretary: Sir, I have to report the
following message reeeived from the
Secretary of Rajya Sabha:—

‘In accordance with the provi-
sions of sub-rule (8) of rule 162
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I, am directed to return
herewith the Finance (No. 2) Bill,
1957, which was passed by the
Lok Sabha at its sitiing held on
the 28th August, 1857, and trans-
mitted to the Rajya Sabha for
its recommendations and to state
that this House has no recom-
mendations to make to the Lok
Sabha in regard to the said Bill.”

PETITION re. INDIAN POST OFFICE
SAVINGS BANK RULES

Shri Rami Reddy (Cuddapah): I
beg to present a petition signed by a
petitioner relating to amendment of
Indian Post Office Savings Bank Rul-

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

AMOUNTS PAYABLE BY INDIA TO PaKIs-
TAN

Shri Balkrishna Wasnik (Bhandara-
Reserved—Sch. Castes): Under Rule
197, 1 beg to call the attention of the
Minister of Finance to the following
matter of urgent public importance
and I request that he may make a
statement thereon:

‘“The statement made by the
Finance Minister of Pakistan re-
garding amounts payable by India
to Pakistan.”

The Minister of Finance (Shri T. T.
Krishmamacbarl): Mr. Speaker, Sir,
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Matter if Urgent

Public Importance
with your permission, I propose to
make a short stetement on the out-
standing financial issues between India
and Pakistan in regard to which I
answered a question on the floor of
this House on the Bth of last month.
Since than ocertain statements have
been made in the Pakistan National
Assembly which may convey a wrong
impression.

The House will remember that in
August last year, a statement was
laid on the Table of the House listing
the more important of the outstanding
financial issues. These were last dis-
cussed in May 1951 between the Fi-
nance Ministers of the two countriea.
They have been the subject matter
of a number of subsequent discussions
at Sescretariat level; but, for a variety
of reasons into which I do not think
it is now necessary to enter, it has
not been possible to arrange a meet-
ing at Ministerial level. In March,
1955 my predecessor invited the then:
Pakistan Finance Minister for a dis-
cussion, but owing to his other pre-
occupations, he was unable to come.
About a fortnight back, I received a
suggestion from the Pakistan Finance
Minister that we should meet and dis-
cuss the outstanding issues. I have
accepted his suggestion and 1 hope
that the mecting will take place as
soon as possibie after I return from
my impending visit to the United
States and Europe.

The outstanding 1ssues between the
two countries fall into three broad
categories. The first relates to the
determination of partition debt. Our
estimate of this debt, so far as it con-
cerned the two Central Governments,
is that 1t will be of the order of about
Rs. 300 crores. If the debt arising
out of the partition of the province is
also taken into account, it may be
higher, The figure I mentioned gives
only the order of the sum involved.
The partition debt at the Centre is
repayable in 50 equated instalments,
the first of which fell due on the 18th
August, 1952. Six instalments are to-
day overdue. In the Budget for 1952-
53, we took credit for a payment of”
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Matter of Urpgent Public
Importance
Bs. 9 crores on this account. Even on
this very rough and clearly low figu-

re, the amount overdue is over Rs. 50
orores,

‘The second category deals with mat-
ters arising out of the separation of
the currencies of the two countries.
The most important item is the assets
remaining to be transferred out of the
assests of the Issue Department of the
Reserve Bank of India. The value is
about Rs. 49 crores. The other items
are relatively small and do not involve
any substantial amount.

The third category relates to what
may be broadly called post-partition
transactions. A large volume of pay-
ments have been made in each coun-
try on behalf of the other which will
have to be cleared up. On our side,
the sum is of the order of Rs. 23
crores. I do not know what the sum
on the Pakistan side 1s. All this will
have to be gone into with the assist-
ance of the Auditers General on both
gides. Then we have a sum of Rs. 16.5
crores due to us on account of Defence
stores supplied after partition to
Pakistan for which, under an agree-
ment entered into in May, 1948, they
are due to pay us. There are also
some rupee balances held by Pakistan
in India about which there has heen
some argument. The sum thus held
amounts to about Rs. 13 crores.

I do not wish to weary the House
with a recital of the less important
items. It 1s our intention to discuss
all these items, both major and minor,
in a frank and friendly way and strive
to reach an overall scttlement. I do
not, "‘therefore, wish to say any thing
or take up any position in regard to
any individual matter falling to be
discussed, whatever the temptation or
the provocation for it, which might
in any way affect the discussion which
we propose to have with the Pakistan
Government . I only wish to em-
phasise that on the major outstanding
issues, we should reach an overall
ssttlement fair to both the countries.

This will be our approach at the en~
suing meeting.

LEGISLATIVE COUNCILS BILL—
contd.

Mr. Speaker: The House will now
resume further discussion on the Le-
gislative Councils Bill, 1957. Out of
8 hours allotted for all stages of the
Bill, 1 hour and 41 minutes have al-
ready been availed of and 6 hours and
19 minutes now remain. May I
know the sense of the House as to
how much time should be allotted to
each stage of the Bill?

Shri Nagi Reddy (Anantapur): I
want to submit that new and major
amendments have been proposed by
the Minister which have reached us
this morning. Therefore, it becomes
essential to have a general discussion
for a longer time and also to increase
the number of hours allotted to the
Bill I think some kind of adjust-
ment should be made to increase the

time first and then consider the time
for each stage.

Sardar A. S. Saigal (Janjgir): You
have allotted 8 hours for this Bill. I

would request you to extend it by 2
hours more.

Shri Naushir Bharucha (East Khan-
desh): May I suggest 54 hours for the
first reading, 3 hours for the second
reading, ¢ hour for the third reading

and the time be extended by one
hour?

Mr. Speaker: What is the need for
53 hours for the gencral discussion?
There 1s no uniform rule with res-
pect to each stage. I will give an
opportunity to two or three Members
to discuss the matter and come to a
conclusion with respect to the time
for each stage and then persuade the
House to accept it or not to accept.

Shri Mohamed Imam (Chitaldrug):
We oppose the entire Bill.

Mr. Speaker: The hon. Member
will throw it out when I put it to the
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vote of the House. A general discus-
sion of such a nature as o whether
there ought to be a Council or not has
been before the House on 8 numbck
of occasions. A resolution was put
forward here by Mr. Gurupadaswamy
from the PSP Party and the whole
day it was discussed. Therefore, it is
a matter with respect to which even
at the time of framing the Constitu-
tion ‘there have been differences of
opinion. Nothing iz going to happen
at this minute. If hon. Members feel
8o strongly they will try to throw out
the Bill; we will give them an oppor-
tunity. Otherwise, nobody is going
to be convicted or dislaunched from
the view that a Council is or is not
necessary. 1 leave it to the House.
After all, I can extend the time by
ane hour. That is the discretion
that has been granted to me by the
Business Advisory Committee.

1 hour and 41 minutes have Leen
already availed of. Let us have 2
more hours for the general discussion.
“Then we can take up the clause-by-
-clause consideration. Dr. D. R. Cha-
van may continue his speech.

Shri D. R. Chavan (Karad): Con-
tinuing by yesterday’s speech, I would
like to submit that there are two
ways of looking at this Biil. One is,
‘whether it is desirable to have a sec-
ond House in Andhra State and sec-
‘ondly, whether it is necessary to in-
crease the strength of the various Le-
.gislative Councils in different States.

Mr. Speaker: He has already taken
14 minutes; I will give him 8 more
minutes,

S8hri D. R, Chavan: Yes. With re-
gard to the desirability or necessity
of having a Council for Andhra Pra-
desh, I was submitting my arguments
yesterday.

Mr. Speaker: The hon. Member
belongs to Bombay. Why does he
worry about Andhra Pradesh?

Shri D. R. Chavan: I am worried
about the whole of India. I am wor-
~jied because a similiar type of resolu-
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tion was passed in the Bombay Legis-
lative Assembly and it was supported
also by the requisite majority. For
the purpese of expressing myself
agaidst the second chamber, I am re-
ferring to Andhra.

As I have submitted yesterday, I
was making out a case against the de-
girability of having & second chamber
in the State. For that purpose, 1 was
reading out certain quotations from
the speech of the former Chief Minis-
ter of the Bombay State, who is now
Minister for Commerce and Industry
here. When I referred to the name
of Bombay's former Chief Minister,
there was a great flutter {n the House
and the hon. Minister of Law was
obliged to be on his legs. I was re-
ferring to his speech for strengthen-
ing my argument against the creation
of a second chamber in Andhra Pra-
desh.

Mr. Speaker: The hon. Members
g0 on writing to me from various
States. One hon. Member from Pun-
jab and another from another place
have written to me that the distribu-
tion of work is not proper here.
Some people monopolise while some
others do not get a chance. So, the
hon. Members need not give advice
to Andhra Pradesh. There are hon.
Members fromm Andhra Pradesh who
will be able to take care of that State.
That is the time legitimately due to
the Andhra Pradesh. The hon. Mem-
ber may kindly resume his seat if he
has nothing more to say about his
own State.

Now, before the hon. Members go
away for lunch, I would like to an-
nounce to the Hoyse that the division
on the first stage will take place at
2.30. I will call the hon. Minjster at
2 and he will take about half an koyr.
So, the House can go on with this till
2 P.M.

Shri D. R. Chavan: I am reading
out a quotation that is applicable to
my State also. My submission is that
the resclutions passed by the respec-
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tive state assemblies except that of
Andhra Pradesh and for that matter
the resolution of the Bombay Assem-
bly under the provisions of the Cons-
titution are not necessary. I would
like the hon. Minister of Law to point
out how the effect of that particular
resolution of the former Assembly
has been nullified by the Reorganisa-
tion Act.

1 am quoting from what the for-
mer Chief Minister of Bombay and
the present Commerce and Industry
Minister has said on 14th December
1953:

“Then as regards representation
and wisdom, it may be argued
that anybody who is not prepared
to face the rough and tumble of
life like anybody else who does it
for doing good to the people whom
he wants to serve, lacks the neces-
sary fibre to serve the people and
it is a question whether such per-
sons could be relied upon to guide
the country in a safe way, and
therefore, whether such people
should be really provided for and
-encouraged. It may also be argu-
-ed that this might encourage a
tendency in some people to seek a
safe way to take part in Govern-
ment and providing easy means
to people has always been the ex-
perience in the world so far.
“Therefore, that argument can also
be made as against the argument
in favour of enabling such people
to guide the country on such im-
portant occasions.”

1 am referring to this because yes-
terday some hon. Members have stated
that it is necessary to have second
<hambers for the purpose of giving
functional representation or represen-
tation to other vested interests.

The argument was advanced that
second chamber acts as a check on the
hasty and jll-conceived legislation and
that it acts as a break on the exube-
rance of the lower House and for that

purpose it is necessary.

Shri B. 8. Murthy (Kakinada—Re-
served—Sch. Castes): If there is exu-
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berances, there must be control over

it.

Shri D. R. Chavan: That argument
does not hold good. India is « demo-
cracy and elections are held on the
basis of adult franchise. With regard
to the expansion that is proposed, 1
may refer to this point. The States
Reorganisation Bill was the outcome
of the collective wisdom of this House.
It was then decided that the strength
should be 72 for the Bombay State.

Now, what are the circumstances
which have made the Government
change that decision? 1 would like

to request the hon. Law Minister to
point out to this House the altered
circumstances. The resolution passed
by the Bombay Assembly on the l4th
December, 1953 still stands. Could
the hon. Law Minister point out to
some provision in the States Reorga-
nisation Act which nullifies that reso-
lution? I submit that that resolution
stands and so it is our duty to consider
that resolution and not the resolution
recently passed by the new Bombay
Assembly.

Mr. Speaker: Now, the hon. Mem-
bers who are from Andhra and who
are anxious to speak will kindly rise
in their seats.

Some Hon. Memberg rose—

Shri Hem Raj] (Kangra): What
about the other States?

Mr. Speaker: Other States which
are not touched by this Bill?! They
will merely look on. The hon. Mem-
bers are concerned over their owm
States. It all depends upon the time
available.

Shri Venkatasubbaiash (Adceni): I
wish to support the motion moved by
the hon. Law Minister regarding the
creation of a legislative council for
Andhra Pradesh. The Andhra after
forty years of insistent struggle got
their State only very recently. After
the reorganisation of the States, grea-
ter Andhra Pradesh was formed by
bringing in some parts of the former
Hyderabad State. We naturally felt
that we have been given the power
to manage our State and look after
the welfare of the people. All tha
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three crores of Andhra for the frst
time in history have come under one
State. With the same feeling we said
that a separate council and a second
chamber should also be constitutad so
that many interests might have pro-
per representation in the Councils.
The Andhra Assembly pagssed a Reso-
lution with the requisite majority to
form a separate legislative council for
Andhra Pradesh. But, Sir, in passing
that Resolution, the Andhra State As-
sembly requested the centre that the
strength of the Andhra Legislative
Council should be fixed at 86. But I
do not know why the hon. Minister
for Law has reduced it to 80. When
I see the schedule regarding the allo-
cation of seats in the Legislative
Councils concerning various other
States like Uttar Pradesh, Bombay,
Madhya Pradesh and Bihar, 1 find that
there is no rationale. There has not
been a fixed strength of the Councils
in Bombay, Uttar Pradesh, Bihar etc.
In Madhya Pradesh, the strength of
the Legislative Assembly is only 288,
but the strength of the Council that
has to be formed has been fixed at
90, whereas the strength of the Andhra
State Assembly, being 301, it is but
natural that we also reguest and
make a plea that the strength of the
newly formed Legislative Council
should be 96. As you know, there
are different regions in Andhra like
the Telengana arca and backward
area of Rayalaseema and also the
Northern Circars. There are various
interests there which have to be fully
represented. Their representatives
must also have a say in the Councils
of the State. It is for this reason that
1 plead that the strength of the
Andhra Legislative Council should be
raised to 96 as I find there is no hard
and fast rule regarding the composi-
tion of the Councils, of the States

I welcome the Bill. When clause-
by-clause discussions are taken up
1 am going to move an amendment
which I have given notice of and with
this, Sir, I support the motion brought
forward by the Hon. Minister for
lLaw.
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Mr. Speaker: I will call the hon.
Member from Bihar. I will give »

chance to everyone and I will come &
second round. I will call Shri Shree
Naraysn Das. It is not that I make s
distinction.

An Hon. Member: Are you going
according to alphabetical order?

Mr. Speaker: I have got the list
here. 1 will call Shri Shree Narsyan
Das from Bihar. Oriasa has nothing
to do with this Bill.

Shri Supakar (Sambalpur): We
have got a right to speak.

Mr, -Speaker Hon. Members should
see the 8 or 9 hours time limit that is
allotted. Some people may not like
to have a Second Chamber for the
newly created Andhra Pradesh. Some
others may like to increase the num-
ber. Persons from the areas concern-
ed will have preference over other
Members. Other Members will cer-
tainly have a right to participate pro-
vided the time is available. I shall call
persons accordingly.

Shri S. Ghose (Burdwan): No one
from West Bengal has spoken.

Mr. Speaker: Somebody from West
Bengal has already spoken once. 1
will now call Shri Shree Narayan Das
from Bihar. -

Shri Shree Narayan Das (Dar-
bhanga): Mr. Speaker, Sir, the scope
of the Bill and the object of the Bill
is to creatc one more Legislative
Council for the State of Andhra and
the other object is to increase the
number of the Members of the various
legislative councils in various states.
There are some other provisions for
the election of the Members in res-
pect of these States. Now, this is not
the occasion to go into the principles
of having bicameral legislatures In the
various States. But I would like to
submit that it would have been bet-
ter if we had not created new legisla-
tive councils.  Although the Constitu-
tion-makers have made provisions for
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the Legialative Councils in some of the
Btates, they have left 2 number of
Btates without Legislgtive Councils.
That goes to show that the Consti-
tuent Assembly did not accept the
principle to have legislative councils
in the Centre as well as in the States.
I cannot see what were the circums-
tances that led to the Constituting As-
sembly making a decision to have
legislative councils in some of the
States, while no mention has been
made with regard to legislative coun-
cils in some other States. At the time
when the States Reorganisation Bill
was under consideration, some provi-
sions were made with regard to the
State of Madhya Pradesh; but, it will
not be out of place if I mention that,
under the conditions prevalent in
India now, there is no necessity of
having another Legislative Council.
So far as the Central Legislature is
concerned, there may be 2 necessity
to have a second chamber because it
is a federal union and a union of all
the States This House which has
been elected by the electorate are all
representatives of the masses, but, be-
cause it is a Federal Government it
must be pioper that there must be
representatives to look after the inte-
rests of the varicus States so far as the
rights provided in the Constitution are
concerned. But, as regards the pro-
visions for the Legislative Council? 4
the various States I gee no necessity.

An Hon. Member: In all democratic
countries you have bicameral legisla-
tures.

Shri Shree Narayan Das: 1 am
speaking my opinion: the hon. Member
may speak his own opinion. Out of
the 14 States that have now been
created, there is no provision for the
legislative councils in some of the
States. 1 would like to suggest to
this august body which is the final
authority to make provisions in this
regard that it would have been bet-
ter if we had not made up our minds
not to provide for any more legisla-
tive councils. I do not know what is
the opinion of the people of Andhra
although a Resolution has come from
the Assembly that there should be a

Bill

provigion. But, I would like to say
that the legislative council does mnot
serve any purpose there. The elec-
torate has sent their representatives
to the wvarious legislative nssemblies.
OQur Constitution has provided for re-
presentation of graduates, local autho-
rities, district boards and there are
provisions regarding nominafion ~ of
literatures and other concerned.

Mr. Speaker: Hon. Members will
kindly note that if Andhra Pradesh
were not here and if it had not been
added in the schedule, all this argu-
ment will be out of date because under
the Act that we have already passed,
the Hgouse has accepted legislative
councils in all the other places. The
only question is, whether you should
increase or whether you should not
increase the number. Therefore, the
general question whether the Legis-
lative Counci] ought to be there or
whether it should not be there is irre-
levant, except by way of passing re-
ference when you say ‘What is the use
of increasing the number?’ Therefore,
Andhra people will take care of them-
selves. The Hon. Member has got a
Council in his State.

Shri Shree Narayan Das: I am

against having a second chamber in
the States.

Mr. Speaker: What is he to do with
his own Council in Bihar?

Shri Mohiuddin (Secunderabad):
Has the hon. Member who is speaking
tabled an amendment for the aboli-
tion of the second chamber in Bihar?

Mr, Speaker: I am only making an
appecal to hon. Members Every Mem-
ber can speak on bchalf of the entire
community from end to end. from
Cape Comorin to the Himalayas
When the time allotted to this mea-
sure is limited, I would request hon.
Members to give more time to those
Members whose States are directly
affected. So far as Bihar is concerned,
it is only an increase in number; let
the hon. Member therefore confine
himself to that. He can at the mpost
make a passing reference that he is
against the second chambers and he
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would advise Andhra also not to have
a second chamber and leave it at that.
Several hon. Members from Andhra
are enxious to speak; I have already
noticed four of them.

Shri Shree Narayan Das: I shall try
to finish in the time allotted to me.

Mr. Speaker: 1 would like to lessen
the time.

Shri Shree Narayan Das: In view
of what I have already stated just
now, I would say that there is no need
for a second chamber not only for
Andhra but for all the States. This
would be mn the best interests of the
country, and at a time when we are
going through a financial crisis this
would save us some money.

In regard to the Increase in the
number of Members in the various
State Councils, the hon. Minister did
not indicate what was the point in
increasing the number. I was hearmng
the whole of his speech. The Consti-
tution that was amended by the
Seventh Amendment Bill only provid-
ed for the maximum number, that is,
instead of the number being one-
fourth of the total strength of the
legislative assembly, a provision was
made that the maximum number may
be one-third. At the time of the
amendment we did not think that the
number of every State Ilegislative
council would be increased. As far
as I remember, the hon. the Home
Minister while moving the amendment
said that he was only changing this
provision in the Constitution because
of one State. He said that in certain
States the number of members of the
legislative assembly was very small.
In those States if the number was
fixed at one-fourth the number of
members of the legislative councils
would be very small. Therefore, a
provision to that effect was made.

Now in every State the number of
members of the legislative councils is
going to be increased. 1 would like
to know what is the principle involv-
ed in 1t and what are the circumstan-
ces that have arisen mow for Govern-
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ment to take the decision to increase
the number. The existing numbers in
the various legislative councils were
sufficient and if only the representa-
tives of the local bodies, representa~-
tives of graduates and other interests
were to be regulated, I think sufficient
representation could have been given.
There were, therefore, no special cir-
cumstances for Government to bring
forward this measure.

In regard to the composition of the
councils the provision in the Constitu-
tion says—Article 171 (3)—

“(a) as nearly as may be, one-
third shall be elected by electo-
rates consisting of members of

municipalities, district boards,
etc.,

(b) .... one-twelth shall be
elected by electorates .. .. who

have been for at least three years
graduates of any university, etc,

(c) .. one-twelfth shall be
elected by electorates consisting
persons who have been for at least
three years engaged 1n teaching,
etc,

(d) .. .. one-third shall be
elected by the members of the
Legislative Assembly of the
State ...

and (e) the remainder shall be nomi-
nated by the Governor ...”

For the sake of illustration I shall
take Bihar. The strength of the As-
sembly there is 318. If the provision
of the Constitution is adhered to, the
maximum number will be 108. But
by this measure the strength of the
Council in Bihar is going to be in-
creased from 72 to 96. Why is the
number not going to be increased to
1067 Why is it going to be only 86?
The ratio specified in regard to the
composition has also not been adhered
to. Therefore, I am not convinced of
the necessity or desirability of In-
creasing the numbers in tne various
legislative councils.
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With regard to the provision for
nomination by the Governor in the
Councils ot the various States it is a
heglthy one because some good and
able men may not come through elec~
tion, and there must be some provi-
gion to take men of arts and litera-
ture, etc. But the number must be
reduced to 6 and the remainder of the
seats distributed among the varfSus
interests.

In the end I would say that I am
not in favour of increasing the num-
bers and it would have been better if
the number could have been allowed
to remain as they are.
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Shri N. R. Munisamy (Vellore):
The main object behind the introduc-
tion of the system of bicameral legis-
latures is to arrest precipitate action
or decision by the Lower House, so
that the Upper House may after peru-
sal of the various clauses in the Bill
make such changes as are essential,
keeping in view the objects and rea-
sons behind the Bill. But so far as the
representatives of the Upper Houses
are concerned, that 1s of the Legisla-
tive Councils, the principle by which
they are returned 1s of a different
type. The persons who are chosen to
the Upper House are not  usually
respansible to the people. The princi-
pal responsibilify to the people is
taken away. They do not have direct
contact with the people. The only
thing is thcy have got their own
responsibility to certain sections of
people. For example they are chosen
by thc representatives in  the local
Legislative Assembly, and then by the
local bodies and municipalities, and
again by graduates and teachers, and
there is also some representation on
the basis of culture, sciences and lite-
rature for which purpose they are
nominated by the Governor. I would
only say this much. The element of
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contact with the people is altogether
taken away, and the representatives
of the Upper House are not discharg-
ing their duties in any other manner
except that they only carry on the
work so far as the legislative aspect
is concerned, to the extent to which
it is not being jeopardised to the
detriment of the interests of the
pecople and keeping in view the
various clauses of the legislation
passed in the Lower House. That is
all that they do and they do not have
any contact with the people, So that
what happens in the long run is that
those representatives constituting the
Legislative Councils are not paying
attention to the real needs of the
people. From that point of view I
would say that they are not the real
representatives of the people, except-
ing that they are in an indirect way
representing the people through the
other chosen representatives of the
people.

The other aspect which I wish to
point out is this. Throughout the Bill
I find that the scheme is with regard
to fixing up of the term of office of
the persons who are chosen by the
Governor and by other bodies. For
instance clause 7 refers to Madras.
The present strength of the Legisla-
tive Council there is only fifty and it
is proposed to be increased to sixty-
three. How the additional thirteen
Members are to be chosen is cata-
logued under this clause and I shall
not read it. I will only refer to sub-
clause (4) of this clause 7. Sub-
clause (4) says:

“In order that, as nearly as may
be, one-third of the members of
the said Council may retire on the
20th April, 1958, and on the ex-
piration of every second year
thereafter, the Governor of
Madras shall, after consultation
with the Election Commission,
make by order, such provisions as
he thinks fit in regard to the
terms of office of the wmembers
t0 be elected under clause (a) of
sub-section (3) and of the mem-
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ber to be nominated under clause
{b) of that sub-section.”

The point which I wish to make out
is this. So far as fixing up of the
term of office is concerned, the
Governor in consultation with the
Election Commission will fix it up.
You will be aware that when the
States Reorganisation Act was passed
there was a writ petition in the
Madras High Court by somebody
when the Chairman of the Council
eliminated his name and began to
have lots with regard to the other
Members, and Mr. John-—I speak
subject to correction, I forget his
name—took a writ petition and he
succeeded in the writ petition. And
the consequence of it was that we
had to come with another amendment
to our Constitution in order that the
number is increased and the difficulty
is eliminated.

Similarly, the Governor is supposed
to be the Head of the State and he
should not be asked to figure so far
as the fixing of the term of office is
concerned. Ordinarily we all know
that the Governor does things only
on the advice of his Council of Minis-
ters. The Chief Minister or the
Cabinet will suggest that so many
years must be given to a particular
individual and a lesser number of
years for another individual. So
much so that the Governor will for-
mally consult the Election Commis-~
sion and fix the term. It would be
encouraging indirectly some indivi-
duals whom they have in their mind
and something like mnepotism and
favouritism would be the result of it.

12-58 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

So I would only say this. Just as at
the time of fresh election the Election
Commission as a whole draws by lot
the term of office for all the Members
in the Upper House, similarly here
also, these being new Members, they
may be fixed up by drawing lots in
consultation with the Election Com-
mission, and the Governor shall not
be brought in this controversy.
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[Shri N. R. Munjsamy.]
Later on it might be laid that the
Governor does not do any act suo
motu. As we all know, he always
does things in consultation with the
Chief Minister of the State. He
could take no action unless he was
advised by the Cabinet. Therefore
1 say that the Governor shall not be
brought into this and made a subject
of criticism in the long run, that he
had fixed up the term. And in the
long run it may be regarded as a
formal consultation with the Election
Commission and he may fix his own
men for four or six years.

I find that the same method has
_been adopted throughout the Bill,
namely that the Governor should con-
sult the Election Commission and fix
the term of office. It is better that
we eliminate this consultation by the
Governor and in its place make the
Election Commission itself draw lots
and fix the term of office, failing
which the Govermor will later on be
severely criticised by the public which
should not be allowed as he is the
head of the State. He should not also
figure in this ugly controversy or face
a petition in the High Court or the
Supreme Court challenging his dis-
cretion, because it will be argued
that the consultation is only for
satisfying the provisions of this Bill
and that really it encourages favour-
itism or nepotism and that whoever is
wanted will be appointed.

18 hrs.

In regard to Bihar, no resolution
seems to have been passed by the
State Assembly, and the law Minister
has increased the strength of the Bihar
Council to be in conformity with the
strength of the other Assemblies. To
that extent he is all right. If I am
wrong I would like to be corrected.

Barring these observations I do not
think I have got anything more to
say excepting that I commend this
Bill as it is in conformity with the
present policy of having two chambers.
At this late stage there is no sense in
opposing the principle.

Bill
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Shri B. 8. Murthy: Andhra has
come in for a lot of criticism, but I
think when the resolution passed by
the Legislative Assembly of Andhra
Pradesh is being given effect to in
this august House, 1 think all the
Members should support it.

The Andhra plea is simple. All the
other States are having Legislative
Councils. Why not we also have
it?

An Hon: Member: Not all.

Shri B. 8. Marthy: Almost all.
Eight of them are having and Andhra
with such a huge population and a
vast area should also have its own
Legislative Council. And once the
Andhra Assembly has passed a reso-
lution as required by the Constitution,
it is but proper that Parliament
should take cognizance of it and give
effect to it. Hence this Bill has been
brought forward, and in doing so,
they have also tried to give effect to
the new schedule so that the so-called
anomalies may be removed as far as
the strength of the legislative Coun-
cils are concerned.

Some friends in the opposition
seem to have peculiar notions about
this bi-cameral system.

Shri Punnoose {(Ambalapuzha):
May I ask for a clarification? 1Is it
8Shri Murthy’'s point that this pro-
posal is now made because the people
of Andhra desire it?
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Shri B, 8. Murthy: It is too patent,
and also accepted by zall the world,
that a Legislative Assembly repre-
sents the people of the State, and
when the Legisiative Assembly of
the State has passed the required
resolution by a two-third majority,
where is the doubt, and how can it
be said that the people of Andhra are
not of this opinion? Therefore, my
hon. friend from Xerala would do
well to give credence to the resolu-
tion passed by the Legislative Assem-
bly there. Therefore, the Andhras
do want it and there is no doubt
about it.

There seem to be some sort of
peculiar i1deas amongst our opposition
friends.

Shri Punnoose: You were there.

Shri B. S. Murthy: I was there, and
I shall be there.

Mr. Deputy-Speaker: Order, order
We wish the hon. Member to ke here.

Shri B. S. Muorthy: I assure my
friend that I shall be there as and
when circumstances require my
presence.

Democracy 15 usually known as
government by discussion. Therefore,
in order to have a number of checks,
the Mother of Parliaments provided
several sets of mechanism and one
amongst them is the  bi-cameral
system. There are several people
whose advice, experience and talent
should have been of greater use in
this august House than elsewhere, but
these people were shy of election;
they did not want to come. As far as
character is concerned, nobody can
question it; about their expert know-
ledge, everybody has got praise for
these people. Therefore, in order
provide a forum for discussion on
rnatters concerning the welfare the
country, the Upper House has come
into existence. Hence, it is not fair
to criticise that the Party in power is
creating a pinjrapole to have such of
those people who could not come in-
to this House through the front door,
and it is a backdoor policy. I do not
think one is justified in saying that.’
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Again, as long as there is a Rajya
Sabha in existence end having certain
control over what we discuss and pass
here, I do not think we have any
right to say that Legislative Assemb-
lies should not have a similar check
in the States. Therefore, it is fair to
admit that the bicameral system has
not proved unfruitful; on the other
hand, it has given a fair chance for
democratic organisations to grow in
strength and volume,

In this connection, I must also say
that the bicameral system, wherever
it exists in almost all the democratic
countries, has done good work. I
think that the Councils in the States
will also do good work. It is not to
have our own people put there. As
a matter of fact, except for 12 or 13,
as the case may be, to be nominated
by, the Governor, all the others are
having election. It may be indirect
election; it may be a sort of checked
election, but still it is election; it has
not been by nomination. A  single
individual, the Chief Minister of the
State or the Governor advised by the
Chief Minister, is not allowed to have
the whole list of 96 or 90, as the case
may be as far as Andhra is concerned,
nominated. Therefore, where is the
doubt these people being representa-
tives of certain interests? They may
be persons who come from graduates’
constituencies or local bodies constitu-
encies or some other constituencies.

So it is not fair to criticise a Bill
like this as a machination of the rul-
ing Party to have their people nomi-
nated or put in Councils, It is but a
fair election and all people have
their chance. Even the Opposition
parties can have a fair chance in get-
ting several of their people elected.
I can understand it if the Opposition
parties have, as a rule, boycotted the
Rajya Sabha and the Councils in the
States saying that this is a useless
organ of our Constitutiqn, and there-.
fore, they do not want to make use
of it. But having made use of it,
and being stil prepared to make use
of it, I do not think it lies in the
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mouth of Opposition parties to say
that this is a mechanism or machina~
tion of the Party in power.

My hon. friend, Shri Shree Narayan
Das, was good enough to say that we
should not have the bicameral system.
The preceding speaker was also good
enough to say that we, the Congress,
did not want it. Today the Congress
is one of the parties and the people's
desire must be respected. As the
Legislative Assembliag are asking for
Upper Chambers, it is but proper that
the Party in power should accede to
the desire of the people and not to
say that in 1921 at Karachi and in
1923 at Calcutta the Congress had
resolved that there should be no
bicameral system in India, therefore,
we shall not have this system, this
is not a good system. We must learn
by experience. It is also stated that
the old order changeth, yielding place
to new. We should not become con-
servative. Therefore, when experi-
ence is gained, we must make use of
it. Whatever is good in the world
is ours, in the same way as whatever
is truth, it is ours. Similarly, what-
ever is good in the British system of
parliamentary government, whatever
is good in the American system of
Government, we must copy and see
that it must be implemented. It must
be incorporated in our popular demo-
cratic rule here. Therefore, 1 support
this motion.

In conclusion, I would like to say
that in giving nominations, 12 or 13
or 14, as the case may be, special
consideration must be given to the
linguistic minorities. In the name of
experts, some people without expert
knowledge, are being brought in.
This should not be done. It is but fair
that linguistic minorities, who have
no chance of getting into the Assem-
blies and into Parliament here, should
be given special consideration so much
so that all the interests will be repre-
sented and all shades of opinion can
be had in the counsels of the Councils.

Shri Nagl Reddy: I rise to oppose
this Bill from A to Z....
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Shri B. 8. Murthy: And beyond.

Shri Nagi Reddy: If there is any. It
is really surprising that this Bill
should be on the agenda especially
when we are talking of pruning the
Plan and talking of austerity plans
Sometimes I feel that we want all
the magnificence of the feudal, capi-
talist and socialist societies but not
the benefits of the societies. There~
fore, we find all clubbed into our
society.

I remember when the leader of the
PSP was speaking here on the Presi-
dent's Address, he told Government
that it looked so feudal for a modern
State that our President should come
all the way in a coach which should
have been in the exhibition. From
that we are now on to the State in
Councils about which we are now
discussing. In the name of modern-
ism, in the name of constitutional
propriety, because some other modern
States have done it, in the name of
tradition, we seem to be anxious to
have such a cumbersome machinery
and set-up. On that basis, I oppose
this Bill and I expect that &t least
Government would not increase the
strength from 487 or so to something
more—] have the list and 1 will give
it out later.

The second reason is that there is a
bit of contradiction which I find bet-
ween the Centre and the States. We
want some progressive legislation
from the States, say, for example,
land reforms. We are finding that in
quite a number of States the landlord
class has had such a hegemeny over
the Legislative Assemblies even now
that with the increase in the swength
of the State Councils and with
indirect elections to folluw, their
strength will be increased to more
than what it is now.

Progressive legislation can never
be implemented by Second Chambers
and all Second Chambers are a kind
of hurdle in the way of progressive
leglslation, If it is not for that, I
cannot understand why we are going
to have the Second Chambers at all
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Therefore, 1 am opposed to increasing
the weight of this class which has to
be abolished even according to the
Second Plan by land reforms. Be-
cause I oppose the weight of this
class, which is going to be there in
the Second Chambers, I oppose this
Bill and I say: at least please do not
impose them upon the new State of
Andhra. They have already imposed
it on certain States. Government is
not coming forward to abolish them. I
would request the Government at
least to spare us, the Andhras, from
this new imposition. (An ¥on. Mem-
ber: What about others?).

We have been talking of deficit
Budgets. Everyday there is a dis-
cussion as to how we are going to fill
up the gap. Everyday we are talk-
ing of the growing inflation in the
country and how to check it. Every
time the State Government is asked
to do something, for example, if we
ask for a few more rupees to increase
the number of houses that are to be
provided for the poorer classes in the
villages—they say there is no money.

I know there js electricity running
just half a mile away from one vil-
lage—the lines are there—which has
50 wells under which there is irriga-
tion going on. They have been asking
for electricity to be provided tor
those wells. There are 50 wells and
something like 100 families in that
particular village which would be
benefited by the ejectricity.

Shri B. K. Gaikwad (Nasik): Are
they Government wells?

Shri Nagi Reddy: In our country,
in Andhra there are quite a number
of wells which the peasants own under
which 5, 10 or 12 acres are cultivated.
These peasants have been requesting
the Government to provide them with
electricity and they have been asking
because the line iz going very near.
They are always being told that be-
cause Government lacks money they
are not able to provide this electri~
city.
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I should like to know <why we
should spend this extra money on
Houses, on these State Councils
which practically do no business.
They in no way increase the adminis=-
trative capacity or efficiency of the
States. Therefore, even from that
point of view, I would say, it we are
not able to abolish the existing State
Councils, at least do not come and
impose them on new States.

We must also remember—of
course, it is not accepted from the
Government benches—that at least
there is a vast opinion in this country

that even Governors' posts should
be abolished; they have become
incongruous in our administration.

And, when such an opinion is being
expressed by quite a number of
people in our country, why should
Government add this new ornament
which has no wvalue, which does not
even glitter? Therefore, I would
say that the State Councils are cum-
bersome. It is a machinery that is
valucless and we should not at least
try to emulate others simply because
when the British were ruling our
country in their own interests they
had certain State Councils in our
country.

Then, I see no reason why we should
have second chambers. In some
countries there are second chambers;
in progressive countries like the U.S.A.
and the USSR, each of a different
type, they have second chambers. It
may be said, why not we have them?
I would litke the hon. Members to
just read the constitutions of those
countries very carefully. They are
multi-national countries, huge count-
ries which have different States just
as we have. But, they have one
second chamber for the whole country
and not second chambers for each
State. I am sure the Russian Federa-
tion does not have a second chamber;
the Ukranian Federation has no
second chamber and the Georgian
Federation has no second chamber.
In the same manner, even in America,
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each separate State does not have a
second chamber.

Personally, I may not even rule out
a second chamber for the whole
country, of course, not as it is estab-
lished but in a different way, where-
in equal representation is given to
each-State, whether it is big or small,
in which case, certainly, certain cus-
toms are safeguarded and certain
regional interests are safeguarded. At
least the present regional imbalance
would not take place in the implemen-
tation of the second Five Year Plan,
if such a second chamber is there. I
can visualise that and I can, probably,
think about it and may even accept
it. I would say, what is the purpose
of a second chamber in a State; whose
interests do you want to guard other
than the interests represented in the
Assembly? The answer may be, the
interests of Chambers of Commerce
or some special interests of that type
can be safeguarded and that is the
purpose for which the second chamber
is set up. Let us not, for that purpose,
guote certain countries and the consti-
tutions of those countries which do
not possess such second chambers
within their own countries.

Then, there is the question, every
State is having one, why not the
Andhra State? It is a big State; you
are 3 crores of people. Bombay has
it; West Bengal has it; Uttar Pradesh
has it; Madhya Pradesh has it. Even
Orissa has one (An Hon. Member:
No.) I am sorry. Madras has one and
Mysore, your neighbouring State has
one; Why not you too? If my hon.
friends are so very particular of
giving us equality of treatment, 1
would request them to give us such
equality in the expenditure in the
Second Five Year Plan. I would like
to have that kind of equal treatment
instead of equal treatment in the
matter of the second chamber. The
treatment that is meted out to us so
far as industries are concerned, is very
well known. It is only 2 per cent of
the estimated expenditure for the
whole country. It is only 15 per cent
so far as the estimated expenditure
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on communications and transport is
concerned, that is going to be spent in
Andhra. I would say that if equat
treatment is to be given, I would
request Government to treat us equal-
ly in a different sphere and I would
certainiy say that I do not want this
equal treatment so far as the State
Councils are concerned.

Coming to Andhra, there are special
reasons for saymng that we should not
have a State Council and that is a
very important thing. I had already
told you that we are suffering from
deficit finance and we are not able
to filll up the gap. We are not able
to implement the Plan. That is one
point which 1 have already talked
about. But the most important fac-
tor is that the question of integration
with Telangana is a problem which is
not yet solved.

Shri Ajit Singh Sarhadl: I wish to
raise a point of order. Is the discus-
sion relevant in the line it has taken?
The Constitution provides that there
must be a second chamber.

Shri Nagi Reddy: No, no.

Shrt AjM Singh Sarhadi: If you read
article 169, it says that unless there
is a recommendation by the Assembly
there the second chamber should be
there. The recommendation of the
Andhra Assembly 1s that there should
be & second chamber.

Shri Nagi Reddy: I am coming to
that. If the hon. Member hears me
to the end ....

Mr. Deputy-Speaker: Order, order;
let him make the point.

Shri Ajit Singh Sarhadi: I am sub-
mitting that already as resolution by
the elected members of the Andhra
the Constitution to that effect also.
Is the line of argument which my
hon. friend is taking relevant in the
lifiht of that resolution”

Mr. Deputy-Speaker: Does the hon.
Member want to say anything on that
point?

8hri Nagi Reddy: Nc, Sir.
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Shri Puannoose: The Legislative
Assembly passes a resolution that
there should be a Legislative Council
and it is before the Parliament. It is
as clear as dayhght that this House
can have its own say. Some Members
may say that it should not bave;.
others may say that it should be
there. Many Members may be neutral
also. It is our right.

Shri Mobamed Imam: It is not a
mandatory provision. It only says
that the “Parliament may by law pro-
vide...”

Shri Nagl Reddy: This point was
discussed yesterday and, therefore,
I have nothing to say on this.

Mr, Deputy-Speaker: Parliament is
the last authority to decide whether
there shall be a second chamber or
not. The first requisite is that the
local legislature should pass a resolu-
tion. We can only consider that here
after that resoclution is passed. When
we have that resolution we have to
consider and decide. If it automati-
cally follows that because a legisla-
ture has adopted a resolution we have
to reconci'e ourselves to that, then
there would be no need of considerins
it. We have to decide it here, an
the decision that we take here would
be the ultimate decision that would
have effect.

Shri Nagi Reddy: Sir, I was talking
of the new problems that have arisen
in the newly formed State of Andhra
Pradesh. The problems are so diffi-
cult that even the Government with
all the good support of all parties is
unable to solve macrcy of them. At
such a time as this, imposing this new
structure on the at present dilapidated
building of the new State will be &
very great imposition; even the
foundations of it will be dangerowsly
shaken.

Mr. Doputy-Speaker: If there is a
second chamber?
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Shri Nagi Reddy: I am coming to
that. For example, we are going to
provide the election of certain mem-
bers to the State Council on behalf
of the District Boards, Panchayats or
Municipal Councils, and I would re-
mind the House that there are two
different kinds of District Boards,
one type on Telangana area and
another type in Andhra area. There-
fore, there cannot be a proper repre-
sentation on the basis of indirect elec-
tions that we are providing for in this
Bill.

So far as Andhra area 1s conceined,
all members of the Panchayats are
elected, but it 1s not so mn Telangana.
In Telangana there are quite a num-
ber of members in each Panchayat
who are not elected but selected by
the Government In the same way, I
would say that so. far as Andhra 1s
concerned there are no District Boards
at all There have been up till now
certain nominated Boards, nominated
by the Government All the ML A's
became members of District Boards
and all the ex-Presidents’ of District
Boards who were yet living became
members of District Boards. Even
that became probably too cumber-
some for the Government to adminis-
ter. Therefore, even that has been
abolished, and only vesterday thére 1s
news that has appeared in the Andhra
Press that the Local Board Minister
has come forward to say that they
are not going to have any e'ections for
District Boards and no District Boards
are going to be elected so far as
Andhra Pradesh is concerned.

So, that problem has not yet been
solved. The problems of integration
of that type yet remain, and we are
going to mmpose an Act for the State
Government to act.

Mr. Deputy-Speaker: We will be
straylng away too far if we take up
that line If we take a decision that
they snall have a second chamber,
then those things would be adjusted
by themselves. It ¥ nes. thgt there
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are two types of District Boards and,

therefore, we cannot have a second

chamber. It cannot be argued ke

that. That 1 no reasoning.

Shri Nagi Reddy: I am sorry, Sir,
the point here is that we are framing
certain rules for the election and I
want tb oppose the who.e thing at
least so far as Andhra is concerned.

Mr Depuiy-Spesker: We are not
concerned with the rules. Now we
have a Bill here.

Shri Nagi Reddy: The Bill says that
there should be certain members
elected from Local Boards. I say
that this provision cannot be enacted
to the justice of the people of Andhra
Pradesh for the simple reason that
all Board and all Panchayats are not
elected on the same basis, on the basis
of one Act or one principle. Therefore,
it is going to be an imposition of a
wrong principle on the foundation of
a wrong principle.

Mr. Deputy-Speaker: But the State
would see that they are brought on
one principle. That would be a subse-
quent thing Now this House wi{l not
think that because there are two types
of District Boards it would be an im-
position on them When we have
passed the Bi]l then the State would
see whether the local bodies are form-
ed on uniform methods or not ‘That
1s to be seen subsequently

%Shri Nagi: Reddy: I do not accept
that argument, and I do not think it
1S proper.

~

Mr. Deputy-Speaker: I do not want
the hon Member to accept the argu-
ment, but ha has to accept my decision
that thiz is not relevant.

Shri Nagi Redly: No. Sir; the point
15, I would like to gquestion the
framers of this Bill..".

Mr. Deputy-Speaker: It would be
better if the hon. Member accepts
the decision far the present =t Jeast
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Shri Nagi Reddy: I accept the deci-
sion, but I am asking one question.
What do the framers of the Bill
mean....

Shri Punnoese: Sir, I want to seek
-one clarification from you. There are
two types of Panchayats and two
types of Municipal Councils. In one
the members are elected and in the
other they are selected. The argu-
ment was that in the present case it
is’ not nomination but election where
people have some sort of representa-
tion. Is it not relevant to the sub-
ject? There are Municipalities and
District Boards where members are
selected by the Government. There-
fore, the argument was that this is
bogus, this is a fraud on the people.
Are we not entitled to say that?

Mr. Deputy-Speaker: No. I cannot
agree with the hon. Member. My
point was that we have now to take
a decision whether we shall have a
second chamber or not. Whether
there are District Boards or other
local bodies that can be constituted
into that electoral college would be
seen by the State Government. That
would be for the State Government to
see, and if there is some deficiency, if
there are any difficuliies that shall
have to be adjusted and made up by
the State Government if the elections
are to take place. For the present
we are not to see whether there are
any different modes of rconstituting
the District Boards, whether there are

some nominations or not, and if there
' are any they should not be given this
representation. That would not be
the determining factor so far as this
Jbill is concerned.

Shri H. N. Mukerjee (Calcutta-
Central): Sir, may I make a submis-
sion?| From what I hear I gather an
impression that in Andnra Pradesh
certain local bodies have a particular
kind ot compusition. “Fre,. Sir, in
this Parliament we dre heMs- called
upon to allow' represeritaffmg to cer-
tain local bodies in projected second
chambers on the basis that those dbcal
bodies have a certain representative

. S
- ¥
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character. If they do not have that
representative character then, natu-
rally, it would be for us to reconsider
the whole position. From Andhra:
Pradesh the report comes that 16cal
bodies which are going to send some
representatives to a projected second
chamber are partly elected, partly
nominated and, therefore, this juxta-
position brings a fresh complication to
which, Sir, we should try to apply
our mind. Therefore, I feel that this
point should properly be brought up.
and discussed in the House with your
support.

’

Mr. Deputy-Speaker: What I want
to say here is only that, if the District
Boards are not properly constituted,
if they are nominated bodies and are:
not representative constituencies,
whatever it is, shall we take that up
here now and say that they should
first be constifuted plzoperly?'

Shri H. N. Mukerjee: Exactly.

Mr. Deputy-Speaker: That is not
our purpose.

Shri Nagi Reddy: I would submit,
Sir, that here is a clause which says
that elections would take place from
Municipalities, District Boards, Can-
tonment Boards, City and Town Com-—
mittees and so on. It does not say....

Pandit . N. Tiwary (Kesaria): For
your information, Sir, I would like to
point out that in Bihar too there are
District Boards and Municipalities:
which are partly nominated and partly
elected. One-fourth of the members:
of the Municipalities and District
Boards there are nominated by Gov-
ernment. There also-election to CoGn-
cil takes place through these District
Boards and Municipalities.

Shri Nagi Reddy: My submission is
that in one part of the State, that is
the original Andhra State, there are
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no nominations at all. My submission
is that there are two kinds of contra-
dictory positions in existence and
contrary rules in existence in the
whol!e of Andhra Pradesh. Whereas
in one part of Andhra, that Telangana,
there is nomination to the pancheyat,
in my part of Andhra Pradesh, we do
oot have it. Therefore, I say that
here the integration has not yet taken
place and we are already giving by
this Bill and the Act both the
methods. If we are to oppose it, and
say that distriet boards will be elected,
the panchayats will be elected and
the Cantonment areas will be elected
and somesof them are nominated and
some of them are elected 1 would only
say that if there had been nomina-
tions for all panchayats throughout
Andhra Pradesh—

Mr. Deputy-Speaker: Does this Bill
say that the district boards, all of
whose members are elected, shall
have the only option to elect?

Shri Nagi Reddy: Exactly that 1s
my amendment.

Mr Deputy-Speaker: There is an
amendment. But what does this Bill
[ay?

8hri Nagi Reddy: My opinion 1s, if
this Bill were to remain, the munitci-
palities, the district Boards—

Mr. Deputy-Speaker: 1 am just
putting this question to the hon.
Member: whether there 1s a provision
here that only those local bodies shall
have the right to choose their repre-
sentatives to the second chamber who
have been themselves elected on
adult franchise, or all the members
are elected representatives there?

Shri Nagl Reddy: I do not under-
stand. There is no provision of that
type here.

Mr. Deputy-Speaker: This is what
I wanted to impress upon the hon.
Membee.
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Shri Nagi Reddy: That is exactly
the reason why I want to oppose that
clause.

Mr. Deputy-Speaker: He has every
right to oppose the clause.

Shri Nagi Reddy: Therefore, 1 say
that because it would be done within
a short time, where js the hurry to
pass this Bill at all and include
Andhra Pradesh in this Bill? Why
not wait for the integration of the
commoan law to be established in the
whole of Andhra Pradesh, when there
are two types of lJaws now?

Mr. Deputy-Speaker: If there are
difficulties, and those second chamber
cannot be elected just now, then that
will be only afterwards. It may not
be elected now.

Shri Nagli Reddy: Well, Sir, if ‘that
guarantee that it may not be elected
till the laws are integrated 1s given,
that is a different matter. But so far
as 1 know, after seeing the manner
in which the Andhra Government is
moving, especially as seen from
yesterday’s statement which is given
out in the press, that district boards
are not gong to be e ected any more,
I am really afraid that this is gning
to be a handle for the Government
to—

Shri H. N. Mukerjee: May I ask for
a clarification from you, Sir? My
idea is that 1n regard to these
second chambers, we are committed
to the idea of elective principles
except in so far as a few seats in
particular States are concerned. The
elective principle has got tqo be uni-
formly applied. 1If there are certain
local bodies in Andhra Pradesh which
are not elected properly and if they
have a kind of election to the second
chamber in that particular State, then
we are injecfing into the elective prin-
ciple something extraneous to it and
that is ond our jurisdiction and
beydnd. Sur intention.

I feel, therefore, that the Minister
might consider this peint. In Andhra
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Pradesh there does seem to be an
anomalous position, and in Andira, m
the projected second chamber for
Andhra Pradesh, we can only have
nominations for a particular kKind of
membership, but from the local bodies
we rannot have people elected, who
do partake of the principle of nomina~
tion rather than the principle of
election.

Mr. Deputy-Speaker: —who them-
selves are not elected.

Shri Nagi Reddy: No; the Govern-
ment nominate them. It is the Gov-
ernment that nominate.

Mr. Deputy-Speaker: This is what
the hon. Member wants to say—that
is, the people, who themselves are
not the real representatives of the
people. That is what I said.

Shri Punnoose: It is not the inten-
tion of the Constitution at all

Mr. Deputy-Speaker: I do not know
what the procedure is in pther States,
but so far as I remember, I can say
about the position in Punjab. There,
in all district boards, I suppose all
the members are elected.

) Shri Nagi Reddy: It is always so
in Andhra. But today, it has become

topsy-turvy and all of them are nomi-
nated.

Mr. Deputy-Speaker: The hon
Member might conclude his remarks.

Shri Punnoose: In Kerala, all the
members are elected in the district

boards. Here, all of them are sought
to be nominated.
]

Mr. Deputy-Speaker: The hon.
Member might try to conclude.

Shri Nagi Reddy: For 15 minutes
and more, I have been interrupted and

cross-examined s0 much of the time
was taken away.

Shri Mehl Vyas (Ujjain): The
hon. Minister will give his reply soon,
and before then, other Memhers also
must have a chance.
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Mr. Deputy-Speaker: Those inter-
ruptions and interjections are also part
of the job.

Shri Nagi Reddy: I have one or
two more points and I shall finish. I
say that so far as Andhra Pradesh is
concerned, there is another point. For
example, as regards the municipalities,
we are giving a provision here that
they will elect. May I remind the
House of one fact that municipalities
do not exist at all in Andhra in res-
pect of some districts? For instance
in two major municipalities, the hig-
gest municipalities there,—Vijaya-
wada and Guntur—no municipal
councils at all are there for the last
two years, for the simple reason that
the ruling party is not gomg to
get a majority there. They have
been abolished; no elections are
being held, I would ask, why
we should come forth with clause
here to say that municipal represen-
tatives should have the right to elect
certain members to the State Councils
when two municipalities, and major
municipalities at that, are not allowed
te even have elected councils. This
way, we are going to make the whole
of the State Council of Andhra a kind
of handle of the ruiling party and
it is not even to the extent that is
proposed here, namely, the represen-
tatives of those who ought to be elect~
ed. That is one point which I would
like t(z say. -

In the end, I say this. Quite a
number of times I have seen it, and
it has been my unfortunate experience
that nominations to the Councils are
political nominations. I had the ex-
perience in 1952, when I was & mem-
ber of the Madras Legislative Assem-
bly, when the ruling party nominated
—of course, with all due respect to
the greatest statesman of our nation—
Rajaji. I only say that he was nomi-
nated for the specific purpose of
becoming the Chief Minister of the
State. The whole Constitution has
been over-ruled in that, and the whole
tradition has been ruined because of
that. The Constitution says that great
men of literature, great men of
science—not that Rajaji is n6t a man
of literature— " ould be - o
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But it was not for that purpose at all
that they nominated him. I would
ask, why try to impose a Council of
that type on my part of the country
when it is going on peacefully with-
out that?

Therefore, for all these reasons, this

Bill is a Bill which has no considera-
tion except political consideration, to
give certain politicai pensions to those
people who are not in the political
field today. It is to resolve acrimony
and recriminations that are arising
within the ruling party. Therefore,
I think this Bill has no purpose. So,
I say, at least let the Andhra State be
not bothered with this new imposition
of the Legislative Council,

Mr. Depaty-Speaker: Shri Assar.

Shri Mohamed Imam: May 1 know
the list of Speakers?

Mr, Deputy-Speaker: No list. 1
am going to call the hon. Minister
after Shri Assar speaks, and then 1
will give, during the clause-by-clause
consideration stage, opportunities to
those Members who had none in the
general discussion.

Shri Yadav (Barabanki): 1 would
submit that I have an amendment.

Mr, Deputy-Speaker:
an opportunity.

Shri Yadav: I have got an amend-
ment to the motion.

Mr. Deputy-Speaker: Then also it
does not necessarily follow that he
must have an opportunity. It is not
necessary, but 1 will see, after Shri
Assar has spoken.

Shri Yadav: A few minutes only.

Mr. Deputy-Speaker: Let Shri
Assar speak first. If there is time, I
shall see if I can accommodate the
hon. Member.

q Ay (wnfafy) o Seremw
AT, ¥ W faw v fagr: fadw
TR S ammger g1 W oW
& @ fas o fawx v @ @

He will get
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Zfer § 7 & T sraet ® g7 ¥ &

3. afwage = o g
A W IW, WX

Y. g § fat gg efzard
xr wrdfaa & faa =er @ w wfgw
axyk
Shri Yadav rose,

Mr. Deputy-Speaker: His amend-
ment is ocut of order. He may speak
for a few minutes.

Shri Jadhav (Malegoan): On a
point of information. Did you call
Yadav or Jadhav?

Mr. Deputy-Speaker: I have called
the hon. Member who has tabled the
amendment.

Shri Jadhav: I have also tabled
amendment No. 68.
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Mr. Deputy-Speaker: I have called
this hon. Member who has tabled
amendment No. 2.

Shri Yadav: My amendment is
No. 1.

Shri Braj Raj Singh (Firozabad):
No. 2 is in my name.

Mr. Deputy-Speaker: Amendment
No. 1 is all right 1 was speaking

about amendment No. 2 perhaps by
overnight. Shri Yadav may speak.

SYqEY : FAY TEH &Y IUTSAW
ARIRG, ® WO €ATE AT g
¥ fe araR qR A3 w7 7Per fEar

TOEOW WANAT :  AET W7 WY
¢ wfad W TR 9X Iy e A
Nfaq 1

Y qiww: JaTeI g, ag I fadaw
A ¥ ATHA TET § 59§ XQ OF Fme
2 F7 o faw w1 sgE iy sy
g WR A wew ¥ Fraws s
agm % 1@ fauas & g 1w
gAq & fad  gEar @ W ag
wgar g 5 57 (evo w7 e &
3¢ IO TF AT ST ATAT AfEq
oA W W 9 1w
fedas ® §ead ¥ e SR
faar @ ag wg @1 ¥ ag fauas
Fgafgs 78 § g 7 w9F I

W #z? q A9z v f e

#

& ¢ & g8 &N §zw Tver IEER
T gr =fed d
teyy & wat Afoedwax wr S o
g a1 I9a  fafaq @ar @ fx agt
¥ AT, WA qEET 6 5
a? o< faa s gew @ faers € )
W g & it st dae
Mramsygar ) T s &
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The Minister of Law (Shri A. K.
Sen): Mr. Deputy-Speaker, I oppose
the motion for circulation of the Bil2
and also for reference of the Bill to
a Select Committee and I would ask
the House to pass the motion moved
by me to take the Bill into considera-
tion.

The arguments advanced in favour
of the motion for circulation and
against the motion moved by me have
been many. But, there has been one
main feature throughout the discourse
here which appears to me the strong-
est argument against the Bill
It is that we do not have any need
for second chambers. 1 have said
while moving the motion for consi-
deration that such an argument would
not be strictly relevant for the pur-
pose of the discussion of the present
Bill. Second chambers have been
created by the Constitution and
reiterated by the States Reorganisa-
tion Act. We are only giving effect
to certain provisions in the Constitu-
tion, especially the Seventh Amend-
ment. ] have not really appreciated
the arguments that the establishment
of second chambers is basically wrong.
Whether it is or is not would be
relevant only for any future
amendment of the Constitution or any
Bill which seeks to abolish the exist-
ing councils in States which enjoy
them.

Mr. Deputy-Speaker: The hon.
Members have said that they referred
to the one new council which was
sought to be established.

Shri A. K. Sen: I am coming to
that, Sir. As rightly pointed out by
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the Hon'ble Deputy-Speaker those
who advanced these arguments bad
sought to establish this relevancy on
the ground that we were seeking to
establish a council for the first time in
the Andhra Pradesh. It is, therefore,
necessary to state once again the
reason why in the Bill we have pro-
vided for the creation of a council for
Andhra Pradesh. The Constitution
had specifically mentioned certain big
States as those which would be enjoy-
ing second chambers. Among those
was included the State of Madras as
it originally was before its disintegra-
tion. Andhra Pradesh which was an
integral part of the old State of
Madras had been enjoying a parti-
cular territorial representation in the
council in the Madras State before it
was disintegrated.

When the new State of Andhra
Pradesh was created, it was not really
a question of establishing a new
council. It was giving effect to the
representation which they had in
Madras by way of representation in
the upper house. When the State of
Madras became less territorially, that
old State continued to enjoy a
second chamber whereas the terri-
tories taken away from the old State
of Madras and forming part of the
new State of Andhra Pradesh were
deprived of their representation
which they had been enjoying in the
upper house in the Madras State.
That is'why it was felt that consistent
with the principles laid down by the
Constitution and the States Reorgani-
sation Act, it was not proper to take
away the privilege enjoyed by that
part of Madras now known as Andhra
Pradesh together with the territories
taken from Hyderabad. It is, there-
fore, not a question of setting up a
Council for the first time for that
territory and giving effect to a repre-
sentation which they were not already
enjoying under the altered circums-
tances, I am sure, the House will agree
with me that while the old State of
Madras, truncated as it is, would he
enjoying its own Second Chamber,
there is no reacon whatsoever—funda-
mentally or otherwise—to deprive the
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new State of Andhra Pradesh, com-
posed mainly of territories which
formed part of the old State of
Madras, of their old privilege of hav-
ing a second chamber. As I said,
whether it was originally right or
wrong to have a second chamber in
certain States is not relevant for the
purpose of our present discussion. It
i3 necessary, however, to state a few
points on principle because a good
deal of argument has been advanced
apparently based on certain high and
noble principles.

It has been said that Second Cham-
bers are basically wreng, though it
may bec necessary to have a Second
Chamber at the Centre in a Federal
State. But I suppose those hon.
members who have been  attacking
second chambers in the States had
felt pangs of conscience while they
looked on their left or right to the
Rajva Sabha here and thought that
their attacks against Second Chambers
might rcally overcome those whom
we love and respect, and whose coun-
se] we cherish, and who are very near
us at the Centre.

Therefore, a certain  contradictory
argument was introduced which seem-
ed to differentiate Second Chambers
at the Centre from Second Chambers
in the States on the basis that a
Sccond Chamber at the Centre was
neces<ary in a Federal State.

Sir, I submit that that argument is
basically unsound and ignores the
premises on which it is based. A
second chamber in a Federal State
like the United States of America or
Australia or Canada, where it is
known as the “Senate” is based on
the principle that every State form-
ing part of the Federation must have
equal representation at the Centre.
This fundamental premise from which
that argument or that principle pro-
ceeds is that every State is equal in a
Federal State. It has equal rights and
therefore there must be some struc-
ture which recognises that principle
and gives equal representation to the
States as such. That is why in the
United States Senate, every State,
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whether it is big or small, whether
it has a population which may be
very small compared to others, has
equal representation. Same in
Australia; same in Canada. But, here,
Sir, the Second Chamber set up at
the Centre is fundamentally different.
We have not recognised the principle
of equality of representation for every
State, big or small. The Fourth
Schedule forms the basis of represen-
tation of the Upper House at the
Centre, and it negatives the principle
of equality of States so far as the
Indian Constitution is concerned.
Therefort, to draw the analogy from
America, Australia or Canada would
be absolutely fallacious in supporting
a Second Chamber in the Centre
while attacking Second Chambers in
the States.

Shri T. K. Chaudhuri (Berham-
pore): Is it the contention of the
Hon. Minister that our Second Cham-
ber here negatives also the principle
of representation of States?

Shri A. K. Sen: I said that it nega-
tives the principle of equality of rep-
resentation of States. In regard to
representation of States, certainly, the
Fourth Schedule speaks loudly for it.

Shri Dasappa (Bangalore): How
does the Hon. Minister propose t{o
see that the States as such are repre-
sented here in Parliament?

8hri A. K. Sen: Look at the Fourth
Schedule. That is the Upper House.

Shri Dasappa: The Upper House is
necessary. There are the States to
be represented.

8hri A. K. Sen: There is the argu-
ment which says that the Second
Chamber at the Centre is all right but
that Second Chambers in the States
are not all right. I am attacking that
argument as basically fallacious.

Shri Dasappa: We still have States
to be represented in the Upper House
here at the Centre.

Shri A. K. Sen: There are others.
The States have the local authorities
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to represent. It is no use laughing
over it. Some special constituencies
are -mentioned in the Constitution and
we must pay our deference to those
principles, until that principle is
changed.

Therefore, my submission is that
for a very good reason we must take
‘it for granted that the Constitution
thought it proper to establish a
Second Chamber at the Centre and
in certain big States and for the fu-
ture, in certain States, which might
desire a Second Chamber and which
Parliament may bring in by appro-
priate legislation, .

As for the Andhra State, I have
already mentioned that it is not a
case where a new Council is created
for the first time. It is a case where
a part enjoying representation though
an Upper House is being granted that
privilege which it has enjoyed while
it was part of another State. !

Now, Sir, the second point on which
the Bill has been attacked has come
from Shri T. K. Chaudhuri supported
by Shri Assar and Shri Chavan. 1t is
always pleasing even to hear attacks
which come frem Shri T XK.
Chaudhuri because they are always
polished. One does not feel that the
attack has come because it is so garb-
ed, so nicely cushioned. 1 always
enjoy his attacks because they are
never rude, they are never curt.
According to him, we have cleverly
introduced this Bill in order to find
a check in the Constitutional wall
through which our patronage may
flow, and by such process we might
bring into power or into Parliament o
the State Legislatures those who
would not otherwise be fit or who
would not otherwise be chosen to
represent the people. That would be
a highly correct and an unanswerable
argument, if we had chosen to increase
the nominated elements in the compo-
sition of the Upper Houses. In that
case one might imagine that would be
the way through which patronage may
flow, because the other elements com-
posing the Upper Houses would be
coming from their respective consti-
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tuencies only by the process of elec-
tion, They have to be elected by the
Legislature, by the local authorities,
by the graduates and by the-teachers.
Those are constituencies created by the
Constitution to help their represen-
tatives to represent their special
views in the Upper House. How can
the Government or any ruling party
get their patronage expressed in con-
crete forms through those constitu-
encies, unless they can carry those
special constituencies with  them in
the matter of election? If we had
tried to increase¢ the representation of
the nominated cadres at the expense
of the elected elements, such an argu-
ment would have been justified. When
we have made it perfectly clear that
we have gone to the extent of chang-
ing the composition as laid down by
Article 171 so as to keep the nominat-
ed c¢lement constant and giving a
greater representation to the elected
clements, such an attack is, Sir, un-
kind and unjustifiable My submis-
sion is this. The motives of the Gov-
ernment which have been challenged
by some hon. members are perfectly
clear. Such a challenge has no
foundation and I am constrained to
say that those attacks have been
chosen because better attacks have
not becn found possible.

The matter 1s very simple, as I had
said at the very out-set. I said at the
very out-set that certain changes were
wrought for large scale transforma-
tions of ccrtain States which had
enjoyed  second Chambers. The
second fact 15 "that the local legisia-
tures, the State legislatures, had also
undergone changes by reason of that
fact and by reason also of the fact
that- due to special delimitations
before the last general election as a
result of increase in population the
sizes of the respective legislatures
have increased. Once you accept the
principle that the Council must reflect
a certain percentage of the composi-
tion of the legislature, of the Legis-
lative Assemblies of the different
States-——and we must accept that
principle as the only principle laid
down in the Constitution—there is no
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escape from the fact that while you
increase the number composing the
State l.egislatures, you must at the
same time give increased representa-
tion in the Upper House. There is
no escape from that position.

Now, somebody said--I forget who
it was, I think it was the hon. Mem-
ber Mr. Das—that he found no rea-
son why we have increased the num-
ber in certain States where there had
already been second chambers. He
said that the Seventh Amendment
only prescribes a ceiling; it does not
give a licence for increasing it, at any
cost up to that ceiling. My answer is:
what was the fun in increasing the
ceiling from one-fourth to one-third,
if it was not contemplated then that
with the growth in the number com-
posing the State legislature, such an
increase must reflect itseif in  the
Council, and the Constitutional fetter
of the ceiling of one-fourth may come
in the way. There was no fun in rais-
ing the celling unless it was intended
at the same time that thc increase
might go beyond one-fourth. This
House, along with the States, was not
indulging in a Constitutional amend-
ment for the fun of it. They knew
that after the elections of 1956-57, the
size of the local legislatures would
be increased and that must reflect in
the composition of the upper House.
This limit might hamper such a cons-
titutional reform and therefore the
ceiling was raised.

Now the very fact that we have not
taken advantage—we never wanted
to take advantage of sny enabling
provision—of the ceiling by raising
the strength up to the maximum—
shows that we have really followed
what was contemplated, namely that
in order to give effective representa-
tion in the upper House in accordance
with the constitutional provisions
embodied 1in our Constitution it might
be necessary to increase the ceiling
beyond one-fourth and that is what
vxactly we have done. We have been
accused here that in Bihar the increase
is not exactly equivalent to one-third
of the local legislature. It is so every-
where. We have gone beyond one-
fourth, but have not gone up to one.
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third. We have kept to the spirit of
the samendment. Now, Sir, that
answers Mr. Das's argument.

Then it was pointed out in the case
of Andhra that there may be local
authorities which are mot elected
bodies. So far as the Constitution is

concerned, it has chosen certaim spe-
cial constituencies for the upper
Houses, one of these being the local
authorities. How the loczl authorities
are to be constituted, is a matter
entirely for the respective States. If
in certain States the elective element
has been whittled down or abolished,
or possibly not increased as much as

it ought to, be, it is a matter for that
particular State legislature to rectify.
It has been smid that in Andhra the
Congress is in power and they want
to abolish all the local authorities and
through these local authorities they
want to get their dummies into the
upper House. Well, Sir, I hope that
there would be some party more con-
cerned with local authorities than the
Congress in future in Andhra.

Shri Nagl Reddy: Oh God!

An Hon. Member: Why God?

Shri Nagi Reddy: Because it is not
a case in reality.

Shri A, K. Sen: I thought you be-
lieved more in your powers than in
God. There is a Bengal: saying about
the name of God being in the mouth
of unbeliever.

It is nice to hear the name of God
accasionally in this agnostic age.

Mr. Deputy-Speaker: 1f the wun-
heliever comes round why should we
not welcome him?

Shri A. K. Sen: It is very refresh-
ing.

Any way we live in a democracy.
1f one party has been running rough-
shod over local authorities I am sure
the people are robust enough to throw
them out. But if they are brought
back to power, it shows they are not
Hoing it.
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8hri Nagi Reddy: They will do it.

Shri A. K. S8en: I hope s0. We shall
ke very. glad if they do that. In this
country, fortunately, we have a
machinery by which the ruling partv
can ke thrown out which cannot be
said of every country.

An Hom. Member: A very old story!

Shri A. K. Sen: Very old, but a
very living story.

Now, Sir, I say, therefore, the ap-
peal should be to the local electorate,
to the local legislature rather than
here, because we have chosen under
the Constitution certain special con-
stituencies, namely local authorities
and they must be the units through
which election to the upper House has
to be effectuated.

The next point taken was by the
hon. Member Mr. Naga Reddy. He
quoted the example of America, USSR
ond some other countries. About
America I have already dealt with.
About USSR, frankly speaking, apart
from reading the constitution in its
bzrest details, I have not investigated
the constitution further. But I am
sure the hon, Member will agree with
me that the structure of the constitu-
tion there 1s fundamentally different
irom ours There 13 one-party rule
there. The State 1s equated with the
party and election hardly exists and
we have not yet convinced ourselves
that that is a better form of constitu-
tion than ours. ,

Shri Nagli Reddy: On a point of in
formation, We were talking of second
chambers. USSR has a second cham-
ber at the top but not in the sub-
rations, like Ukraine, Georgia, etc.

Shri A. K. Sen: In the absence of
free elections, whether it is one cham-
ber, two chambers or three chambers,
it is the same.

Now, Sir, Mr, Naga Reddy questions
our motives.

Mr. Deputy-Speaker: Mr. Nagi
Reddy,
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Shri A. K. Sen: Very well, Mr, Nagi
Reddy. Naga is masculine; Nagi is
feminine. That explain§ my mistake.

He gquestions our motives again. He
said it is only political consideration
which has induced the Government to
undertake this measure. It is an
attack which frequently confronts us.
We can only say that the people be-
lieve that we are not actuated by

political considerations only and that
is why the party which rules today
Las been returned to power The
moment we change our lcass, our

considerations and our motives, I
hsve not the slightest doubt that we
shall be vaoted out of power and my
hon. friend over there would be voted
to power for petter ideals, Dbetter
motives and better considerations.

Ncw, Sir, I have been impressed by
the arguments put forward by Mr.
Assar on a particular matter. He says
that trade, industry and other special
interests should have been given re-
presentation. That argument has its
merits, because in many countries, as
we know, the system of functional
representation, which was mentioned
by Mr. Sharma yesterday, has been
preferred to representation territori-
ally or otherwise, that is, the type of
representation that we have chosen
for ourselves. But, Sir, a perusal of
the records of the Constituent As-
sembly would show beyond doubt that
that question was finally rejected by
the Constituent Assembly as not
proper to be accepted by us. This
was debated for a fairly long time as
to whether we should have special
interests like trade, industry and
labour—I1 should certainly mention
labour along with trade and industry
—to bring their special interests into
the picture by representation in the
Upper House. But unfortunately those
that favoured that view were in a
minority in the Constituent Assembly.
The Constituent Assembly while re-
jecting that principle accepted the one
under which we are holding our elec-
tions today for the Upper House. For
good or bad, we must accept that
principle as binding and proceed ac-
cordingly in framing our measure.
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Sir, one further point which needs
to be mentioned and I shall be confin-
ing myself to the Lmit prescribed by
you. That was mentioned, 1 think, by
Mr. Chavan and Mr. Yadav. Both of
them said that there was an old reso-
lution—we have forgotien about it
now. They have succeeded in raking
it up from the archives of the Bombay
Legislative Assembly--passed in 1853.
I have not, frankly, read it, but I take
the version given by the hon. Mem-
bers as correct. It is said that the
Bombay Legislative Assembly by that
resolution recommended the abolition
of the Second Chamber so far as Bom-
bay is concerned. Much water has
flown down the Ganges since then!
That old State of Bombay no longer
exists. That old Legislature no longer
exists. It 1s a new State of Bombay
formed under an Act passed by this
Parliament only last year by which
it was directed that a new Council
should be constituted immediately
after the reorganisation of the Bombay
State. It was the collective wisdom
of this House which I suppose is

enough to supersede such an odd
resolution passed by an odd Assembly.
Pursuant to that Act, as I said in my
very opening speech, we were com-
pelled to provide in the new Bill for
the constitution of a Council in the
Bombay State, that is the new Bom-
bay State. What 1s the use of think-
ing of old resolutions when this House
has negatived them and the newly
elected House of Bombay has passed
a fresh resolution recommending the
censtitution of a Council as early as
possible?

I think that finishes my reply to the
various points raised by hon. Mem-
bers. I am extremely grateful to them
for the keen interest they have shown
and I am confident that this House
will accept my motion.

Shri Dasappsa: What about Mysore?
You have not said anything.

Shri A. K. Sen: The hon. Member
wants to know about Mysore. Hon.
Members have no doubt noticed that
for the Punjab we have provided the
delimitation of constituencies in tlu
Bill itself. In the " T1  w 3~ .
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introduced and which we have been
discussing from yesterday we did not
provide similarly for Bombay and
Mysore. 1 am accepting the suggestion
coming from Mysore and Bombay
now.

Shri Mohamed Imam: You are mov-
ing a separate amendment, is it not?

Shri A. K. Sen: Yes. I referred to
this because Mr. Dasappa mentioned
it. '

Shrit Mohamed Imam: Mr. Dasappa
is not the only representative from
Mysore.

Shri Dasappa: He did not mention
Mysore. .

Mr. Deputy-Speaker: Order, order.

Shri A. K. Sen: He is oge and I am
answering his queries. He may not
be the only one but he is certainly one
who is entitled to respect. And I am
only, in deference to his query, saying
that we are moving a separate amend-
ment for that purpose.

Mr. Deputy-Speaker: I will put the
amendments first. Amendments No. 1
and No. 68 are ijdentical. Therefore
only one shall have to be put. I will
pwt amendment No. 1 in the name of
Mr. T. C. N. Menon

Thc question 1is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st of December,
1957

The Lok Sabha divided.
14-36 hrs.
{MR. SPEAKER in the Chair.]
Shri Pramathanath Banerjee (Con-
tai): Sir, there is a mistake
Division No. 32)

AYES

Bra) Rai Singh, Shn

Bry Notrayosn *‘Brijesh*, Pandit
Chakravartty, Shrimati Renu
Chendramant Kulo, Shri
Chaudhuri, Shri T.K

Chavan, Shri D.R.

Assar, Shri

Aswasthi, Shri

Banerjee, Shri Pramathanath
Beck, Shri Ignace
Bhedsurfe, Shri

Bharucha, Shri Naushir
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Mr. Speaker: If there is a mistake
I shall ignore it.

Shri Sadhan Gupta (Calcutta-East):
The vote should be recorded correctly.

Mr. Speaker: What does the hon.
Member want to vote for?

Shri Pramathanath Banerjee: I want
to vote for ‘Ayes’.

Mr. Speaker: Hon. Members will
kindly note that a photostat copy will
be hung up outside. If there is any
mistake, it may be brought to my
notice. Then I will put it correctly
in the official records. But there
should not be any after-thought in
this matter. Immediately a mistake
s committed, if it is brought to my
notice, I am prepared to accept it
Now Shri Pramathanath Banerjee has
voted for ‘Noes’. That has to be cor-
rected into ‘Ayes’. The result of the
division

Shri S. L. Saksena (Maharajgan)):
1 have also committed a mistake.

Mr. Speaker: I cannot excuse the
mistake on the part of the hon. Mem-
ber. He has been a Member of
Parliament for a number of years. I
can excuse if a new member has done
1t ¢

Shri Nagl Reddy: His machine i«
tut of order.

Mr. Speaker: We are all either smalil
or big machines and machines some-
times do go out of order. Now the
result of the division, after including
the name of the hon. Member, is as
follows:

Ayes 52: Noes 134, So the amend-
ment is lost.

[14.40 brs.
Dige, Shri
Elias, Shri M,
Gaikwad, Shri B.K.
Ghosal, Shri
Ghose, Shri S,

Goray, Shri
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Gupts, Shri Sadhan
Imam, Shri Mohamed
Iyer, Shri Esswara
Jadhsv, Shri
Kodiyan, Shri
Kumaran, Shri
Kumbhar, Shri
Kunhan, Shri

Majni, Shii R.C.
Mathur, Shet M. D.
Menon, Shri Naraysnankutty

Abdul Lgteef, Shn
Achar, Shri
Ambalam, Shri Subbish
Arumugham, Shri R. S.
Arumugham, Shri 5. R.
Ashanna, Shr:
Ayyskennu, Shn
Bahadur Singh, Shn
Balakrushnen, Shn
Batman, Shn
Barupal, Shnn P L,
Basapps, Shnn
Basumatari, Shri
Bhakt Darshan, Shn
Bhargava, Pandit Thakur Das
Bhogit Bhai, Shn
Bidart, Shn
Boroogh, She P.C.
Boie, Shn P. C,
Brahm Perkash, Ch.
Chandra Shankec, Shei
Chun: Lal, Shn
Daljit Singh, Shn
Dasappa, Shr!
Das, Shu K. K.
Das, Shrl N. T.
Das, Shri Shree Narayan
Dindod, Shr
Batharan, Shn [,
Elayaperumal, Shn
Gackwad, Shri Fatesinghrao
Ganapathy, Shri
Gandhi, Shri M. M.
Ghosh, Shn M. K
Gounder, Shri K. P.
Hasda, Shri Subodh
Hem Raj, Shri
Hukam Singh, Sardar
Jain, Shn M. C.
Jangde, Shri
Jena, Shri K. C.
Jhunjhunwala, Shri
Jyoushi, Pandit J. P.
Kanakesabai, Shri
Kanungo, Shri
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More, Shri
Mukerjee, Shri H. N.
Mullick, Shri B. C.
Panigrahi, Shri
Parmasr, Shri K. U.
Parulekar, Shri
Parvathi Krishnan, Shoimat
Patel, Shr1 P. R.
Patil, Shri Balasaheb
Paul, Shn Nana
Prodhan, Shri B.C.

NOES
Keshava, Shri
Kmmijt, Shn

Krishna Rao, Shnt M. V.
Lahari, Sht

Lat, Shri R. S.
Laskar, Shri N.C.
Laxmi Ba:, Shrimau
Ma:ti, Shnt N. B
Maglhiah, Shri U, S.
Malviya, Shri Motilal
Mandal, Dr. Pashupau
Mamyangadan, Shri
Mathur, Shri Harish Chandra
Mehta, Shri J R.

Mishra, Shn B. D.

Mishra, Shri Bibhuy
Mushra, Shn R. D.
Munuamy, Shrt N. R,
Morarka, Shri

Murmu, Shra Paika
Murthuy, Shri B. S

Naidu, Shri Govindarajalu
Nair, Shn Kuttikrishnan
Nallakoya, Shr1

Nanjapps, Shn
Marayanasamy, Shri R.
Nehru, Shrimati Uma

Nek Ram, Shn

Onkar Lal, Shn

Oza, Shri

Padatu, Shri K. V.
Palchoudhuri, Shrimati lla
Panng Lal, Shn

Parmar, Shn Deen Bandhu
Parmar, Shn Y. S,

Patel, Shrimati Mamben
Patel, Shri N. N.

Patei, Shri Rajeshwar

Pillai, Shri Thanu
Radhamohean Singh, Shri
Raghunath Singh, Shn
Rajiah, Shri

Rakhmyji, Shr

Ramgn, Shr1 C. R, Pattabhy
Remansnda Tirtha, Swami

.

~

The motion was negatived.
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Ramsm, Shri
Rao, Shri D, V,
Reddy, Shri Nagi
Sharma, Shri H. C.
Singh, Shri L. Achav
Siva Raj, Shei
Sugandhi, Sbri
Vajpayee, Shr:
Vabni, Shri
Yedav, Shnn
Yajnik, Shri

Ragaswami, Shn S.V.
Ramaswamy, Shri K. S.
Ram Subhag Singh, Dr.
Rane, Shri
Ranga, Shri

Rangarao, Shri

Rao, Shri Jagenstha
Reddy, Shri Narapa
Reddy, Shri Ramu
Roy, Shn Bishwanasth
Rungsung Suma, Shri
Sahu, Shri Rameshwar

Seigal, Sardar A, S,
Samants, Shri S. C,
Sanganoa, Shn
Satyanarsyans, Shri
Selku, Shri

Sen, Shri A. K.

Shah, Shrimati Jayaben
Shankaraiya, Shri

Sharma, Shri D. C.

Shastrs, Shri Lal Bahadur
Shivananiappa, Shri
Siddiah, Shri

Singh, Shrt D. N.

Smiogh, Shn T. N.

Sinha, Shri Gajendra Prasad
Sinha, Shri Satyendre Narayaa
Snstak, Shri Nardeo.

Soren, Shri

Subbarayan, Dr. P.
Subramanyam, Shri T.
Tewari, Shr1 Dwarikenath,
Thimmaish, Shri

Thomas, Shn A, M.
Tiwari, Shri R. S.

Tiwary, Pandit D. N.

Tuls Ram, Shn

Umrao Singh, Shri
Upadhyaya, Shri Shivs Dstt
Venkatasudbbalah, Shri
Vishwansth Prasad, Shri
Vyas, Shri R. C,

Vyss, Shri Radhelal
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Mr. Specaker: So, I take it that other

amendments Nos. 3, 66, 67 and 79 for

circulation are being withdrawn.

Have the hon. Members the leave of

the House to withdraw those amend-
ments?

The amendments were, by leave, with-
drawn.

Mr. Speaker: I take it that amend-
ment No. 69 1s not pressed.

\
The amendment was, by leave, with-
drawn.

Mr. Speaker: The question is:

“That the Bill to provide for the
creation of a Legislative Council
for the State of Andhra Pradesh
and the increasing of the strength
of the Legislative Councils of the
States having such Councils and
for matters connected therewith
be taken into consideration.”

The motion was adopted
Clause 2.— (Definitions)

Mr. Speaker: The Ijouse will now
take up clause by clause considerat:on.
Hon. Members from Andhra can say
that we do not want a Legislative
Council at all for the Andhra State.
But, in the case of others, they cannot
say: we do not want a Council. We
will take up clause 2. I find that there
are na amendments to clause 2.

The qucestion is:

“That clause 2 stands part of the
Bill”.

The motion was adopted.
Clause 2 was added to the Bill.
Clause 3.- (Creation of Legislative

Councils for Andhra Pradesh)
Shri Nagi Reddy: I beg to move:
(i) Page 1—
omit lines 11 to 15.

(ii) Page 1, lines 12 and 13—

omit “a Legislative Council for the
State of Andhra Pradesh”.

(iii} Page 1, line 15—
omit “Andhra Pradesh"”.

5 SEPTEMBER 19857

Legislative Councils 1230%
Bill

Shri Yadav: I beg to move:

(i) Page 1, line 18—
for “90" substitute ‘18",
(ii) Page 2—

omit lines 5 to 7.

Shrl Narayanankutty Menon (Muk-
andapuram): I beg to move:

(i) Page 1, line 16—

“for <98" substitute “41".

Shrl D. V. Rao (Nalgonda): I beg
to move:

(i) Page 1, line 16—

for 90" substitute ‘45",

(1i) Page 1, line 19—

for “31, 8 and 8" substitute ‘16, 4 and
[ 48

(iil) Page 2, line 4—

for *31” substitute “18".

(iv) Page 2, line T—

for “12" substitute “5".

Shri T. K. Chaudhuari: I beg to
move:

(i) Pages 1 anf 2—

omit lines 16 to 19 and 1 to 7, res-
pectively.

(1i) Page 2, lines 9 and 10—

for “‘after consultation with the Elec-
tion Commission, shall by order” subs-

titute— “‘shall ask the Election Com-
mission to”.

(iii) Page 2, lines 13 and 14—

omit “under each of the sub-clauses
{a), (b) and (c) of clause (3) of arti-
cle 171",

(iv) Page 2, lines 19 and 20—

omit “and of the Represgntation of
the Pcople Act, 1950, and the Repre-
sentation of the People Act, 1951".

Shri Venkatasubbaiah: I beg to
move:

(i) Page 1, line 18—
for “90" substitute *'96™.

(ii) Page 1, line 19—
for “31” substitute *34”,
(iii) Page 2, line 4—
for 431" substitute *“34™.
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Mr. Speaker: All these amendments
are before the House.

Shri Negi Reddy: There is nothing
for me to add to what I.have already
stated. Yet, I would only say this
because I have to reply to a point made
by tiie hon. Minister that the Andhra
Pradesh Assembly had passed a resolu-
tion to this effect. But, after ihe
Andhra Pradesh Assembly has passed
the resolution, the Parliament should
also take into consideration the expe-
rience that we had for the past so
many years in the working of the State
Councils and whether they have done
us any good.

14-45 hrs.

{Mg. DepUTY-SPEAKER in the Chair]

It is only if there is something useful
that semething more is to be added to
the administrative machinery that we
already have. Well, there must be a
necessity to add something more to the
existing State machinery. At a time
when we are concentrating all our
efforts to incfease our revenues, to in-
crease our cfforts to successfully imple-
ment the Second Five Year Plan, when
we are asking the people to sacrifice
so much and tighten their belts and
shoulder responsibilities, 1 fail to un-
derstand why we are going to add an-
other Bill for the extravagant expendi-
ture that is already taking place. I
wish the hon, Minister will teke this
into consideration and will not add
much more deficit to the already exist-
ing deficit of the Andhra State, even
though the Andhra State Legislative
Assembly might have asked for it.
Therefore, I request, at least Andhra
might be deleted from this Bill.

Shri Ranga (Tenali): My hon.
friend says at this stage that the Bill
be withdrawn. If we had any objec-
tion to the bi-cameral system of legis-
lature, we would have changed it at
the time of making the Constitution.
Or we could have changed it the
second time when we provided for
second chambers in various States.
I think it is a bit too late now to ask
this House to say that Andhra State
should not have its second chamber.
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Secondly, the pecple’ of Andhra,
through their elected representatives
in their Legislative Assembly, have al-
ready expressed their opinion in favour
of having a second chamber. So, I do
not think it would be proper for us
now to go against the express wishes
of the people of that particular area
after all that has happened.

Thirdly, ? am not quite satisfied
with the decision about fixing the num-
ber at 80 and not 86. If you look in-
to the provisions of the Bill, you will
find that they have given fuil quota
for the teachers and graduates. It is
only when we come to the representa-
tion to be given io the Assembly mem-
bers and also to the local boards that
we find the reduction in the number
given to the Andhra’s second cham-
ber has affected them. It limits their
interests too. I would like to know
whether it is too late already for the
Government to amend it suitably so
that the number could be raised from
90 to 98, as was asked for in the
Andhra Legislative Assembly.

I began to entertain a doubt yester-
day whether provisions made in this
particular Bill would really affect the
right of the members of the local
boards i.e., district boards, major pan-
chayats and minor panchayats, to
take part in this election, after having
been elected to their panchayats. I
consulted the Law Minister and also
the original Act of 1850 and I found
that they are entitled to the franchise.
Therefore, I sincerely hope that in
order to make this proposed second
chamber much more representative
than it is proposed here, it would be
a good thing to increase the strength,
because then the elected representa-
tives of the local Assembly and also
the elected representatives of the
Panchayats, major and minor, and the
district boards would come, together,
to have a greater gquantum of repre-
sentation than proposed in this Bill

Swami Ramanandas Tirtha (Auran-
gabad): I did not want to participate
in the discussion, but after hearing
the arguments of my friend opposite,
Shri Nagi Reddy, I wish to say a few
words.
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{Swami Ramansnda Tirtha)

It is too late in the day to dispute
the relevancy or otherwise of having
second chambers in the country since
we have accepted that already, and it
is only an appeal from Phillip sober
to Philip drunk. Therefore, it is not
correct now to say that we should
not have second chambers.

In regard to Andhra State, Shri
Nagi Reddy has stated that because of
the representation given to the district
boards and certain other municipali-
ties which have been superseded, the
elective principle suffers and therefore
this Bill should be held up. The law
Minister has already stated that that
1s not the proposition before the House.
I can very well appreciate and also re-
alise the difficulties which Shri Nagi
Reddy had in mind in regard to the
compaosition of the Legislative Council
i the new Andhra State. Well, f
there 1s any 1inconsistency or lacuna or
defect, it has to be rectified there in
the State. I can understand that there
should not be representatives elected
by non-representatives of the people
That 1s perfectly correct, and I hope
the Andhra Government and the
Andhra State Assembly will see to 1t
that before this Legislative Council
of the new Andhra State 1s formed,
these defects are removed. But tc
hold up the passage of this Bill becaust:
there are certain defects 1n the compo-
sition of the district boards or the local
bodies would be too much.

Certain arguments have been ad-
vanced that 1f this House or the Gov-
ernment wants to show any favour to
Andhra State, it should be shown in
regard to the developmental schemes
and’ not m regard to the legislature.
That is quite a different matter and
should not be mixed up with this issue.
Andhra State is a vigorous State, and
one of the finest States of the Repub-
lic of India, and we should not grudge
a second chamber to such a Statc when
there are going to be second chambers
in other States also. I think the
Andhra people are entitled to it and I
fully support this.
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Shrt D. V. Rao: My amendment 19
is for reducing the strength of the
Andhra Legislative Council by half.

Most of the local bodies are nomi-
nated in the Telengana dfftricts, and in
the Andhra part there are advisoty
councils. Four or five days ago, the
Minister of Local Boards in Andhra
State, Shri Brahmananda Reddy, stated
that Rs. 30 to Rs. 40 lukhs are requir-
ed for these elections, and due to
paucity of funds it is impossible to
hold the district board elections, that
therefore a suggestion is under consi-
deration that hereafter the NES block
advisory councils may discharge the
functions of the district boards, that
there may be some advisory bodies for
the districts and nothing more. When
this is the case we cannot expect any
¢lected representatives in the district
boards and therefore these nominated
representatives electing members of
the Lgislative Council will be quite
undemocratic.

Mr. Deputy-Speaker: There is one
difficulty. He will find that article 171
(3) of the Constitution states:

“(a) as nearly as may be, one-
third shall be elected by electo-
‘rates consisting of members of
municipalities, district boards
and such other local authorities
in the State as Parliament may by
law specify;”

Pariiament can specify the other local
bodies, but so far as the district boards
are concerned, Parliament cannot say
that they shall not be represented in
the Council.

Shri D. V. Rao: I want to say that
such representation will not be proper
and democratic. Hence we should re-
duce the strength of the Legislative
Council. That i1s my point.

Then, elections to the panchayats are
going to be completed by the end of
the Second Five Year Plan. Now, in
the Andhra area of the State, they
have some elected panchayats, while
in the Telengana area there are two
types of panchayats, some partially
nominated and others, which are now



ya1y1 Llegislative Councils
Bill

coming into existence, fully elected.
Therefore, here also the nominated
members will take part in electing the
members of the Legislative Couneil,
and that will be quite undemocratic.
Therefore, to give the full strength to
the Council would be harmful and
should be reduccd to half.

Our Constitution provides that nnly
secondary dchool teachers and above
can take part in these e¢lections, the
primary school teachers cannot take
part Therefore, 11 1s no use giving re-
presentation to the fullest extent and
hence 1 want a reduction in the
strength.

The hon Mainister has stated that as
far as possible he 1s trying to minimise
nominated Members. In that connec-
tion I have suggested a reduction, that
only five should be nominated Mem-
bers.

Therefore, I request that my amend-
ment may be accepted by the House.

Shri Narayanankutty Menon: 1
have moved a formal amendment to re-
duce the strength of the Andhra upper
housc to 41 I have moved this amend-
ment to record a protest against not
only increasing the strength of upper
houses i the States, but also against
the creation of an upper house in a
State where an upper house s not
functioning today.

The hon Minister in commending the
Bill for the consideration of the House
made that because our Constitution has
accepted 1n principle the functioning of
second chambers, in discussing this Bill
1t 1s not proper for us nor is it war-
ranted to discuss the ments and de-
merits of the second chamber 1tself.

No doubt the Constitutien has
accepted the principle of second cham-
bers, and this Bill, 1n accordance with
the provisions of the Constitution, is
giving a sccond chamber to this parti-
cular State If in considering this
Bill generally or any particular clause
of it, discussion about second chambers
becomes irrelevant, this Bill should ot
have been introduced at all.
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About the merits and demerits of
tne second chambers, that discussion
becomes relevant because if we are to
support the provisions cf the Bill or
oppose them, the only relevancy as far
as this 1s concerned, is that of the
necessity for the functioning of second
chambers It has becn accepted by
everyone concerned that the very con-
ception of a second chamber has be-
come antiquated and out-dated aspe-
cially after the party system of govern-
ment has come into being. You wll
:nd that this House 1s functioning un-
der the Constitution and there is an
Upper House What, 1n effect, will
happen when a party 1s 1n power will
be that the party whip will be func-
tiommng in the Lower House and natu-
rally the same whip cannot function mn
« different way mn the Upper Housc.
The result will be that the benefit we
arc supposed to get from a  more
mature deliberation 1mn  the Upper
House will be nullified. When during
the Scecond Five Year Plan period we
could not afford to have even en-
velopes for Parliament Members ey-
eryday and they have to return them,
when austerity measures have gone to
that extent, how can we afford to have
e Juxury of accommodating all these
gentlemen 1in the Upper Houses and
spending so much of money. 1f it is so
essential for the functioning of the
democratic system of government, cer-
tainly at whatever cost we should find
a provision for Upper Houses. But
when once 1t 18 agreed by everyone
that in cffect this will be a luxury not
having anything {0 do with the wnur-
posc of democratic functioning, cer-

tainly 1t 1s a luxury which we cannot
afford.

But as the Andhra Pradesh Assem-
bly has asked for it by a resolution, I
am introducing an amendment 1o keep
1t to the absolute minimum of 41, so
that the purpose of the benefit which,
according to the Hon. Minister, may
accrue to the Andhra Lower House,
the benefit of mature deliberation, and
at the same time the purpose of keep-~
ing expenditure to the absolute mini-
mum, may be served.
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Shri Venkatasubbaiah: My amend-
ment seeks to raise the” strength of
the proposed Andhra Pradesh Legis-
lative Council from 90 to 98. When we
look at the Schedule here, we find
that the strength of the Council that
has becen decided is not all in confor-
ity with the principle of one-third
strength of the Legislative Assembly.
In my previous speech, I mentioned
that the strength of the Madhya Pra-
desh Assembly is 288 and has been
given the same strength as that of the
proposed Andhra Legislative Council.
My request to the hon. Minister is that
since Andhra Pradesh is the fourth
largest State with so many interests
there and since three different regions
come together there, adequate repre-
sentation should be given and the
strength increased from 90 to 96.

Regarding the question of the repre-
sentative character of local authorities
raised by Shri Nagi Reddy, 1 wish to
say that his statement is not entircly
correct. So far as the Andhra por-
tion of Andhra Pradesh is concerned,

the entire area is covered by pancha-
vats for which clections have been held
on the basis of adult franchise and al-
most all the villages have come undcr
the panchayat system. There is no
nominated character in the panchayats.
Elections have also been held for the
municipalities

Regarding district boards, our Minis-
ter of I.ocal Self-Government was say -
ing the other day that instead of dis-
trict boards, we should constitute NES
Block Committees so that the work in
connection with the Second Plan might
be carried out more effectively. He
did not mention in his speech about
the constitution of these Block Ad-
visory Committees, whether they
should be on an elected basis or on
a nominated basis, because in the NES
Block Cemmittees also various pan-
chayats, which have been elected on
adult franchise, have representation.
So we cannot rule it out and say that
these Block Committees are far from
having an elected representative
character.

1 would once again request the hon.
Minister and appeal to him to see that
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the strength of the proposed Council

is increased from 80 to 96.

Shri B. S. Murthy: I just want to
say two or three words in regard to
what Shri Nagi Reddy was saying
~bout austerity measures, that austerity
measures would not allow the Andhras
to have the luxury of a Legislative
Council. I would like to tell my hon.
friend that this is another austerity
measure because you will get aew
talent to sit in deliberation regarding
our Second Plan......

Shri Nagi Reddy:
sioners.

Shril B, S. Murthy: Political Job-
bery?

Shri Nagi Reddy: Exactly.

Shri B. S, Murthy: I leave it to you,

according to your standards, to judge
the meaning.

Shri Jaipal Singh (Ranchi—West-
Reserved—Sch. Tribes): Is he addres-
smg the Chair?

Shri B. S. Murthy: My hon. friend
1= not 1n the Chair.

Political pen-

Thercfore, the plan is to get as much
new talent as possible that is available
in the Andhra State so much so that
the welfare of the State will be better
cared for and then all the austerity
measures could be dispassionately dis-
cussed and new methods devised.

Rcgarding Shr D. V. Rao, he said
that the Minister of Local Self-Gov-
crnment in Andhra stated this and
that. I do not agree with him. Here
in page 11, in the Third Schedule, it
has becn mentioned—Municipalities,
District Boards, Cantonment Boards,
City and Town Committees, Class I
panchayats and Class II panchayats,
Thercfore, I do not think it is possible
for the Andhra State to postpone the
district board elections.

The point that has been engaging
the mind of the Andhra Minister is
whether to have district boards, as
they are at present constituted, or to
have a different type of boards which
can function better for the welf .
of the people.
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Shri Nagi Reddy: By nomination.

Shrt B. 8. Murthy: My hon. friend,
Shri Nagi Reddy, thinks of nomination.
In his Party, there is nothing but
nomination.

Shri Nagl Reddy: We are talking
of a State of affairs in Andhra whcere
the Minister has come forward to say
that he is keen to nominate district
boards. That is a fact.

Mr. Deputy-Speaker: Can he con-
tinue to make a speech while sitting?

Shri B. 8. Murthy: I am only giving
back in the same coin. Elections are
there; selections are there; nominations
are there. Thesc are varietiess, My
hon. friend, Shri Wagi Reddy, knows
only of nomination, nothing but nomi-
nation. We shall have all these. There-
fore, we shall certainly have elections
to district boards.

Mr. Deputy-Speaker: He
brief now.

Shri B. S. Murthy: The third point
I want to maxe is this. In the list of
the proposed strength of each Statc,
for Bihar they proposed 96 with a 318-
Member Legislative Assembly, and for
Madhya Pradesh. the figures arc 80
and 288. I think this is a very unjust
dispensation and I consider that in
view of the vastness of the arca and
the large proportion of people ichabit-
ing that part of the country now known
as Andhra Pradesh, full justice should
be done and the strength that has
more or less unanimously been re-
quested by Andhra Pradesh through
its Legislative Assembly should be
granted. When U.P. asked for 108
seats, it has been granted; when Bom-
bay asked for 108 seats, it has been
granted. Why should not the request
of Andhra Pradesh also be considered
on the same level?

may be

Therefore, I think, if it is not too
late, to do it now, and if it is too late
now, at least by an amending Bill, the
moderate and modest request of the
Andhras may be acceded to.

S8hri Venkatasubbiah: There is an
amendment to that effect.
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Mr. Deputy-Speaker: He is afraid
that that might not be accepted.

Shri B. §S. Murthy: I think the
request by the Andhra Aasembly may
be conceded with grace.

Shri A. K. Sen: Mr. Deputy-
Speaker, Sir, with regard to the neces-
sity for setting up a Council for
Andhra Pradesh, I have already made
my submission and I do not want to
repeat myself. The reasons have been
explained by me in fairly great detail
and I do not want to take the tume
of the House any further in dwelling
on them over again. As I had already
said, it is because of the reorganisation
of the State combined with the fact
that that part of Madras already enjoy-
¢d an Upper House we thought it
necessary to continue that privilege
enjoyed by that part of Madras now
known as Andhra® with added terri-
tories

With regard to the request made by
Shri Ranga and other hon. Members
for increasing the representation {from
90 to 96, as I had already stated today
and yesterday, we do not think it
necessary or desirable to increase the
representation up to the maximum
limit of one-third of the local Legis-
jetive Assemblies. We have increased
the strength in order to give effective
representation in the Upper House
consistent with the increase in the
size of the Legislalive Assembly. At
the same time, we have not gone right
up to the ceiling. It is a principle
which is commendable and I do not
see any flaw in it myself. We have
been accused for even increasing it to
90 and there have been amendments
moved today for reducing that to 45,
or, in other words, we should make
the composition of the Upper House a
farce; that is to present a true pic-
ture of the Upper House by giving it
effective representation consistent
with the size of the State Legislative
Assembly. For these reasons, 1 op-
pose all the amendments and I submit
that the clause, as it is, should be
passed.

Shri Venkatasubbaiah: We wanted
it only in relation to other States; other
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States have been given so much re-
presentation.
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Mr. Deputy-Speaker: He i1s not pre-
pared to agree to that. Is there any
particular amendment that I am re-
quired to put separately?

Shri Nagi Reddy: We want the
amendments 1n the name of Shri Ven-
kateshwara Rao to be put separately;
and, so far as my amendments are
concerned, I will take the chance in
opposing the whole clause

Mr. Deputy-Speaker: What are the
numbers of those amendments?

Shri Nagi Reddy: They are 19, 20, 21
and 22

Shri Braj Raj Singh: We want also
113 to be put separately

Mr. Deputy-Speaker: Now, I will
put amendments 19, 20, 21 and 22

The question 1s:

Page 1, line 16—
for “90” substitute 45"

The motion was negatived
Mr. Deputy-Speaker: The question
is:
Page 1, line 19—

for ‘31, 8 and 8" substitute ‘‘16, 4
and 4".

The motion was mnegatwed

Mr. Depuly-Speaker: The question
1S.

Page 2, line 4—
for 31" substitute ‘16"

The motion was negatived

Mr. Deputy-Speaker: The questiong
is: :

Page 2, line 7—
for “12” substitute “5”.

The motion was negatived
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Mr. Deputy-Speaker: I will not put

amendment No. 113. The gquestion is:

Page 2—
omit lines 5 to 7

The motion was negatived

Mr. Deputy-Speaker: Now, I will
put all the other amendments that
have been moved. The question is:

Page 1—

omit lines 11 to 15.
The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Pagc 1, hines 12 and 13—

omit “a Legislative Council ftor the
State of Andhra Pradesh”

The motion was negatived

Mr. Deputy-Speaker:
1S°

The question

Page 1. lme 15—
omat **Andhra Pradesh”
The motion was negatived

Mr. Deputy-Speaker:
18°

The question

Page 1, line 16—
for 90" substitute 78

The motion was negatived

Mr. Deputy-Speaker:
18

The question

Page 1, line 16—
for “80 substitute “41".

The motion was negatived.
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is:

Pages 1 and 2—

omit lines 16 to 19 and 1 to 7, res-
pectively.
The motion was negatived.
. Mr. Deputy-Speaker: The question
18 .
Page 2, lines 9 and 10—

for “after consultation with the
Election Commission, shall by order”

substitute—"shall ask the Election
Commission to”

The motion was negatived.
) Mr. Deputy-Speaker: The question
is:
Page 2, lines 13 and 14—
omit “under each of the sub-clauses

(a), (b) and (c) of clause (3) of arti-
cle 171"

The motion was negatived.

Mr. Deputy-Speaker: The question
158

Page 2, lines 19 and 20—
omit “‘and of the Representation of

the People Act, 1950, and the Repre-
sentation of the People Act, 18951”.

The motion was negatived.

_ Mr. Deputy-Spedker: The question
is:

Division No. 33}

Abdul Lateef, Shr
Achee, Shri

3 SEPTEMBER 1857

Mr. Deputy-Speaker: The question

Bhakt Darthan, Shn
Bhargeva, Pandit M. B

Legislative Councils 13120
Bitl
Page 1, line 18—
for +90" substitute “98".
The motion was negatived.
Mr. Deputy-Speaker: The question
152
Page 1, line 19—
for “31" substitute “34".
The motion was negatived.
Mr. Deputy-Speaker: The guestion
is:
Page 2, hne 4—
for 31" substitute ‘34"
The motion was negatived.
Mr. Deputy-Speaker: Now, the
question is:
“That clause 3 stand part of the
BN
Those in favour please say, ‘Aye’.
Several Hon. Members: ‘Aye’.

Mr. Deputy-Speaker: Those against
will please say, ‘No’.

Some Hon, Members: ‘No'

Mr, Deputy-Speaker: 1 think the
‘Ayes’ have it.

Shri Nagl Reddy: The ‘Noes’ have
1t

Mr. Deputy-Speaker: 1 will have the
lobbies cleared.

The Lok Sabho ditvded: Ayes: 137;
Noes: 40.

[1528 hrs.

AYES

Chum 1Lal, Shr:
Dalnt Singh, Shri

Ambalam, Shr: Subbah.
Arumughsm, Shr: R. S.
Arumugham, Shri S R

Bhogn Bhai, Shn
Baidar{, Shrn .
Birbat Singh, Shrt

Das, Shrt K. K.
Das, Shri N. T.
Das, Shri Shree Narsyan

Ashanna, Shr Birendra Singhji, Shr Desai, Shr1 Morery:
Balskrishanan, Shrt Boroosh, Shr: P. C Dindod, Shri
Balmiki, Shn Bose, Shn P, C. Dinesh Singh, Shri

Bangshi Thakur, Shn
Barapal, Shri P, 1.
Rasappa, Shri

Brahm Perkash, Ch,
Chandrs Shanker, Shn
Chaturvedi, Shei

Dube, Shri Mulchand
Eacharan, Shri L
Geskwad, Shri Fsteunghrao
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Ganapathy, Shri Murthy, Shri B, S. Reddy, Shri Naraps
Gandhi, Shel M. M. Naldu, Shri Govinderajatu Reddy, Shri Rami
Ghosh, Shei M. K. Nair, Shri Ruttikrishnan Roy, Shri Bishwanath
Gounder, Shrs K, P, Naldurgker, Shri Rungsung Suisa, Shri
Hem Rajs, Shri. Nallakoya, Shri Sadhu Ram, Shei
Jain, Shei M. C. Nanjsppe, Shri Sahu, Shri Rameshwar
Jaipal Stogh, Shri Nathawanij, Shri Saigal, Serdar A. S,
Jangde, Shri Nehru, Shri Jawahria] Sanganna, Shri
Jena, Shri X. C. Nehru, Shrimati Umas Satyanarayana, Shri
Jhunjhunwats, Shes Onkar Lgl, Shri Sen, Shri A, K.
Jyotshi, Pandit J. P. Padalu, Shri K. V. Shankarsiya, Shri
Keshava, Shri Padam Dev, Shri Shivananjepns, Shee
Rhimji, Shri Pandey, Shn K. N. Singh, Shri Bsbunath
Khuds Buksh, Shri M Pauna Lal, Shri Singh, Shri D. N.
Khwaje, Shri Jamal Parmar, Shri Deen Bandhn Singh, Shri T. N.
Kistaiys, Shri Parmar, Shri Y. S. Sinhs, Shri K. P.
Krishana Reo, Shri M. V. Patcl. Sheimati Maniben Sinhs, Shri Sstyendrs Naraysn
Lachhi Ram, Shai Patel, Shri N N. Snatak, Shri Nardeo
Lal, Shri R. S. Patel, Shri Rajeshwar Subbarayan, Dr. P.
Lasksr, Shri N. C, Pillai, Shri Thanu Subrsmanyam, Shgi T-
Laxm: Bai, Shrimati Pocker Sahib, Shri Tahir, Shri Mohammed
Maiti, Shri N B. Prabhakar, Shri Naval Tewari, Shri Dwarikanath.
Mallieh, Shri U. S. Radhamohan Singh, Shri Thimmsish, Shri
Maslviya, Shr:r Motilal Radha Raman, Shri Theomas, Shri A M
Mandal, Dr. Psshupati Rsnah, Shri Tiwari, Shri Babu Lal
Maniyangadan, Shri Reman, Shri C. R. Pattabhi Tiwari, Shri R §
Mathur, Shri Harish Chandra Ramanands Tirths, Swami Tiwary, Pandit D N
athur, Shrt M D. . . Tula Ram, Shri.
Mushra, Shr B. D. :::;::em's'h:h;.s' v Umrso Singh, Shn
Mishrs, Shri Bibhut{ Ram Sut:hu Singh, Dr Upsdhyays, Shri Shiv Da
Mishra, Shni L N Rane, Shet ’ Venkatssubbassh, Shr
Mushre, Shmn R D. R,.ng;uo, Shn Vishwanath Prasad, Sbr
Mishrs, Shri R.R. Rao, Shri Jaganstha Vyas, Shn R. C.
Morarka, Shrf Ray, Shrimati Renuka Vyas, Shre Redhelal
Murmu, Shrn Paiks Reddy, Shri Bah
NOES
wastht, Shet Imam, Shr1 Mohamed Raru, Shs v
Banerjee, Shri Pramathanath Iyer, Shri Easwara Ramam, Shn
Rao, Shri D. V
Bhoruchs, Shn Naushir Jadhav, Shn sy, Shei N
Braj Rai Singh. She Kodiyan, Shri eddy, S Y
Chekravartty, Shriman Ranu Kumbhar, Shei Shnrmn.j:t:! i
Chandramam Kalo, Shri Runhen, Shn . S Shn“en ’
Chaudhuri, Shry T. K Majtu, Shn R C. :h" R‘S;;u'
Chaven, She: D. R. Menon, Dr K. B. oren, t
Menon, Shri Ngraysnankutty Sugandhi, Shri
Dige, Shri . Tangamuni, Shn
Bhas, Shnn M Mukerjee, Shri H. N val Shr.
Gaikwad, Shr: B. K Mullick, Shn B C \‘: “:x srlm
Ghosal, Shrt Parulckar, Shr urtor.
Ghose, Shri 5. Parvathi Rrishanan, Shrimati
Gupta, Shri Sadhan Patil, Shet Nana

The motion was adopted.

Clause 3 was added to the Bill
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Clause &4~ (Increase in the strength
of the Bihar Legislative Council)

Mr. Deputy-Speaker: We shall now
take up clause 4. What are the
amendments that hon. Members would
like to move to this clause?

8hri T. K. Chaudhuri: I would like
to move my amendment No. 111.

Pandit D. N. Tiwary: Nos. 7, 8 and
9.

Shri T. X, Chandhuri: I beg to
move:

Pages 2 and 3—

for clause 4, substitute—

“4. (1) The total number of
members in the Legislative Council
«f a State having such a Council,
mcluding the State of Andhra
shall be the maxiumum number
permissible under article 171(1)
of the Constitution.

(2) Of the total number of
members of the Legislative Coun-
cil of a State—

(a) as nearly as may be one-
third shall be elected by electo-
rates, consisting of members of
local bodies, such as munici-
palities, district boards, canton-
ment boards, city and town
committees, notifled area com-
mittees, town area committees,
village panchayats, mandal
panchayats or anchal pancha-
yats and such other local
authorities as Parliament may
by law specify;

(b) as nearly as may be, one-
sixth shall be elected by electo-
rates consisting of Dpersons
residing in the State for three
years who are members of
Registered Trade-Unions operat-
ing within the State;

(c) as nearly as may be one-
twelfth shall be elected by
electorates consisting of the
members of all registered
Chambers of Commerce and
other trade-bodies representing
various industrial and trading
interests opersting in the State
and functioning at least for five
yearz at a stretch before their
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names can be registered for
purposes of preparation of
electoral rolls under this Act;

(d) as nearly as may be one-
sixth shall be elected by electo-
rates consisting of persons who
have been for at least three
yvears engaged in teaching in
such educational institutions in-
cluding technological institu-
tions recognised by the State
and located within the State as
may be prescribed by or under
any law made by the Parlia-
ment; and -

(e) as nearly as may be,
three-twelfths shall be elected
by members of all rural pri-
mary co-operated societies
within the State.

(3) The members to be elected
under sub-clauses (a), (b), (c),
(d) and (e) of sub-section (2)
shall be chosen in such territorial
constituencies as may be pres-
cribed by or under any law made
by Parliament under the system
of proportional representation by
means of single transferable
vote.”

Mr. Deputy-Speaker, Sir, if you look
to all the amendments that I moved
to clause 3 and the ymendment that 1
have tabled to clause 4 and the rest,
as & matter of fact, my amendment
No. 111 to clause 4 seeks to replace
all the clauses from 4 to 11.

The long and short of it is that as
we are dealing here with the com-
position of Legislative Councils in the
States, I think it js the proper time
and occasion when the whole ques-
tion of the basic principle of the com-
position of the Legislative Councils in
the States should be considered de
novo.

I was slightly encouraged to hear
a little while ago the hon. Minister
expressing his sympathy for the prin-
ciple of functional representation. If
we are to have second chambers in
the States, I think the only principle
on which they could be justified is the
principle of functional representation.
One of the countries with which we
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are very friendly, and also a socialist
country, namely, Yugoslavia, has a
second chamber more or less on this
principle. But, a8 we are now only
aiming at & socialist pattern of society
and we are not yet a socialist society,
we have to accept the social structure
as it is and, therefore, the functional
representation proposed by me seeks
to give representation, apart from the
local bodies or local authorities, also
to members of registered trade unions
operating in each State, which means
I seek that one section of these Coun-
cils should represent the working
class.

Pandit D. N. Tiwary: Sir, I rise on
a point of order.

Mr. Deputy-Speaker:
thinking about that.

Pandit D. N, Tiwary: We are dis-
cussing clause 4 which deals with
Bihar. I do not know what my hon.
friend is speaking about.

Mr. Deputy-Speaker: 1 was also
thinking over it, whether this amend-
ment can be admissible at all. 'The
hon. Member now wants to replace all
the methods that we have got of cons-
tituting these Councils. His objective
is not simply to increase or decrease
the membership of the Council of
Bihar which is mentioned in this
clause 4, though there are other pro-
visions also laid down which relate
to Councils in general. ‘The hon.
Member’s amendment is to substitute
clause 4 wherein he says:

“4. (1) The total number of
members in the Legislative Coun-
cil ot a State having such a Coun-
cil, including the State of Andhra
shall be the maximum number
permissible under article 171(1)
of the Constitution.”

Shri T. K. Chandhuri: That includes
Bihar also.
Mr. Deputy-Speaker: Yes, 1 know
that. Then he says:
“(2) Of the total number of
members of the Legislative Coun-
cil of a State—

(a) as nearly as may be, one-

I am also
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third shail be elected by electo-
rates consisting of members of
local bodies........”

Shri T. K. Chaudburi: May 1 make
a submission? That is why I prefaced
my speech by drawing the attention
of the House to the whole scheme of
amendment that I have in view.

Mr. Deputy-Speaker: But the diffi-
culty is that there will be conflict with
the articles of the Constitution.

Shri T. K. Chaudhuart: No, Sir.
Yesterday......

Shri Jaipal Singh: I do not know,
Sir, how it fits in to this particular
clause.

Shri T. K. Chaudhuri: It fits in

Mr. Deputy-Speaker: Let him ex-
plain, and then we will see.

Shri T. K. Chaudhuri: Yesterday
we had a ruling from the Chair that
this Parliament is quite competent to
go into the question of the compositfon
of the Legislative Councils given in
this Bill. It was my contention yes-
terday that it militates against the
provisions of the Constitution, but the
Chair was pleased to rule that the
composition can be discussed, and my
point of order was ruled out. As a
maiter of fact, I do not want only to
replace clause 4 or substitute clause
4,

Mr. Deputy-Speaker: When we are
considering clause 4 which relates to
the constitution or increase in the
number of the membership in the
Legislative Council of Bihar, how can
we bring the whole question of how
Legislative Councils shall be consti-
tuted and what their composition
should be?

Shri T. K. Chaudhuri: In that mat-
ter, Sir, I am helpless. 1 had given
notice of my amendment, if you call
for the original paper in which I sub-
mitted the notice you will find that
therein I have said that this clause
which I have proposed in this amend-
ment was to substitute all the clauses
from 4 to 11. As a matter of fact,
my scheme is sort of changing the
scheme of the whole Bill altogether.
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And, in my defence I have the ruling
from the Chair given yesterday, that
the composition can be discussed and
it iz within the scope of this amend-
ment. If we.accept the ruling of the
Chair given yesterday, my amend-
ment is fully within the scope of the
Bill that we have taken into consi-
deration.

Mr. Deputy-Spesker: I have read
that ruling. The observations of the
Chairman were:

“My view is that when the
Constitution has given authority
under article 188 to create a new
legislative council for any State or
abolish any legislative council of
any State where it is existing, it
automatically implies that this
article authorises Parliament,
without any amendment of the
Constitution, to make alterations
in the composition also.”

Is that what the hon. Member is
referring to?

Shrl T. K. Chaudhuri: Yes, Sir.

Mr. Deputy-Speaker: But, whether
that composition that is referred to
implies the increase or decrease in
number or the whole method that is
to be adopted is the question.

Shri T. K. Chaudhuri: No, Sir, that
is what I wanted to point out yester-
day. As a matter of fact, if you look
to the Third Schedule on page 11 you
will find that in regard to Andhra
Pradesh, Madhya Pradesh and Mysore
representation has been given not only
to Municipalities, District Boards,
Cantonment Boards, City and Town
committees as under the scheme al-
ready in existence in the Constitution.
But .Class 1 Panchayats and Class II
Panchayats have been brought in
under Andhra Pradesh. With regard
to Madhya Pradesh Janapada Sabhag,
Mandal Panchayats and such other
bodies have been sought to be given
representation. In these cases the
composition of the Legislative Coun-
cils, that is the representation sought
to he given to different sections or
classes of the people, is sought to be
altered and likewise, if we accept the
ruling of the Chair, I am perfectly

within rights in moving my amend-
ment.

Mr. Deputy-Spéaker: 1 do not xnow
what the Chairman had in mind then.
This article 169, when it says that
this zhall not bé considered as an
amendment of the Constitution, in my
opinion, only means that when a
Council -is abolished or created, no
amendment of the Constitution 1is
necessary. That, perhaps, was mesnty
but the hon. Member might advande
his arguments.

Shri T. K. Chagdhuri: The ruling
also refers to the compaosition.

Mr. Deputy-Speaker: I have read
it. If the hon. Member might give
his grounds for his acceptance of his
amendment, I will then consider the
other point.

Shri T. K, Chaudhuri: Al) right. As
we have a mixed economy here, under
my scheme, I have proposed that—

Mr. Deputy-Speaker: But the other
conditions still remain, even i the
ruling given by the Chairman—cer-
tainly that must be respected as cor-
rect—and the idea given by the hom.
Member be correct, and then, these
amendments now will not fit in with
the clause that we have under discus-
sion, because, this clause relates only
to the Constitution of Legislative
Councils and increase in the number
of the Bihar Council

Shri T. K. Chaudhuri: I am a little
bit helpless there. In my original cupy
of the amendment which I submitted
to the Notice Office, I had specifically
written down that this clause—the
group of clauses 4 to il—should be
deleted and be substituted by a new
clause. But, unfortunately for me, I
find that the Secrelariat has put #t
under clause 4.

Mr. Deputy-Speaker: He could have
moved a separate clause altogether for
the insertion of a new clause. __

sShri T. K. Chsudhuri: I said that a
new clause 4 be inserted. That was
what oceurs i the paper that I gave
to the Notice Office.
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Mr. Deputy-Speaker: 1 will look
into that. But, let clause 4 be dis-
cussed first and even if there is an
amendment for the insertion of a new
clause, we will take it up afterwards.

Shri T. K. Chaudhuri: So, I shall
stop now.

Shri Jaipal Singh: Mr. Deputy-
Speaker, Let me confess at the
outset, that I am totally opposed
to all the subterfuges we resort to
by way of indirect elections and the
like. But the attitude I have always
taken, as in other matters, is this;
such as, for instance, in regard to
reserved seats for Scheduled Tribes
or the Scheduled Castes or even the
nominations of Anglo-Indians and
nominations of specialists to the Rajya
Sabha and the like. So long as some
people get it, others must get it. So,
taking that stand, I find that Bihar
must also have a Legislative Council.

I would like to make my position
very clear: that, while I am totally
opposed to indirect elections as such,
if other parts of the country enjoy
a certain benefit, my own State also
must not be deprwed of that benefit.
The State of Bihar, such as it is now
—I hope it will take some other shapes
hereafter, but shaped as it is at pre-
sent—has a special right to a special
consideration. It is not merely a
State. It is a very extraordinary
State. North Bihar and South Bihar
are poles apart as it were, and yet, to-
day, it is one State. South Bihar is a
remarkable area. It has one of the
largest concentrations of the most
ancient people in this country.

The particular amendment that 1
wish to support is the one moved by
Shri Jhulan Sinha where he has
pleaded that the Hgure for the Legis-
lative Council for the present State
of Bihar be increased from 98 to 108.
The whole spirit of the Constitution
has been to enable people who are
under~privileged, who are, to use a
very common phrase, ‘backward’ to
make their voice felt and so that they
may be snabled to voice their feelings
and views in the forums of the legis-
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latures. The increase from 96 to 108
may not be very great, but every little
counts, and that is why I do plead
that we are not as forward as some of
the other States like, say, Bombay, or,
for the matter of that, Andhra, are.
Indeegd, the whole of South India is
very prominent in North India; we
are far from prominent. 1 would Ve
liked the hon. Law Minister to be
here, and I do hope the officiating
Minister there will convey our very
serious concern in this particular mat-
ter.

We do not pretend to be as advanc-
ed as others are. We have not the
wherewithal, and it is exactly for that
reason that I think we should have
the might and majesty of numbers in
the legislature. The increase from 96
to 106 is in no way going to affect the
exchequer either of the Centre or of
the States in a very vital way, but it
is certainly going to be a very serious
matter if, in South Bihar, which is
predominantly a tribal area, whether
we like it or not, we can play the fool
with the census figures. But the hu-
man beings are there. Even if two
or three more can be given from
those hill tracts, it will be to the ad-
vantage of this country. I need not
say anything more.

The other amendments are conse-
guential to it. But I do plead with my
hon. friend the Minister of Law who
has just come, that he should have a
little mercy on his neighbours. Time
was when the parts for which I am
pleading was part of his own pro-
vince of Bengal. It has now become
West Bengal and Bihar has become
something else. He will agree with
me that the more we have of the mi-
norities—and this is exactly what the
actual result or the consequential
effect of this amendment which in-
creases the number from 86 to 106
will be—in a State like Bihar, the
more will be the number of people
that will be coming to the upper House
than would be possible otherwise.

Pandit D. N. Tiwary: After the
speech of Shri Jaipal Singh, I have
nothing more to add. But I would
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suggest one thing. Instead of 106, it
should be a little less, because the
numbers could be divisible by three.
You have one-third number to be bal-
loted out every two years, and there-
fore, the number should be such
that one-third could be balloted
out. I it is 106, it is not divisible by
three.

Dr. Bam Subhag Skgh (Sasaram):
It may be 105.

Shri Jaipal Singh: It may be 105.

Pandit D. N. Tiwary: It may be 105.
An Hon Member: 108.

Pandit D. N. Tiwary: That will be
more than one-third. It must not be
more than one-third. So, my sug-
gestion is, make it 102 or 105, so that
it could be divisible by three.

I would also suggest that instead of
84, it should be 36 in sub-clause (a)
for election by Legislative Assemblies,
and it should be 9 and 9 for election
by graduates’ constituency and tea-
chers’ constituency. As it 1s, you will
see that it is given as 8 and 8. It is
also not divisible by three. When we
have to ballot for removal of one-third
strength, it would be feasible tuo have
a number which could be divisible by
three. So, even at this stage, I would
suggest to the Law Minister that he
may bring an amendment to this effect
or he may accept amendmerit, with
your permission, so fhat the number
would be 36 and 36 and 9 and 9 res-
pectively. That will give a better pic-
ture and it will be workable. Other-
wise, I do not think this will be work-
able at all

Shri P. R. Patel (Mehsana): 1 beg
to move:
(1) Page 2, line 22—
after “96” ingert “and shall be
reconstituted”
(if) Page 2, line 37—
omit “additicnal”.

(iii) Page 8, line 1—
aomit “additional”.
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(iv) Page 38—

omit line 3

(v) Page 8, line 98—
omit “additicnal”

In support of these amendments, 1
beg to make a short submission. The
States Reorganisation Act came into
force on the last day of August, 1956
and at that time, the collective wis-
dom of this House decided that the
councils should be reconstituted. For
this, I beg to refer to sections 33, 34,
etc. The idea behind these sections is
that after the new general elections,
the councils should be reconstituted
and there should be fresh elections to
the councils.

I beg to draw your attention to sub-
section (4) of section 33. There is a
proviso which says:

“Provided that the election re-
ferred to in clause (b) of sub-
section (2) shall be held only
after the general election to the
Legislative Assembly of the new
State of Madhya Pradesh has been
held.”

So, the intention and at the same time
the decision of this House was that
there should be fresh elections to the
council, after the genersl elections.
Sub-sections (4) and (5) of section 34
make the point very clear.

For Bombay, there was a tempo-
rary arrangement for the council and
some members from Saurashtra,
Vidharaba and Marathwada were ad-
ded to it. The wording of section
34(2) is like this:

“Until the said Council haz been
reconstituted in accordance with
the provisions of sub-sections {(4)
and (5) of this section and sum-~
moned to meet for the first time,
the said Council shall consist of—

(a) all the sitting members of the
Legislative Council of the existing
State of Bombay, except those repre-
senting the Belgaum, Bijapur and
Dharwar constituencies; and
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{b) 25 members to represent the
territories specified in clauses (b),
(c), (d) and (e) of sub-section (1) of
section 8 who shall be chosen in such
manner as may be prescribed.”

That was a temporary arrangement.
Suk-sections (4) and (5) speak of the
revonstitution of the Council. That is
very clear:

“Asg soon as may be after the
eommencement of this Act, the
Presidant, after consultation with
the Eiection Commission, shall by
order determine—

{a) the constituencies into which
the said new State shall be divided
for the purpose of elections to the
Council under each of the sub-clauses

(a), (b) and (¢) of clause (¥} of
article 171;

(b) the extent of each constituency;
and

(¢) the number of seats allotted to
each constitueney.”

“(5) As soon as may be after
the appownted day, steps shall be
taken to constitute the said Coun-
eil in accordance with the provi-
sions of this section and the pro-
visions of the Representation of
the People Act, 1850 and the Re-
presentation of the People Act,
1951.”

It is very clear from all these sec-
tions that the House tocok the decision
a year before that after the general
elections, the Councils should be re-
constituted. That was the collective
wisdom of the whole House and we
are questioning it. My submission is,
what has happened withun this one
year that we are going to question that
collective wisdom of this House? Only
one thing, namely, the general elec-
tions. In the general elections the
ruling party suffered some losses here
and there. In Bombay, in the Legis-
lative Assembly, there were only 70
on the oppoaition side; now there are
more than 165. So, naturally, it there

are fredh elections today; the opposi-
tion may gain some seats in the
Council. In arder to deprive the oppo-
sition of more seats in the Council,
this amendment has been placed be-
fore the House.

My submission is that this is not the
honest way of dealing with democracy.
In democracy, if a decision is taken by
the House, it is the duty of the Gov-
ernment to implement it. But when
the question of Bombay comes, I hear
arguments from the other side that
that was the collective wisdom of the
House. I put the question whether in
this matter there was collective wis-
dom of the House or not? If you find
there has been some fault in the col-
lective wisdom of this House and that
fault was only regarding the number
of seats to be given in the Council,
that is a small matter. If this House
has committed some error in a small
matter and if you are going to revise
it, that means that the bigger error
also must be revised by the House,
and that is the bilingual State of
Bombay. But I do not want to go
into it,

My only submission is this. At the
time of the general elections, a right
was given to the elected members that
after bemg elected, they shall have
the right to elect the members of the
Council That right was given by law
and on that right, so many persens
fought the elections. That right was
acquired under the law. But after the
elections, after so many months, this
new Bill 1s introduced and that takes
away the right that was acquired by
the members of the Legislative As-
semblies of different States. Would
it be desirable and fair to take away
the right that has been created by a
new legislation? I submit that this is
not the proper way.

I humbly submit that the Law
Minister in charge of this may reconsi-
der the matter. After all, for more
seats in the Council for the party in
power, il you play with the legisla-
tton, then there will be an end of
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democracy. The political party In
power will be charged with sinister
motives rather than fairplay. There-
fore, 1 submit that my amendments
may be accepted. They are very sim-
ple. Where there have been “addi-
tional” words, I have suggested that
they should be omitted and I have
asked that the Councils be reconstitut-
ed. There is nothing more in these
amendments.

I want to say one more thing. In
the last week of December, 1953, the
Bombay Asserably passed a resolution
to abolish the Council. I do not dis-
pute with it. I am not disputing whe-
ther there should be Council or not
because the States Reorganisation Act
hag accepted the Caquncils. So, I do
not go into it. But, say, after 2 or 3
years, if Parliament passes an Act
deciding that there should be a Council
in Bombay State, then the question
will come whether the collective wis-
dom of the Bombay Assembly was
proper or whether the Bombay As-
sembly resolution was passed on some
wrong notions. In August, 19856 we
passed the States Reorganisation Act
and in that Act we decided that after
the general elections, the Councils
should be reconstituted and there
should be fresh elections to the
Councils. The Law Minister comes be-
fore the House and says that what-
ever was done by this august House a
year before should be wiped off. He
says, in other words, that the persons
who decided had committed blunders
and so he is coming with better wis~
dom in advising the House to accept
the Bill. This is not proper way and
in the interest of democracy, I would
humbly request the Law Minister to
amend the whole Bill according to the
intention of the States Reorganisation
Act and not look to the interest of his
party.

Mr. Deputy-Bpeaker: Amendments
moved:

Page 2, line 22—

after “98" inzert “and shall be
reconstituted”

Page 32, line 87—

omit “additional”,
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Page 3, line 1—
omit *“additional”
Page 3—
omit line 3
Page 3, line 98—
omit “additional”

Shri Chaudhuri may .say what he
wants to say. I have consulted the
records and the debates of yesterday
and 1 feel inclined, whatever the
Chairman has ruled, to say that he
may say all that he has to say. 8o
far as his original amendment was
concerned, I have seen that original
amendment notice as well. Mostly it
concerns the omigsion of certain
clauses. They are not circulated be-
cause the hon. Member who gives
notice for the omission of a clause can
oppose that clause; there is no definite
amendment needed like that.

Shri T. K. Chaudhuri: Thank ydh
for your ruling; that at least permits
me to resume the points I wanted to
elaborate abaut the composition of the
legislative councils,

I propose that one section of these
legislative councils should represent—
one-third to be precise—members of
the local bodies of all sorts commenc-
ing from the village level. One-sixth
should be representatives of the work-
ing class—that is to say, members of
registered trade unions operating
within the State. My third proposal
is to give representation to trade
bodies and chambers of commerce. I
am very much opposed to them as they
are constituted; yet, we are living in
a mixed economy and accepted a pri-
vate secior or capitalist sector of the
economy and under the present system
there is hardly any way out of it. Seo,
we have to give them representation
if we want to make these councils
truly representative from the func-
tional point of view. Fourthly, the
teachers should be representated.
They are already there. I only want
to expand the scope of the provisions
giving representation to teachers and
technological institutions and even pri-
mary school teachers might be given
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representation. Under sub-clause (d)
of my proposed new clause (4), 1
want to give representation to the
rural population organised in primary
co-operative societies. ] want to do
away with the principle of nomina-
tion altogether.

I was a little bit encouraged when
I heard the Law Minister expressing
sympathy for the principle of func-
tional representation. That feeling
evaporated however as soon as I
heard his argument about it He
seems to be of the opinion that when
the Constituent Assembly discussed
giving functional representation in
the State councils, it did not agree to
do it and so there is nothing that can
be done about it now. 1 do not agree
with that argument because our
Constitution-makers did not intend it
to be sacrosanct for all times to come.
Specific provisions are there in the
Constitution for the amendment of
the Constitution. As a matter of fact
this House has amended the Constitu-
tion several times—seven times—on
certain fundamental questions of prin-
ciple of social or economic organisa-
tion. Simply because the Constituent
Assembly decided this question in a
certain way, it cannot be contented
that we cannot reopen that question
now. I believe that if the second
chambers can have any utility in the
States and are to serve any useful
function, it is from the point of view
of functional representation. It is
known in political science as a guild
system or a corporate system which
has been put into practice. As I men-
tioned, in Ywugoslavia, they have a
second chamber on the functional
principle. Of course the social or-
ganisation may be fundamentally
different there. We cannot have ex-
actly that kind of guild system but
within the limits of our gystem and

our Constitutional framework and the,

social system that we have. We can
certainly have a system like that It
would be desirable from all points of
view.

Mr. Deputy-Spesker: Amendment
moved:

Bill

Pages 2 and 83—

for clause 4, substitute:

“4. (1) The total number aof
members in the Legislative Coun-
cil of a State having such a Coun-
cil, including the State of Andhra
shall be the maximum number
permissible under article 171 (1)
of the Constitution.

(2) Of the total number of
members of the Legislative Council
of a State—

(a) as nearly as may be, one-
third shall be elected by electo-
rates consisting of members of
local bodies, such as municipalities,
district boards, cantonment boards,
city and town committees, notified
area committees, town area com-
mittees, village panchayats, man-
dal panchayats or anchal pancha-
yats and such other local authori-
ties as Parliament may by law
specify;

(b) as nearly as may be, one-
sixth shall be elected by electo-
rates consisting of persons resid-
ing in the State for three years
who are members of Registered
Trade-Unions operating within the
State;

(c) as nearly as may be onc-
twelfth shall be elected by electo-
rates consisting of the members ot
all registered Chambers of Com-
merce and other trade-bodies re-
presenting various industrial and
trading interests operating in the
State and functioning at least for
five years at a stretch before their
names can be registered for pur-
poses of preparation of electoral
rolls under this Act;

(d) as nearly as may bc one-
sixth shall be elected by electo-
rates consisting of persons who
have been for at least three years
engaged in teaching in such
educational institutions including
technological institutions recog-
nised by the State and located
within the State as may be pres-
cribed by or under any law made
by the Parliament; and

(e) as nearly as may be, three
twelfths shall be elected by
mambers.
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of all rural primary co-operative
socleties within the State.

{(3). The members to be elected
under sub-clauses (a), (b), (¢),
(d) and (e) of sub-section (2)
shall be chosen in such territorial
constituencies ag may be prescrib-
ed by or under any law made by
Parliament under the system of
proportional representation by
means of single transterable vote.”

Shri Muichand Dube (Farrukha-
bad): Mr. Deputy-Speaker, I beg to
draw your attention to article 172(2)
of our Constitution which reads as
follows:

“The Legislative Council of a
State shall not be subject to dis-
solution, but as nearly as possible
one-third of the members thereof
shall retire as soon as may be on
the expiration of every second
year in accordance with the pro-
vigsions made in that behalf by
Parliament by law.”

The council is not subject to dissolu-
tion and so the States Reorganisation
Act did not enact that the council
should be dissolved. It cannot enact
that law. Therefore, the word re-
constitute used in the States Reorga-
nisation Act does not mean that the
council could be dissolved or fresh
election to the council would be held.
Therefore, the argument of my hon.
friend who spoke just before me to
revise the Constitution really means
this. (Interruptions).

16 hrs.

Mr. Deputy-Speaker: Let him have
his say. boJl

Shri Mulchand Dube: My submis-
pion ig that the Act is not subject to
that interpretation as that interpreta-
tion would be incorrect. As regards
the argument of my learned friend
who has just spoken that the scope
should be enlarged and certain parties
which are not provided for under
article 171 should be added, is unten-
able. My submission is that would
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mean amending of the Constitution,
article 171 clause 3. That amendment
is not before us. If my hon. friend
wants that the Constitution should be
amended to bring in a fresh list of
electors the proper procedure for that
would be to bring in a Bill to amend
the Constitution but it would not be
done in this Bill. That is all I want
to say.

Mr. Deputy-Speaker: The hon.
Minister.

Shri T. K. Chaudhuri: I would ask
one qQuestion to explain one point

Mr. Deputy-Speaker: He has just
spoken. Nobody has spoken against
his argument.

Shri T. K. Chaudhuri: It is one
point only.

Mr, Deputy-Speaker; Why has he
forgotten to mention that point? He
has just now finished his speech.

Shri T. K. Chaudhuri: I want to
know what uniformity has been
sought to be achieved in the matter of
representation of local bodies in differ~
ent States. Different kinds of local
bodies have been given representa-
tion. We have got the village pan-
chayats at the village level In the
original Constitution the arrangement
was that a certain set of local bodies
were specifically mentioned in Arti-
cle 171(8).

Mr. Deputy-Speaker: That is all?
(Interruptions). He has given his
own interpretation. There can Dbe
different interpretations of the same
clause or the article by different hon.
members. It is for the House to de-
cide. The Hon. Minister will now
reply.

.hrl A. K. Sen: Mr. Deputy-Speaker
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of ane-third fixed as ceiling under

article 171, As I had explained to’

hon. members, this task of reconcilia-
tion was not & very .easy one. We had
to adjust it rather delicately. The
strength of the particular legislative
assembly had increased as a result of
the election held in 1957. We had to
give effective representation of the
increased size of the legislature to the
Upper House and yet we did not want
to increase the strength right up to
the maximum fixed under the Con-
stitution. That means, we had to
strike at a flgure between one-fourth
and one-third. We have really arriv-
ed at this figure of 96, which, in my
opinion, is fairly reasonable, and
within it would find representation of
the interests which my hon. friend
Shri Jaipal Singh wants to be repre-
sented, namety, the hill tribes and
other backwurd classes. I have no
doubt that they are very much in the
mind of those on whom the task of
electing reprerentatives would be en-
trusted. There is no doubt that they
will be sending their representatives
after mature deliberation and thought.
There are special constituencies like
the assembly, the local authority, the
teachers and the graduates. Of course,
the nominated cadre remaing the same.
Shri Tiwari raised a point of order,
which, really is not a point of order
at all, if I may say so, with due res-
pect to himn. He says that if we can-
not have one-third of 34, the figure
should be raised to 36. It is well re-
cognised that one-third means as
nearly one-third as possible. Take
the Upper House, the Rajya Sabha.
There one-third retires every three
years. They have not a round figure.
In the case of companies, one-third of
the directors retire. That means, as
nearly ane-third as possible. If the
figure is 34, it is calculated as one-
third of 38. That is the nearest figure
to 34.

One other point Wwas taken wup
which I must frankly say I am un-
able to follow. This point was raised
by the hon. member from Gujerat,
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Shri Patel. Frankly speaking, I am
unable to follow the point of recon-
stitution. In the case of reconstituted
provinces, the question of reconstitu-
tion was considered by the States Re-
organisation Act, and provisions were
made for Constitution because terri-
tories have been taken out or added
and the entire State changed its com-
position. But the State of Bihar
exists substantially as it originally
was, except for the portions affected
by the States’ Reorganisation Act. As
pointed out by Shri Dube, the Upper
Houses are not to be dissolved. They
are not liable to dissolution. They
continue for all time to come with the
limit of one-third retiring every three
years. Reconstitution was thought
out, therefore, in the case of Bombay
and Mysore. As I had already ex-
plained, there are two amendments
from Government side in order to
bring Bombay and Mysore in line with
the Punjab. The bon. Members will
appreciate that there has already been
constituted the Interim Council in
Bombay as well ag in Mysore. So far
as the Punjab is concerned, we had
provided for reconstitution and so far
as Bombay and Mysore were concern-
ed, we thought of the possibility of
reconstituting them all over again.
But it now appears that it would be
better to have it instead of having a
new election altogether. But we shall
deal with this when we come to the
next clause.

So far as Bihar is concerned, I fail
to understand any kind of reconstitu-
tion at all. I don’t know how the
question of States Reorganisation Act
is pertinent to the point at issue. But
I think the hon. Member is so engros-
sed with the problem of Bombay that
he thinks that it has to be reflected
in Bihar as well. It has no relation
with the Bihar State. The clause
should be passed as it is.

Mr. Deputy-Speaker: Shri Tiwary
is not here. When I asked for amend-
ments to be moved, he stood up and
spoke but I find the amendment stands
in the name of Shri Jhulan Sinha
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Hon. Members should not speak on
amendments where notice has been
given by other hon. members. If he
wanted an opportunity to speak, he
would have told me s0, and not pick
up amendments from other hon. Mem-
bers. I think hon. Members should
be careful to see that they give the
number of amendments which stand
in their own name and not in the
name of others. Now, 1 want to know
whether Shri T. K. Chaudhuri presses
his amendment.

Shrli T. K, Chaudhuri: I want to
press it

Mr. Deputy-Speaker: I shall put
amendment No. 111 to the vote of the
House. The question is:

‘Pages 2 and 3—

for clause 4, substitute—

‘“4. (1) The total number of
members in the Legislative Coun-
cil of a State having such a Coun-
ci], including the State of Andhra
shall be the maximum number
permissible under article 171(1)
of the Constitution.

(2) Of the total number of
members of the Legislative Coun-
cil of a State—

(a) as nearly as may be, one-
third shall be elected by electo-
rates consisting of members of
local bodies, such as municipali-
ties, district boards, cantonment
boards, city and town committees,
notified area committees, town
area committees, village pan-
chayats, mandal panchayats or
anchal panchayats and such other
local authorities as Parliament
may by law specify;

(b) as nearly as may be, one-
sixth shall be elected by electo-
rates consisting of persons resid-
ing in the State for three years
who are members of Registered
Trade Unions operating within
the State;
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(c) as nearly as may be dme-
twelfth shall be elected by electo-
rates consisting of the members of
all registered Chambers of Com-
merce and other ‘trade-bodies
representing various industrial
and trading interests operating in
the State and functioming at least
for five years at a stretch before
their names can be registered for
purposes of preparation of electo-
ral rolls under this Act;

(d) as nearly as may be one-
sixth shall be elected by electo-
rates consisting of persons who
have been for at least three years
engaged in teaching in such edu-
cational institutiong  including
technological institutions recog-
nised by the State and located
within the State as may be pre-
scribed by or under any law made
by the Parliament; and

(e) as nearly as may be three-
twelfth shall be elected by mem- «
bers of all rural primary co-
operative sgocieties within the
State.

(3) The members to be elected
under sub-clauses (a), (b), (c),
(d), and (e) of sub-section (2)
shall be chosen in such territorial
constituencies as may be prescrib-
ed by or under any law made by
Parliament under the system of
proportional representation by
means of single transferable
vote.”,

The motion was negatived.
Mr. Deputy-8peaker: I shall now
put amendment Nos. 50, 51, 52, 53 and
54 to vote. The question is.

Page 2, line 22—

after “98" ingert '‘and shall be re-
constituted”,

The motion was negatived.
Mr. Deputy-Spesker: The question
is:
Page 2, line 37—
omit “additional”.
The motion was negatived.
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Mr, Deputy-Speaker: The question
is:
Page 38, line 1—
omit “additional”.
The motion was negatived.
Mr. Deputy-Speaker: The question

is:
Page 3—
omit line 3.
The motion was negatived.
Mr. Deputy-Speaker: The question
is:

Page 3, line 9—
omit “additional”,
The motion was negatived.
Mr. Deputy-Speaker: The question
is:
“That clause 4 stand part of the
Bill”.
The motion was adopted.
Clause 4 was added to the Bill.

Clause 5—(Increase in the strength of
the Bombay Legislative Council).

Mr. Deputy-Speaker: There is a
Government amendment No. 132,

Shri Naushir Bharucha: On a point
of order, we have not given even
one day’'s notice; this was circulated
this morning. Practically the whole
Bill has been recast by this amend-
ment. About ten foolscap sheets of
amendments typed in single _spacing
were circulated this morning.

Mr. Deputy-8peaker: The ordinary
procedure that we have been following
is that we accept amendments even
from private Members at the last
stage if they are acceptable to Gov-
ernment. This is an amendment which
has been moved by Government itself.

Shri Naushir Bharucha: A ten-
page amendment? One can understand
two lines or three lines. It is too
difficult to swallow this at one stroke.

Bhri A. K. Sen: Not for Mr. Bharu-
cha.
Mr. Deputy-Speaker: The question
arose before the Speaker as well

Also that has been our procedure. 1
think hon. Members should reconcile
themselves to this now.

Shri Naushir Bharucha: It is bet-
ter that Government were warned
sbout it. It is not fair to hon. Mem-
bers.

Mr. Deputy-Speaker: 1 entirely
agree with the hon. Member and 1
shall ask Government that they shall
be careful and try to give notice
advance.

Shri A, K. Sen: I beg to move:
Page 3—

for clause S5, substitute: —

“5. Increase in the strength of
the Bombaoy Legislative Council—
(1) The total number of seats in
the Legislative Council of Bom-
bay shall be increased to 108 and
of those seats—

(a) the numbers to be filled by
persons elected by the electorates
referred to in sub-clauses (b), (b)
and (c) of clause (3) of article
171 shall be 38, 9 and 9, respec-
tively;

(b) the number to be fllled by
persons elected by the members
of the Legislative Assembly of
Bombay in accordance with the
provisions of sub-clause (d) of
the said clause shall be 42; and

(c) the number to be fllled by
persons nominated by the Gover-
nor of Bombay in accordance with
the provisions of sub-clause (e)
of that clause shall be 12.

(2) As from the commencement
of this Act, the Delimitation of
Council Constituencies (Bombay)
Order, 1951, shall, until other pro-
vision is made by law, have effect
subject to the modifications direct-
ed by the Second Schedule, and
in the said Order as 30 modified,
any reference to the State of
Bombay shall be construed as a
reference to that State as form-
ed by section 8 of the States Re-
organisation Act, 1986.
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(3) As from the commence-
ment of this Act—

(a) every sitting member J.
the said Coumcil representing im-
mediately before such commence-
ment any council constituency
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specified in column 1 of the Table
below shall be deemed to have
been elected to the sald Councit
by the council constituency speci~
fled against that constituency n
column 2 of the said Table:

TABLE

Bombay City (Graduates)
Ahmedabad City (Graduates)
Northern Division (Graduates)
Poons City (Graduates) . .
Southern Division (Graduates)
Bombay City (Teachers)

Poona City (Teachers) .

Central Division (Teachers) . .
Southern Division (Teachers)
Ahmedabad City { Teachers) .
Northern Division (Teachers).
Bombay City (Local Authorities)

Ahmedabad City (Local Authorities)
Ahmedabad District (Local Authorities) .

Greater Bombay (Graduates)

’ } Gigjarat (Graduates)

' } Maharashtra (Graduates)

' 1 Greater Bombay-cum-Maharashtra (Teachery)
)
} Gujarat (Teachers)

Greater Bombay-cum-Maharashtra West
(Local Authorities)

Gujarat North (Local Authorities)

Mehsana-cum-Banas Kantha (Local Authorities)

Baroda~cum-Amreli (Local Authorities)

Broach-cum-Panch Mahals (Local Authorities) .

Kaira (Local Authorities)

Surat (Local Authorities) . .
East Khandesh (Local Authorities)

Nasik (Local Authoritics)

Ahmednagar-cum-West Khandesh (Local
Authorities)

Poona City (Local Authorities)

Poona (Local Authorities)

Sholepur {Local Authorities) .

North Satara (Iocal Authorities)
Kolaba-com-Thana (Local Authorities)

Ratnagiri-cum-Kanara (Local Authorities)

Kolhapur-cum-South Satara (Loca! Authorities)

Guijarat South (Local Authorities)

. 1 Maharashtra North (Local Authorities)

[,

Maharashtra South (Local Authorities)

Maharashtra West (Local Authorities)

Y e ;

\
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(b) every sitting member of the
said Council elected by the mem-
bers of the Legislative Assembly
of the former State of Bombay
and every sitting member of the
sald Council chosen in pursuance
of clause (b) of sub-section (2)
of section 34 of the States Reor-
ganisation Act, 1956, shall be
deemed to have been duly elected
by the members of the Legislative
Assembly of the present State of
Bombay.

(4) As soon as may after such
commencement, elections shall be
held to fill such of the seats allott-
ed to the geveral Council Consti-
tuencies by the Delimitation of
Council Constituencies (Bombay)
Order, 1951, as modified by this
Act and such of the seats to be
filled by persons referred to in
clause (b) of sub-section (1) as
are then vacant, as if those seats
had then become vacant.

(5) The said Council shall be
deemed to have been first consti-
tuted on the date on which the
Legislative Council of the former
State of Bombay was first consti-
tuted.

(6) In order that, as nearly as
may be, one-third of the mem-
bers of the said Council may
-etire on the 24th April, 1958, and
on the expiration of every second
year thereafter, the Governor of
Bombay shall, after consultation
with the election Commission,
make by order such provisions as
he thinks fit in regard to the terms
of office of the sitting members
chosen in pursuance of clause (b)
of sub-section (2) of section 34
of the States Reorganisation Act,
1856, and of the members to be
elected under sub-section (4) of
this section.

(7) Section 34 of the States
Reorganisation Act, 1856, shall be
amended, and shall be deemed be
always to have been amended, as
tollows: —
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(a) in sub-section (2), for the
words, brackets and figures ‘Un-
til the said Council has been re-
constituted in accerdance with
the provisions of sub-sections (4)
and (5) of this section and sum-
moned to meet for the first time’
the words ‘Until otherwise pro-
vided by law’ shall be substitut-
ed;

(b) sub-sections (8), (4) and
(8) shall be omitted.

(8) In this section, the ‘expres-
sion ‘the former State of Bombay’
means the State of Bombay as it
existed immediately before the
1st day of November, 1958.

Mr. Deputy-Speaker: The Govern-
ment’s amendment is before the
House? Any other amendments that
are going to be moved?

Shri Nathwani: I have tabled an
amendment No. 154, the notice of
which was not given in time. It is
time-barred, unless Government 1is

- prepared to accept it. I do not know

how far it is acceptable to the hon.
Minister. I think at least the princi-
ple will be acceptable.

Mr. Deputy-Speaker: It 1s not for
the hon. Member to say on behalf of
Government.

Shri A. K. Sen: The principle de-
serves consideration. May I request
you 1n view of the objections taken?

Mr. Deputy-Speaker: Is the hon.
Minister going to accept it.

Shri A. K. Sen: Not as it is. I have
to examine it. I would request you
to take the vote on this clause tomor-
row, so that I may consider Mr. Nath-
wani's amendment. The principle ap-
peals to me and I shall explain to
you why, if necessary.

Mr. Deputy-Speaker: Clause 5 is
held over for tamorrow.

There are no amendments to clause
6. 1 shall put it to vote.



12151 Lagisiative Councils 5 SEPTEMBER 1087 ..Leglslative Councils 12152
Bill Bin

The question is: (¢) the number to be filled by

“That clause 6 stand part of the parsons nominated by the Gover-
|, nor of Mysore in accordance wih

The motion was adopted. the provisionte of sub-clause (e)
Clause 6 was added to the Bill. of that clause shall be 9.

(2) As from the commence-

Clause 7 was added to the Bill. ment of this Act, the Delimitation

Clause 8-—(Increaze in the strength of of Council Constituencies (My-
the Myscre Legislative Council). sore) Order, 1951, shall, uatil
Shrl A. K. Sen: [ . other provision i{s made by law,

Page 5— beg to move have effect subject to the modifi~

cations directed@ by the Fourth

for clause 8 substitute: Schedule, and in the said Order

“8. Increase in the strength of as so modified, a reference to the
the Muysore Legislative Council.— State of Mysore shall be con-
(1) The total number of seats in strued as a reference to that
the Legislative Council of Mysore State as formed by section 7 of
shall be increased to 68 and of the States Reorganisation Act,
those seats— . 1958.

(a) the number to be filled by (3) As from the commencement
persons elected by electorates ot this Act,— )
referred to in sub-clauses (a), (b) .
and (c) of clause (3) of article (a) every sitting member of
171 shall be 21, 6 and 6 respec- the said Council representing
tively; immediately before such com-

mencement a council constituency
(b) the number to be filled by specified in, column 1 of the Table
persons elected by the members below shall be deemed to have
of the Legislative Assembly of been elected to the said Council
Mysore in accordance with the by the council constituency speci-
provisions of sub-clause (d) of fied against that constituency in
the spid clause shall be 21; and column 2 of the said Table:—

TABLE

Mysore (Graduates) constitutency - . Mysore South {Graduates) constituency.
Mysore (Teachers) constituency Mysore Scuth (Teachers) constituency.
Tumbkur (Local Authorities) constituency

Bangalore (Local Authorities) constituency

Mysore South Esst (Local Authorities)
constituency.

Hassan (Local Authorities) constituency - .
Mandya (Local Authorjties) constituency

Mysore (Local Authorities) constituency

Mysore South (Local Authorities) consti-
tuency.

Kolar (Local Authorities) constituency . . }
J

Chickmagatur (Local Authorities) constituency .
Shimoga (Local Authorities) constituency .} Mysore South West (Local Authorities)

coastituency.
Chitaldrug-cum-Bellary (Local Authorities) con-
stituency.
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(b) every sitting member of
the said Council elected by the
members of the Legislative As-
sembly of the former State of
Mysore, every sitting member of
the said Council chosen in pur-
suance of clause (b) of sub-
section (2) of section 36 of the
States Reorganisation Act, 18586,
and the szitting member of the
said Council specified by the
Chairman of the Legislative
Council of Madras under sub-rule
(7) of rule 4 of the States Re-
organisation (Election to Provi-
sional State Legislatures) Rules,
1956, shall be deemed to have been
duly elected by the members of
the Legislative Assembly of the
present State of Mysore; and

(c) every sitting member of the
said Council nominated by the
Rajpramukh of the former State
of Mysore shall be deemed to
have been nominated to the said
Council by the Governor of the
present State of Mysore.

(4) The three members who,
immediately before the 1st Nov-
ember, 1956, were members of the
Legislative Council of Bombay
and became on that date mem-
bers of the Legislative Counci! of
Mysore by virtue of sub-rule (7)
of rule 4 of the States Reorgani-
sation (Election to Provisional
State Legislatures) Rules, 1856,
shall be deemed to have been
elected to the Legislative Council
of Mysore by the Mpysore North
West (L.ocal Authorities) consti-
tuency.

(6) As soon as may be after
the commencement of this Act,
elections shall be held to fill such
of the seats allotted, to the seve-
ral council constituencies by the
Delimitation of Council Constitu-
encies (Mysore) Order, 1851, as
modified by this Act and such of
the seats t0 be fililed by persons

referred to in clause (b) of sub-
section (1) as are then vacant, a»
if those seats had become vacant.

(8) As soon as may be after
such commencement, the vacan-
cies in the seats allotted under
clause (c) of sub-section (1) shall
be filled by nomination by the
Governor.

(7) The said Council shall be
deemed to have been first consti.
tuted on the date on which the
Legislative Council of the former
State of Mysore was first consti~
tuted.

(8) In order that, as nearly as
may be, one-third of the members
of the said Council may retire on
the 26th April, 1958 and on the
expiration of every second year
thereafter, the Governor of
Mysore, shall, after consultation
with the Election Commissgion,
make by order such provisions
as he thinks fit in regard
to the terms of office
of the gitting members chosen in
pursuance of clause (b) of sub-
section (2) of section 86 of the
States Reorganisation Act, 1856,
and of the members to be elected
and nominated under sub-sections
(5) and (6) of this section.

(9) Section 36 of the States Re-
organisation Act, 1956, shall be
amended, and shall be deemed al-
ways to have been amended, as
follows: —

(a) in sub-section (2) for the
words, brackets and figures Un-
til the said Council has been re-
constituted in accordance with the
provisions of sub-sections (3) and
(4) of this section and summoned
to meet for the first time,’ the
words ‘Until otherwise provided
by law’ shall be substituted; and

(b) sub-sections (3) and (4)
shall be omitted.

(10) In this section, the expres-
sion ‘the former State of Mysore'
means the State of Mysore as it
existed immediately before the
ist day of November, 1856."
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The amendment may look long, but
the subgtance is very simple. Under
the States Reorganisation Act a con-
stituted Legislative Assembly, as also
an interim Legislative Council was
recommended for the State
of Mysore, like the State
of Bombay. It was contemplated that
first of all immediately after the new
territories were constituted there
would be an interim Council consti-
tuted, and thereafter after necessary
tegislation by Parliament, a new
Legislative Council should be consti-
tuted altogether. The original
strength of the Mysore Legislative
Council was 52. To that was added

Shri Mohamed Imam: It was forty
plus twelve.

Shri A. K. Sen: The new strength
was 52. The original strength was 40;
to that was added 12 for the new
territories added to Mysore, It
was alse provided by the States
Reorganisation Act (the relevant
section is printed 1in the Bill, 1t
is at the end) that there would
be reconstitution all over again
even after the addtition of 12 represen-
tatives from the new territories. It
was really superfluous to have an elec-
tion all over again by dissolving the
newly constituted Council which had
already been functioning with the new
added territories and the new addi-
tional 12 representatives. We thought
it desirable that we should accept that
interim constitution as the final re-~
constitution and the amendment seeks
to give cffect to that.

In fact, I may mention that all the
Members of Parliament from Mysore
who have seen me in connection with
this are agreeable to this amendment.
1 do not know about hon. Members
of the opposition, but if the increase
js granted under the Bill, as proposed
by us, then it will be certainly super-
fluous to have the entire Council con-
stituted all over again, probably hav-
ing the same composition. It will
mean additional expense and trouble
without resulting in any correspond-
ing benefit to any one. The new con-
stitution was made necessary because
of the added territories and 13 addi-
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tional representatives came from those
added territories. That Council hes
been functioning; there is no sense in
dissolving it and having the entire
Council elected all over again involv-
ing expenses and trouble. Nobody has
ever suggested that there could be
any better Council by dissolving it or
that the Council has not been dis-
charging its functions properly. There-
fore, Government thought it fit
to accept the proposals which came
from many representatives of
Mysore in this House and I commend
this amendment and request that it
may be accepted.

Shri Mohamed Imam: I have tab-

led an amendment to this amendment,
No. 144.

Shri Achar: 1 have got my amend-
ment No. 26.

Shri Shankaralya (Mysore): I have
got amendments No. 82 and 83.
1 beg to move:

(i) Page 5, line 12—
for “63” substitute “60".
(ii) Page 5, line 15—

for “63" substitute *69".
Shri Mohamed Imam: I beg to
move:

That in the amendment propoesed
by Shri Asoke K. Sen printed as
No. 133 in List of amendments—

omit sub-clauses 3 and 4.

Shri Achar (Mangalore): I beg to
move:

Page 5—

for clause 8, substitute:

“8. (1) The total number of
seats in the Legislative Council
of Mysore shall be increased to
69 and to those seats—

L

(a) the numbers to be filled by
persons elected by electorates
referred to in sub-clauses (a), (b)
and (¢) of clause (3) of article
171 shall be 238, 6 and & respec-
tively.

(b) the number to be fillled by
persons . elected by the members of
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the Legislative Assembly of My-
sore in accordance with the provi-
sions of sub-clause (d) of the
said clause shall be 23; and )

(c) the number to be filled by
persons nominated by the Gover-
nor of Mysore in accerdance with
the provisions of Sub-clause (e)
of that clause shall be 11.

(2). As from the commencement
af this Act the Delimitation of
Council Constituencies (Mysore)
Order, 1951, shall until other pro-
vision is made by law, have effect
subject to the modification direc-
ted by the Second (A) schedule
and in the said order as modified,
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a reference to the State of Mysore

shall be construed as a reference

to that State as formed by section

7 of the States Reorganisation
Act, 19686.

(3). As from the commencement
of this Act,—

{(a) every sitting member of the
said Council representing imme-
diately before such commencement
any Local Authorities constituen=-
¢y specified in column 1 of the
Table below shall be deemed to
have been elected to the said
Council by the Local Authorities
constituency specified against that
constituency in column 2 of the
said Table: —

TABLE

1

Kolut “ Local Authority, Bangalore (1 .ocal Autho-

rity)
Tumkur {Local Authority) Hassan (Local Autho-
rmy).

Mapd)ya (Locai Authority) Mysore (LLocal Autho
rity).

Chickmagalur (Local 2 ¢ honty) Shimoga (Local
Authority)

Chital-drocg cum Bellary “Local Authority).

Rijapur( Local

Mdtho

Authority)
rity)

Belgaum  (Local

Dharwar (l.ocal Authority)

Bangalore ciem Kolar (Local Authorities),

Tumkut cum Hassan (Local Authorities)
Mysore cum Mandya (Local Authorities).

Chickmagalur cm Shimoga (I.ocal Author
ties),

Chital-droog cum Bellary

(Local
rities).

Autho-
Bijapur cum Belgaum (Local Authori'xcs)

Dharwar cum North  Kanara (Local Autho-
rities)

(b) every sitiing member of the
said Counci! representing imme-
diately before such commence-
ment the graduates constituency
specifird in column 1 of the Table

Mysore (Gradqa:cs)

(¢) every sitting member of the
¢aid Council representing imme-
diately before such commence-
ment the teachers’ constituency
mpeifled in column 1 of the Tahle

below shall be deemed to have
been elected to the said Council
by the graduates constituency spe-
cified against that constituency in
column 2 of the said Table;

TABLE

2

Mysore 1 (Graduates) ;

below shall be deemed to have
been elected to the said Council
by the teachers’ constituency spe-
cifited against that constituency in
column 2 ot the said Table;
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' TABLE
1 2
Mysore (Teachers) . . . ' Mysore (Teachers) ;

(d) every sitting member of the
said Council elected by the mem-
bers of the Legislative Assembly
of the former State of Mysore and
every sitting member of the said
Council chosen in the manner
prescribed as provided under sec-
tion 38(2) (b) of the States Re-
organisation Act shall be deemed
to have been duly elected by the
members of the Legislative As-
sembly of the present state of
Mysore; and

(e) every sitting member of the
sald Council nominated by the
Rajpramukh of the former State
of Mysore and the sitting mem-
ber chosen as prescribed under
section 36(2) (b) of the States
Reorganisation Act shall be deem-
ed to have been nominated to the
said Council by the Governor of
the present State of Mysore.

{(4). As soon as may be after
such commencement, elections
shall be held to fill: —

(a) such of the seats allotted to
the several Council constituencies
by the Delimitation of Council
Constituencies (Mysore) Order
1951 as modified by this Act, and
remaining unfilled by the fore-
going provisions of this section;
and

(b) the additional seats to be fil-
led by persons referred to in
clause (b) of sub-section (i) as
if those seats had become vacant.

(§). As soon as may be after
such commencement the Gover-
nor of the State may fill by nomi-
nation the additional seats allot-
ted under clause (c) of sub-sec-

tion (i) and remaining unfiiled by
the foregoing provisions of this
section.

(6). The said Council shall be
deemed to have been first consti-
tuted on the date on which the
Legislative Council of the former
state of Mysore was first consti-
tuted.

(7). In order that as nearly as
may be one-third of the members
of the said Council may retire on
the 26th April, 1958 and on the
expiration of every second year
thereafter the Governor of Mysore
after consultation with the Elec-
tion Commission make by order
such provisions as he thinks fit
in regard to the terms of office of
the sitting-members chosen as
prescribed under clause (b) of
zub-section (2) of section 36 of
the States Reorganisation Act
1956, and of ‘h» members to be
elected and nom:nated under sub-
sections (4) and (§) of this se:
tion.

(8). Section 36 of the States Re
organisation Act, 1956 shall be
amended, and shall be deemed al-
ways to have been amended as
follows* —

(a) in sub-sectlon (2) for the
words brackets and figures ‘until
the said Council has been recon-
stituted in accordance with the
provisions of sub-sections (3) and
{4) of this section and summon-
ed to meet for the first time’, the
words ‘Unti] otherwise provided
by law' shall be substituted; and
(3) 4)

(b) sub-sections and

shall be omitted.
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(9). In this section the expres-
sion ‘the former state of Mysore
the State of Mysore as it existed
immediately before the 1st day of
November, 1856."

Mr. Deputy-Speaker: All these
amendments to clause 8 are before the
House. Shri Achar may now conti-
nue his speech.

Shri Achar: Govermment has accep-
ted the principle underlying my am-
endment. In fact, their amendment
is more or less the same as mine.
But there are two differences. In fact
we had a talk....

Mr. Deputy-Speaker: The hon.
Member need not disclose that talk.

Shri Aclar: I am not disclosing
anything. We had a talk that is all
I said. I would not have moved my
amendment at all. But I wish to make
a final appeal to the hon. Minister;
that is why I am moving it

The two differences between my
amendment and the hon. Minister's are
these. One is with regard to the total
number. I have suggested 68 in my
amendment.

The Government has  proposed
sixty-three. 1 would not have mind
about the number at all so much and
I would not have pressed for this
number. It is not for the sake of
number. What has happened is that
the new Council which is now func-
uoning has got fairly a good number
of representatives from the old My-
sore State. If the number is mncreased
%0 sixty-nine, this will give a chance
for better representation from the
areas which have joined Mysore now
from Madras, Hyderabad and Bom-
bay.

Shri A. K. Sen: Mr. Achar never
loses hope!

Shri Achar: 1t is from that point of
view that I am appealing to the hon.
the Law Minister that he may accept
the amendment.

Mr, Deputy-Speaker: Appealﬁ
should not be accompanied by
arguments,
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Shri Achar: I am trying to convince
him. Without arguments he may not
be convinced. That is one thing.

Apart from that there is another
point. There is some little difference
between the delimitation suggested by
my amendment: and by the Govern-
ment amendment. I find in the Gov-
ernment amendment. ..

Shri A. K. Sen: Yes, I ought to have
mentioned it. There is a clerical error
there. 1 hope it has been corrected.
in the amendment proposed.

Mr. Deputy-Speaker: That, he is
going to correct.

Shri Achar: My amendment is ne-
cessary for the Schedule. That is, the
total number provided for the Local
Authorities constituencies is twenty-
one. I mentioned it. Whereas the total
provided for Local Authorities
constituencies is twenty-one, as typed
it comes only to twenty.

Shri A. K. Sen: Instead of the
figure “2"” it should be “3” there.

Shri Achar: That 1s with regard to
Bidar, Gulbarga etc.

So far as the other aspect is con-
cerned I wanted to mention only this
much, and I had suggested this in the
delimitation proposal that in these
constituencies therc should be more
or less two or three seats for each
con<tituency, and the number of con-
stituencies should be larger. But the
Government amendment suggests, for
example for Belgaum, North Kanara,
Dharwar and  Bijapur districts six
seats—a large constituency with six
seats; similarly for other constituen-
cies also a large number of seats for
each constituency. Especially, situat-
ed as the districts are without even
rallway communication, as for ex-
ample my district which can be rea-
ched only with difficulty, to have these
large constituencies will be very diffi-
cult for the purpose of election. That
is why I make this appeal to the hon.
the Law Minister.
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My amendment is exactly like that
nf the Government. But if my am-
rndment 1s accepted these two detcets
will be rectified. Firstly, the new
areas which have come in will have
better representation in the Council
that 1s to be reconstituted. And the
constituencies also will be divided into
more units with lesser number of
seats, which will be more convenient
for the voters of the class of graduates
or teachers, It is only from this point
of view that I am urging upon the hon.
Minister that he may be kind enough
to accept my amendment Except for
these two points, my amendment 1s
the same as the Government amend-
ment. I therefore make an appeal to
the Law Minister to accept it.

Shri Shamkaraiya: My amendment
{3 Wit} regard to the increasing of the
number from sixty-three to sixty-nine
As regards the other amendments I
o not want to move them in view of
the fact that the Law Minister him-
self has moved those amendments, and
I wish to congratulate him on the
judicious d scretion he has exhibited
in following a uniform policy in form-
ing these Legislative Councils in  the
different States As  orniginally pro-
posed, a sort of distinction was made
between Bombai and Mysore and the
rest of the States He has now
brought Bombay and Mysore in con-
formity with the other States and 1
congratlulate him on that.

But as regards the number 1 would
like to add my voice to the proposal
already made by my friend Mr Achai
Mysore from a very long time had
a Legislative Council Since 1927 1t
had one Its strength even then, when
it was a small State, was sixty-six or
sixty-seven. Now 1t has expanded,
and from one crore the population has
become two crores. The area also has
become double As I said, the originol
strength itself was sixty-six But dur-
ing the time of the States Reorganisa-
tion Bill the Mysore State Legislative
Assembly as well as the Council
had passed a resolution that the
strength should be increased to
sixty-nine in view of the strength
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of the Assembly being 208 and
taking 1nto consideration the pro-
posal of the Constitutional amendment
that the strength of the Council should
be ratsed from one-fourth to one-thard
that of the Assembly But unfortu-
nately, for reasons that I do not know
of, 1t was contined only to sixty-two.
That was causing mconvenience.

Mr. Deputy-Speaker: So many dis-
cordant voices are not pleasant at
least to the ear.

Shri Shankaraiya: It 1s no discor-
dant voice, Sir So I am voicing the

feelings of

The Deputy Minister of Irrigation
and Power (Shri Hathi): Not yours.

Shri Mohamed Imam: Yours is a
mus cal voice

Mr. Deputy-Speaker: The hon.
Member may proceed

Shri Shankaraiya: 1 am supporting
my frniend Because, after the old
Part C Mysore State had expanded by
the addition of so many districts they
found that the expanded area could
not be adequately represented and
they could not get adequate represen-
tation Therefore, taking all this into
consideration the  Mysore Assembly
and the Mysore Legislat ve Council
both passed a resolution for increasing
the number to sixty-nine so that ade-
quate representation mayv be given to
the new!ly added areas And this time
also the Legwlative Council has passed
a resolution that the number should
be increased to sixty-nine. The hon.
the Law Minister has exercised his
judicious discretion by changing the
method of the constituytion; that s,
instead of constituting it atresh he
nas allowed the original Members to
continue, clections being held only for
the rcmaining seats. We are thankful
to him for that We will be further
thankful to him 1f he can concede to
the wishes of the Mysore State Legis-
lative Assembly and the Members
here wh® have been pressing for in-
creasing the number from sixty-three
to sixty-nine. That will be satisfying
the need for representation of the new
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areas that have been added to the
Mysore State, and I hope the hon. the
Law Minister will kindly accept our
amendment.

With regard to the other amendment
to the Schedule, I may move it at the
time of discussing the Schedule.

Mr. Deputy-Speaker: We will gee it
at that time.

Shri T. Subramanyam (Bellary): I
will only deal with one point. The
amendmentis given today suggest that
sixty-three seats should be given to
the Mysore Legislative Counecil, that
the old membership should continue
and there should be no re-election to
any of those seats. 1 submit that in
the practical working it will affect ad-
versely and will be inequitable and
unfair to several areas that have come
in. ‘

Formerly ther¢ were forty Mem-
bers 1n the Mysore Council and those
forty Members will continue  And
the twelve Members who come from
the other areas that have joined it will
also continue Only eleven more have
to be elected. If the amendment of
Mr. Shankaraiya or of Mr Achar is
accepted, that would make 1t more
cquitable. Because, all the forty old
Members of the previous Council
would continuc, and then twenty-nine
would be elected from the other areas
Either in size or population those
areas are almost equal to. 1f not more
than. the old State of Mysore Theyv
have a slightiyv grecater population in
fact. Though I belong to the old
State of Mysore I must 1n all sense
of fairness and equity to the new
areas that have come in, support this
suggection And I would request the
' .n. the Law Minister to agree to the
amendment of Mr. Shankaraiva and
accept the total strength of the Council
as recommended and passed by the
Legislative Council and also the
Legislative Assembly of Mysore on
the 26th or 27th of December last,
namely that 1t should be increased
from sixty-three to sixty-nine, so that
the new areas may have a sense of
fairness,
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Shrl Mohamed Imam: Sir,
take some time.

Mr. Deputy-Speaker: But he shouid
begin at least

Shri Mohamed Imam: Sir, I have
tabled an amendment to the amend-
ment of the Law Minister.

Mr. Deputy-Speaker: Then he might
continue the next day. We will take
up the other discussion now.

1 will

PRICES PAID FOR LOCOMOTIVES
MANUFACTURED BY TATA LOCO-
MOTIVE WORKS

Shri Feroze Gandhi (Rai Bareli):
Mr. Deputy-Speaker, I am very grate-
ful to the Speaker for having provid-
ed this time to the House to \discuss
one of the most important agreements
that the Government of India have
ever entered into with a private con-
cern, 1 mean, the agreement signed
between the Railway Board and the
Tata Locomotive and Engineering
Company

This 1s an important document. As
1 have said, it 1s interesting, it is
intriguing and it is most confusing.
1t has baffled the best brains in the
country. Rather than express my own
opinion, I would like to read out to the
House the opwmnion of the last Com-
ptroller and  Auditor-General, Shni
Narahari Rao. On the 3rd November
1952, this 1s what the Comptroller and
Auditor-General said in his evidence
before the Public Accounts Commit-
tce. I am quoting him and 1 would
request the House to listen to it very
carefully: —

“I have never come across”—
this 15 Mr. Narahari Rao
speaking—*an agreement better
designed to create confusion and
to blur all the issues, When I look-
ed at it, I got very hesitant about
my own accounts knowledge. I
thought that probably I, did not
understand enough finance and
accounts when I first saw this
agreement. 1 got quile alarmed.”
He goes on to 88y “I
have yet to meet the Fnancial
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Advisers on the other side”—he

means the Railway Board “and

ask them how they made this

agreement. We, of course, feel a

bit suspicious about the wholec

thing.”

These are the words of the last
Comptroller and Auditor-General, the
highest accounts officer of the State;
this is what he has to say.

The present Comptroller and Audi-
tor-General who, in his previous in-
carnation, happened to bu the Finan-
cial Commissioner of Railways, had
this to say about the agreement. He
was speaking as the Fmancial Com-
missioner of the Railways before the
Public Accounts Commttee:—

“The agreement is very difficult
to understand, Let me teil you
straightaway that I cannot under-
stand many of the clauses.”

He goes on to say:

“We are very unhappy over this
and we do not see light as to how
this is to be handled”

These are the opinions, as 1 have said
previously, of the highest men on ac-
counts in the State.

If my own humblc opinion were
asked for, I would say that the agree-
ment boils down to this: heads I win,
tails you lose. It 1is all one-sided,
entirely one-.1ded, and I am surprised
how the Government ever entered
into it.

While we were celebrating the deli-
verance of our country: on the 20th
of August 1947, somebody in the Rail-
way Board put his signature to this
document—5 days after the 15th of
August, and it took effect from 1945;
that is, the new Government was
committed for the last two years.

I would like to explain just a par:
of this agreement signed on the 20th
of August. It stipulated periods for
the manufacture of boilers. Period
‘A’ was to begin in June 1945 and
end in June 1948. This was to be the
development period. Then there was
the second period, period ‘B’, which
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was from June 1948 to June 1947.
Then there was the third period, pe~
riod 'C’, when the fixed price of the
boilers were to be determined. 1t
passes my comprehension how on the
20th of August, when ‘wo years had
passed and only one boiler was sup-
plicd, anybody 1n his senses put his
signature to a document on the date.
Similarly, there was a period for de-
velopment of locomotives, which was’
called pernod ‘X' There was the
sccond period 'Y’, when the firm price
would be fixed 1 will come to that
later.

Now, under this agreement, both
boilers and  locomotives were to be
manufactured by the& concern known
as the Tata Locomotive and Engineer-
ing Company. Tnis Company invari-
ably failed to conform to scheduled
deliveries of botlers and locomotives
and the so-called devclopmertt period
wen: on being extended, with  con-
siderable loss to Government. For
example, the agreement envisaged
the product.on of 50 boilers by June
1946 The target was reached only in
1954, after 8 years and this was ac-
cepted as the period of development.

Now. before I deal with the report
of the Tar ff Commussion, 1 would like
ta say a few words about the closure
of the Ajmer Locomotive Works 1n the
year 1950. These works at Ajmer, with
a tradition of 54 years of locomotive
manufacture, were closed even before
the actual production at Tata Locomo~
tive Works began. And it would be
interesting to you, Sir, to know that
several boilers, which were made at
TELCO, were transported to Ajmer
and locomotives were manufactured
there—the first locomotives to be con-
structed in India. And it is not a very
new mndustry. It is not something
which is very new to this country.
The first locomotive was built in 18986.
Subsequently, the Ajmcer Works pro-
duced 450 locomotives in its life~time
before Government decided to kill it.
The designs and specifications of these
locomotives were all prepared in
India. The only figures of cost that
I have been able to locate are ' vail-
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able in the publication “Indian Rail-
ways—One Hundred Years” and this
states:

“that in 1930 the cost per ton
of imported locomotive was Rs.
1,170 as against Rs. 1,000 of that
manufactured at Ajmer”.

The production at the Tata Locomotive
Works had not started and I really
fail to understand the  hurry with
which the Ministry of Railways took
action to closc down this fine locomo-
tive works.

Now, coming .to the report of the
Tariff Commission, I strongly feel that
this dispute should never have been
1eferred to the Tariff Commission.
After all, let us see the background
of the Tariff Commission. Its func-
tion has always been to protect the
indigenous industries against foreign
competition. In this particular case,
the Tariff Commission seems  to
have thought of all the argu-
ments for protecting, the Tata
Locomotive and Enginccering Works
against not foreign competition but
against Chittaranjan The report al-
most reads like an investigation into
Chittaranjan’s achievements, Chitta-
ranjan’s efficiency, Chittaranjan’s low
cost, Chittaranjan's not charging fan-
tastically high amounts by way of
double normal depreciation. its low
overheads. This has all been held
against it and the bencfit of it has
gone to TELCO. Probably I am using
a little strong language, but at the
same time by saying this I do not wish
to minimise in any way TELCO’s con-
tribution to the building up of the
locomotive industry. My only fear—
and I teill you, Sir, this 1s my only
fear—is that the contribution has been
much too costly. We are a very poor
country. We cannot afford this high
cost of development.

I should aquaint the House with the
staggering amounts that the Govt. have
plugged into TELCO. The difference
between the cost of production at
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TELCO and the imported prite of a
s'milar locomotive was treatéd as sub-
sidy, and Rs. 2°28 crores were given
by way of subsidy. The Railway
Board very generously made an ex-
gratic payment of Rs, 7 laks shown
as profit by the directors of TELCO
when profit was not due. This was
also accepted to accommedate them.
Tr + Railway Board wvery generously
waived a sum of Rs. 12-5% lakhs
which was due by way of penalty
against short deliveries. Then there
is an investment of Rs. 2 crores in the
preference shares of TELCO. There
was a stage in 1949 when TELCO de-
cided that they did not have enough
money to put through the locomotive
programme. I was a' member of the
Standing Finance Committee at that
time, and at my instance this resolu-
tion was passed by the Standing Fin-
ance Committee on the 30th Septem-
ber, 1949:

“If the company fails to obtain
the additional funds from the
market for the completion of the
whole project, the question or
Government acqulrmg it should
be considered "

The balance ot the funds, the addi-
tional funds, were not found by the
company, but the Government did not
act. I think that is a8 case where a
committee of Parliament did its duty
and the Government failed.

Then there is the sum of Rs. 73
lakhs by way of loan for housing
scheme given by the Bihar Govern-
ment; Rs. 4-47 lakhs due to loss of in-
terest on materials imported from their
technical associates. The total works
out to a tidy sum of Rs. 6 crores. This
is what we have plugged in. As an
indirect benefit, TELCQ were earn-
ing commission as agents of Krauss-
Maffei in India. Krauss-Maffei are a
German manufacturing concern who
are their technical associates. I do
not know the actual amount of the
commission, and it would be interest-
ing to know this figure from the hon.
Minister. He can probably glve it.
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S0, you will see that heavy amounts
have been contributed by the public
of this country towards the manufac-
ture of iccomotives by TELCO. We
have not received the corresponding
benefit of this investment by way of a
lower cost of production than the
landed cost of a similar locomotive.

Now 1 would give the House a litle
picture of Chittaranjan. The amount
invested in Chittaranjan in plant and
machinery-—I speak subject to correc-
tion—is a little less than Rs. 8 crores.
The balance is in the housing scheme.
This seems to me a fine way of deve-
loping an industry.

What 1s the price of a Tata loco-
motive? Your guess is as good as
mune. It has baffled many brailn and
probably I am the most puzzled. In
answer to & question by Shri 8. V.
Ramaswamy on the 7th May, 1956, the
Railway Minister said: “The price
guoted by the firm for 1954-55 (that
ts the first price period, and then
there is a second price period) includ-
g profit and managing agents’ com-
mission is Rs. 6,54,544." The Govern-
ment thougat that this price was
rather high. This was a high price
because the price in the development
period, if I remember aright, was
Rs. 5,82,000. The Government refer-
red the matter to the Tariff Commis-
sion. Now 1 would like to give you
another price. 1 have already given
you the price from the statement laid
by the hon. Minister on the Table of
the House, namely Rs. 6,54,544 inclu-
sive of managing agency commission
and profit. The price quoted by TEL-
CO to the Railway Board and submit-
ted to the Tariff Commission, that is,
the second price, was Rs. 7,20,000. I
do not know how the inflation took
place. It has baffled me. I have tried
to understand it. I have gone on in-
creasing the depreciation by leaps
and bounds, but I do not seem to reach
this figure of Rs. 7,20,000. This is a
big firm, of one of the biggest indus-
trialists in this country. I respect him
too. One quotation from a firm like
this should be the last quotation. It
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6,54,544 to the Raeailway Boeard, that
should have been the firm price. It
becomes Rs. 7,20,000 when passed to
the Tarif Commission.

Now, there is a third price. The
Railway Board submitted to the Tariff
Commission the price quoted by TEL-~
CO to them, ahd the figure is Rs.
8,45,000 and it is signed by their Con-
troller of Accounts. I will read it out
because it is interesting.

Mr. Deputy-Speaker: Is this also
inclusive of those commissions?

Shri Feroze Gandhi: I will read out
the break-up of the figures as the
Chief Controller of Accounts of TEL-
CO has given it to the Railway Board:
YP 26 unit revised cost Rs. 5,10,000—
I am giving it in round figures; spe-
cial depreciation Rs. 23,000; revised
profit—that is, after the deliveries
have taken place of the locomotives,
the profit also got revised, I do not
know how. Of course, I am willing to
learn. 1 am a little baffled and puz-
zled, and I really do not understand
that. Probably there is an explana-
tion which I do not know. The total
comes to Rs. 6,45,547. So, here we
have three prices. The same confu-
sion is there in respect of the second
price period. Again, the statement
laid by the hon. Minister on the Table
of the House gives one price, the
price before the Tarif Commission
submitted by the Railway Board is the
second price, and the third price is
as quoted by TELCO to the Railway
Board which they have submitted to
the Tariff Commission. I do not wish
to say anything more about it. I do
not know which price is what.

The Tarif Commission was very
generous, very generous indeed. The
Railway Board would have done far
better if they had accepted Rs. 6,54,000
or Rs. 4,45,000. They thought it was
too high, so they went to the Tariff
Commission. The Tariff Commission
fixed it at Rs. 6,90,000 in the first price
period and Rs. 837,000 in the second
price period. I shall read out to you
later the comparative figures.
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As I said, 1 am really interested in
learning how the prices after the deli-
very of the locomotives could be
jumping up and down. 1 would like
to understand it from an academic
point of view,

Now, I have seen a statement made
publicly by a gentleman ca:led Shri
Mulgaokar who is a director or
managing director of TELCO, in
which he has contradicted certain
figures given by the hon. Minister. I
am not concerned with that part of
it; it is the Minister’s job to say what
he likes. But in this statement 1
came across a peculiar position. The
statement said that the prices of a
Tata locomotive should be compared
in  the third price period to British-
landed cost. I have not been able to
understand the argument. The tech-
nical associates of TELCO were from
Germany, and they are manufacturing
German engines. But they say it
should be compared with the landed
cost from Great Britain. I have not
been able to follow the argument, ex-
cept that it did form part of the agree-
ment, the agreement which I read out
to you that prices in the development
period would be compared to the
landed cost of the British unit, but
not in the fixed price period.

How do the prices compare? I am
reading out the figures for the first
price period (1-7-54 to 31-3-85), the
Tariff Commission fixed price is Rs.
6,80,000. In the same period, we im-
ported from Germany, 150 YP engines
of the same type for Rs. 3,40,000 each

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): Rs 3 lakhs?

Shri Feroze Gandhi: Even a Minis-
ter has to get surprised sometimes

The German price, actually pur-
chased, was Rs. 3,40,000; from Japan
it cost Rs. 3,18,000. Now, there is an-
otner figure which has been provided.
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I do not know why. It says-quota-
tion for comparison purposes from
Great Britain: Rs. 4,15,000.

Now, we come to the second price
period (1-4-55 to 31-3-56). The
Tariff Commission awarded Rs.
6,37,000. The actual purchase price
from Austria and Czechoslovakia was
Rs. 3,00,000, and the quotation, again,
from Great Britain was Rs. 4,15,000.

We come to the third price period
and this is where we are. Now there
are four orders. The Tariff Commis-
sion has given Rs. 540,000 in the first
order whereas the locomotives actual-
ly purchased from Japan cost us only
Rs. 3 lakhs each. This is the landed
cost. The statement also says that 25
per cent of this is accounted for by
customs, freight, package, insurance
and all the rest of it. So to compare
the factory price of Japan and
Germany—the countries we are think~
ing of—we have to remove 25 per
cent and then compare it with the
factory price of TELCO's locomo-
tive which was Rs. 5,40,000, Rs.
5,11,000 and then it has come down
to Rs 4,44,000 (in the third order).

Now they say-—this is TELCO's
argument—that this should be com-
pared to British landed cost. I am
very much surprised because their
own technical associates give a quo-
tation to the Railway Board for this
period—the  quotation of Messrs
Kraws Maffie, West Germany, who are
technical asseciates of TELCO—is Rs
3,50,000, the maximum Rs. 3,67,000,
the actual price depending upon price
variations. Agamn, this includes 25
per cent of the additional cost be-
cause of customs, insurance etc. to
which I just referred. I cannot
undersiand why this repeated argu-
ment is being held out to compare the
cost of the TELCO locomotive with
the cost of a British locomotive land-
ed here.

One of the main factors for this ex-
cessively high price of the TELCO
locomotive seems to be the enormous
amounts paid by way of initial and



52175  Prices paid

double normal depreciation. 1 am
surprised to find that the Tariff Com-
mission did not attach due weight to
this aspect of the case whilst formu-
lating its proposals. The Railway
Board, in order to accommodate this
industry, went out of their way in
paying initial and double normal de-
preciation to the extent of Rs. 1.14
crores n the development period,
though this was not provided for in
the agreement; nor could it be made
a part of the cost of production. This
aspect was specifically pointed out tc
the Railway Board by the Central
Board of Revenue, in spite of which
this amount was paid. This amount
is an overpayment. It has been held
to be an overpayment by the Public
Accounts Committee, and I think the
Financial Commissioner also gave his
slight approval—that is at least the
way the report reads.

This i1s an overpayment and I re-
quest the Railway Minister to retrieve
it by way of rebate on future supplies
of locomotives We must get back
this amount

Whalst on this subject, I might men-
tion that I have my own doubts. How
was this made? 1f this did not form
part of the agreement, then how was
this done? How was this agreed to?
Some intelligent officer in the Rail-
way Board exchanged a letter. This
was done by exchange of letters, and
we have had to pay this sum. 1
might mention that I have my own
doubts as to whether any officer of
Government can change the contents
of sn agreement between the then
Governor General of India and a com-
pany by mere exchange of letters
without incorporating any change in
the agreement itself. That is my
point.

Shri Ranga (Tenali): Where 1s that
officer now?

Shri Feroze Gandhi: My main rea-
son for demanding the adjustment of
this amount of Rs. 1.14 crores is that
this amount has not been invested by
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Tata Locomotive and Engineering Co.
for the furtherance of their locomo-
tive section. In the 13th report of the
PAC the Auditor General has been
quoted as saying:

“Moreover, this additional de-
preciation had been allowed on
the additional amount invested on
equipment etc. though the invest-
ments were not for purposes of
the present agreement".

So with this amount, we were pro-
bably financing TELCO to build
trucks and steamrollers—and I think
we got steamrollers in the process.

The whole plan of TELCO seems to
be to squeecze the entire depreciation
into a brief period of 7 or 8 years by
which time Government would have
paid 80 to 85 per cent of the original
cost of plant apd machinery. In other
words, Government would be making
a gift of the entire plant and machi-
nery to TELCO for about 10-16 per
cent of its original value in 1960-61
when the agreement expires.

This, I think, is a fantastic situation
and should not be tolerated. 1 would
request the hon. Minister to make
every effort to see this amount is re-
trieved.

The agreement expires in 1860-61.
Supposing TELCO says ‘ta-ia’ to the
Railway Minister in  19560-61, what
will be the position? The agreement
expires in 1960-61 and they are fully
entitled to say ‘ta-ta’ to him. I do
not think Government can afford to
be so generous with public funds. I
will not say more than that.

Paragraph 12(1) of the Tariff Com-
mission’s report analyses the differ-
ences in man hours per locomotive in
Chittaranjan. As I told you, Chit-
taranjan has committed a sin because
1t is in the public sector, because it
is a Btate factory. So, everything
must be compared with Chittaranjan.
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Good; compare it. The time taken at
TELCO for the manufacture of a loco-
motive was 468,000 man-hours—I am
leaving out the figures in hundreds—
and the man-hours per WG broad-
gauge locomotive at Chittaranjan dur-
ing the same period were 38,000. This
{s the Tariff Commission’s report. The
Tariff Commission states:—

17 hrs.

“It has been estimated that 81
per cent af the man-hours per
WG locomotive produced at Chit-
taranjan, that is, 27,000 hours
should be sufficient to produce a
YB locomotive under Chittaran-
jan conditions.”

Against this 27,000 hours they are
taking 46,000 hours. The man-houre
actually taken at TELCO exceed this
target by 71 per cent, states the Tariff
Commission.

Now, the question arises in my
mind, who is to pay for all this idle
labour which the Tariff Commission
discovered at the Tata Locomotive
and Engineering Works, amounting to
about 10,000 hours per locomotive?
It hurts me to say all this, but I say
it.

The Tariff Commission has explain-
ed this away by arguments which 1
am not prepared to accept. Why
should Government be made to pay
for idle labour or inefficlency of
management at TELCO? The Tariff
Commission’s findings seem to be in
one direction and their conclusion in
quite another. They did not alilow
any allowances to the Railway Board
for this state of affairs. They worked
it out in another way. When I ans-
wer the Minister, I will come to it.

With regard to the high capital cost
of the TELCO undertaking, I may
mention that in a speech to the share-
holders on 5th October, 1888, the
Chairman of the Tata Locomotive
and Engineering Works declared that
the manufacturing costs are high—
and I want the Minister to listen to
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this very carefully (An Hon. Member
-—He is listening)—the Chsairman dec-
lared that the manufacturing costs arc
high because their output is still be-
low what it should be, and that even
when production is raised to the pre-
sent capacity, the cost will still be on
the high side because of the relatively
small capacity of the plant in relation
to the capital invested in it.

Be careful for the future. March
1958 is approaching; do not say that
nobody warned you.

Now, the problem is, what shall we
do? The agreement hangs like the
proverbial sword over the officers of
the Railway Board. The clauses of
the agreement are like a noose around
their necks. Government have done
all they could by way of negotiationy.
Six months are left for the third price
period to come to an end in March
1958 and still firmm prices for the sub-
sequent period have not been fixed
It will be again 2 months, one month
and 18 days and something will be
done and again we will be in the
soup because the cost of the TELCO
locomotive is going to be nowhere
near the landed cost of the locomo-
tives guoted by theirr own technical
associates.

I assure you Sir, if I have under-
stood the report of the Tariff Com-
mission and all the papers from which
I have read out to you, I can assure
you, that it will never be anywhere
near the landed cost of a similar
Krauss Maffie locomotive which 1s
manufactured by the technical asso-
ciates of TELCO.

In a situation like this the only al-
ternative before Government is to in-
vite the Tata L.ocomotive and Engi-
neering Works into the public sector.
If you do not do it today, I am sure,
you will do it tomorrow.

Shri Ranga: And at higher prices.

Shri Ferose Gandhi: TELCO has
got to be nationalised and my last
suggestion to tl;e Government is that
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never enter into a contract with a pri-
vate company on the basis of no-pro-
fit-no-loss.

Mr. Deputy-Speaker: We have two
hours for this discussion. Thirty-five
minutes have been taken by the
mover. There are one hour and
iwenty-five minutes left. May 1
know how long will the hon. Minister
require?

The Minister of Railways (Shri
Jagjivan Ram): Not much; it may be
about 25 to 30 minutes.

Mr. Deputy-Speaker: Then, we
have one hour left. The hon. mover
was not correct when he said that he
would tell the Minister in his reply
berause he has no right of reply. So,
there is one hour more and within
that the other speech should be finish-
ad.

Shri Feroze Gandhi: Why did vou
not tell me before, Sir?

Mr. Deputy-Speaker: Most of the
argumcnts have becn advanced and
facts given. Now, ten minutes for
each Member would, I think, be suffl-
cient.

Shri Warlor (Trichur): Before that,
I would like to make a submission.
As a co-mover of the motion, I may
also be given some conccession.

Mr. Deputy-Speaker: There are no
co-movers though the motion has to
be supported by some Members,

Shri Wardor It is not mere support,
Sir.

Shri Morarka (Jhunjhunu): Mr.
Deputy-Speaker, Sir, the hon. Mem-
ber who bas just preceded me had
given you certain facts. I would like
to add some more to the list which
he has given.

The history of TELCO begins some-
where in 1843 when the Tatas ap-
proached the Railway Board with a
propoaal to manufacture boilers as a
war project and locomotives as a post-
war development. Government liked
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this proposal and negotiations started.
In September, 1044, a draft agree-
ment was prepared; it was signed in
1945. This agreement was finally
signed on 20th August, 1947. Soon
after this an agrecment was signed,
TELCO approached the Government
saying that 50 locomotives and 50
boilers per year was not an economie
production and so they must be al-
lowed to expand the capacity to 100
boilers and 100 locomotives a year.
The Railway Board agreed.

Then, the next important stage
comes in 1949 when the Tatas again
approached the Railway Board for
financial help. At that time, the Gov-
ernment first gave them a loan of Rs.
2 crores. That loan was, within the
course of one year, converted into
preference shares. Before this hap-
pened, in November, 1947, a letter
was written by the Railway Board,
as was mentioned by my hon. friend,
Shri Feroze Gandhi, allowing the
company to charge special double
dcepreciation and development rebates
allowed under the Indian Income-tax
Act,

At the time this agreement was
signed. it was understood, and incor-
porated as a provision of this agree-
ment. that the whole agreement would
be divided into two periods; one
period was the development period
and the other wou'd be fixed price
period. The price io be paid during
the development period was going to
be quite different from the price to be
puaid after the development period.
The development period for boilers
was to expire within 2 years from 1st
June, 1945; and the development
period for the locomotives was to ex~-
pire within 2 years of the receipt of
the plant for the manufacture of loco~
motives.

It is important to mention these two
periods here because, ultimately, the
price to be for the locomotives and
boilers depended on at what time and
in what period they were manufactur-
ed. The price was to be paid to
TELCO in two ways. Firstly, that
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TELCO would be paid prices equal to
the actual landed cost of a similar
locomotive or boilers from U.X. and
the difference, if any, between the
landed cost and the actual cost of pro-
duction of TELCO was to be debited
to a new account known as Develop-
ment Account. The balance in this
account at the end of the ‘develop-
ment period was to be later on wiped
out in 8 equal yearly instalments by
cnhancing the price of the locomotives
and boilers which would be delivered
during the fixed price period, by one-
eighth, of the total balance in the
development account, each year. The
idea was that after the development
period the price of locomotives would
be reduced to such an extent that it
would absorb this one-eighth of the
development cost and also 7 per cent
profit to be provided for the TELCOQ,
and even then the price would not
exceed the landed cost. Actually
what happened was something quite
different.

The first point which I want to
make against the Railway Board is
that after this agreement was signed,
one sided as it was, it was never sup-
ervised by the Railway Board. The
Railway Board never insisted on the
implementation even of the main pro-
visions of this agreement. The
schedule of delivery, the schedule of
manufacture was much behind, so
much 8o that in certain items it was
behind by five to six years. In the
agreement therc is the penalty clause,
which provides that if the TELCO’s
failed to deliver the agreed quantity
within a certain time or within the
period of grace, which was one
month, the Railways could buy the
locomotives and other things at the
cost of these people from anywhere
else or claim liquidated damages.
That was¢ never done.

Another thing which I want to
point out is, in any event the manu-
facture of locomotives and boilers was
entrusted to a firm which had neither
the technical know-how nor the
necessary finance. For getting the
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technical know-how they started
negotiations sometime in January,
1946 and only in July 1950 they com-
pleted the agreement with the West
German firm. Similarly, about finan-
ce also they came to the Government
in 1949 and took Rs. 2 crores, other-
wise they said if the Government
wanted they could nationalise it.

Not only this, the Railway Board
from time to time went on relaxing
the provisions of this agreement. As
1 said, they wrote a letter in Novem-
ber, 1947 allowing special deprecia-
tion. Then, in November, 195¢ they
put a supplemental agreement which
laid down the formula for dividing
the overheads between the locomotiv-
es and boiler division and other pro-
ducts manufactured by Tatas. They
agreed to the increase in capacity
from 50 to 100 boilers and locomo-
tives, which capacity was never rea-
ched and for which the Railway Board
always paid high depreciation and
development expenditure,

The Tariff Commission says that
the various factors impeding and re-
tarding the progress of TELCO's,
could have been avoided if the Rail-
way Board wanted to do so. Sir, I
cannot quote because I have only
very hmited time, but it is in para-
graph 14 of the Tariff Commission,
Report.

Even the future price, which ac-
cording to the Railway Board are now
reasonable, which we would be pay-
ing are 150 per cent of the price which
we have to pay for a similar locomo-
tive imported and perhaps a little
more for the boilers. When this agree-
ment was originally drafted, it seems
the intention was that this company
would manufacture only locomotives,
but later on it started manufacturing
road rollers (steam rollers), under-
frames and diesel trucks.

Sir, I would like to make a few
points about the Tariff Commission’s
Report. My first point is that they
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did not enquire into the question of
delay in production at all. They
cannot go into the- question of delay
becguse it was considered outside
their terms of reference. In my
humble opinion that was the most
material and important , thing , for
them to have gone into. The delay
had really inflated the cost of pro-
duction.

Secondly, they did not examine the
question of bonus to workers and the
scheme of bonus on the ground
that it would be a retrospective en-
quiry. At that time they forgot that
the whole enguiry they were con-
ducting was a retrospective enquiry.

They did not make any comment
on the gquestion of depreciation.
They could have certainly gone out-
side the boundaries of the agree-
ment and made a recommendation
whether the depreciation, the spe-
cial depreciation and all those things
which were allowed were reason-
able or not. Then again they tried
to defend Telco. about their being
preoccupiled with diese! trucks.
This 1s a very funny thing to notle
When in 1953 the Railway Board
asked TELCO as to why they did
not increase the capacity to 100
locomotives and 100 ©boilers, they
said that they were busy with diesel
trucks and steel foundaries and un-
less they establish production there
they could not do it The TELCO's
have not disputed this fact. But
the Tariff Commission says that
they could not have argued ltke this.
It 15 surprising to note that when the
person concerned says, yes, the
Tariff Commission says: no, they
could not have said this.

It has awarded them a price more
than they asked. My friend Shri
Feroze Gandhi made a slight mis-
teke in his speech which was other-
wise so accurate. He said that be-
fore the Tariff Commission they ask-
ed the price of Rs. 7,20,000 as against
Rs. 8,354,000, which they had asked
before. No, it is not so. Rs. 7,20,000
was the flgure given by the Railway
Board, Before the Tarif Comrnis-
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sion they asked only Rs. 8,54,000, and
that is mentioned in the Report of
the Tariff Commission on pages 7
and 8.

They have gone outside the agree-
mant and recommegnded that no fur-
ther orders for boilers, spare boilers
etc. should be placed.

1 have only one small point more
and that is this. Today the per ton
price of a Chitlaranjan locomotive
comes to Rs. 4,100 and the per ton
price of YG locomotives given at a
reduced price, which the Railway
Board and the Government are so
pleased to accept, comes to Rs. 6,100.
I think there is a case for enquiring
again into this matter. The Report
of the Tariff Commission must be-
re-examined and we must go again
into the whole question and fix the
price afresh.

Shri Wartor: Sir, about this affair
so much has been said already. I
do not think that I should cover all
those points again. But you must
note one thing. Not only this re-
port but all the PAC Reports avail-
able in the libraty provide not only
interesting reading but confusing
reading also. I had been reading
through them all this time, and 1
find no reason whatsoover for fixing
so many prices which the Railway
Board had been gracious enough to
give to TELCO.

The other day in the Parliament a
guestion was answered that the dif-
ference paid to TELCO as their
landed cost and the cost submitted
by TELCO will be somewhere be-
tween Rs. 3,52,000 and Rs. 7,00,000
and odd. But, where is this
amount going te? This amount goes
to the development account, What
is this figure of Rs. 3 lakhs? They
say it is landed cost. Shri Feroze
Gandhi said that it includes pack-
ing and all other things. Not .only
that. I understand that it includes
even the duty paid, and there was
exception taken in the PAC. 1t is
reported by the Auditor-General that
this duty should not be counted as
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their cost. When you add this duty
to the cost of the imported locomo-
tive that duty also goes to TELCO.
Not only that. It is from left hand
to right hand that the departments
are paying. But, actually, that also
is included in the cost. Therefore,
the landed cost is actually a fictitious
figure, it 1s & fiction. It is not a real
figure. Much has to be deduction
from that figure. Then only we can
arrive at the real figure, and then the
gap widens.

Shri S. V. Ramaswami
25 per cent less?

Shri Warior: 25 per cent or even

one per cent, that is not the point
here.

(Salem):

Another point that I want to make
is—I have not got the nme to make
all the points even if it is a dehate
for three days—about the idle cupa-
city of machines in TELCO. This
idle capacity was purposely and in-
tentionally kept there, because
TELCO 1s not TELCO alone, there
1s AUTO also TELCO manufac-
tures all the things for AUTO
There is a proverb 1n our langu-
age which says that 1f a man
has sunk 1n water we do not
know whether he has drunk or not.
Just lhke the frogs in water. This
AUTO and TELCO together are
functioning, in a way and manage
it in a way. All the material costs,
all the production costs, all these
can be computed to the TELCO, be-
cause Government has guarantiee
whatever cost is incurred by the
TELCO will be paid. So, I do not
know what word should I wuse-I
do not want to use the word ‘smug-
gling’ for it may not be appropriate.
Some things are smuggled into the
AUTO for instance. Some material
1s made in TELCO; that 1s not
accounted. There is no cost main-
tained. That is the funmest thing.
The Tariff Commission has tried
1its level best and more to take
TELCO under its wings, but it
could not. ¥You go through these
100 pages. We find it reads just like
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a novel. Is it possible for people
with some common sense and intel-
ligence to indulge in such things?
Is it possible to squander public
money like this?

Shri Gandhi said about the defer-
red payments. Shri Gandhi also
quoted about the payment which is
made on account of the agreement.
Now, all these things are here.
Again, I do not want to quote all
these things, but it is not because I
have not got the material here.

Take for instance, the idle capacity
In this respect, there is bungling on
the part of the management; not
only on the part of the management
but on the part of the Railway
Board also. Here, it is more impor-
tant—in Parliament—that the Rail-
way Board and the Railway Minis-
try must be taken to task, because
the Railway Board know fully well
that this TELCO has more capacity.
There must be some deflciency or
some lack of certain machinery. I
do not know why there is idle capa-
city. Any shortage must have been

recouped and the full capacity
could have been used.
These TELCO people do not de-

hiver the goods according to schedule.
The Tanff Commission says they
cannot be taken to task. They can-
not be pcnalised for that. It is the
Railway Board that must be pena-
lIised. Somebody must be penalised
because it is public money. It can-
not be squandered. It cannot be wast-
ed. So, these things obtain in TEL-
CO. 1t is very—I do not know
which word is parliamentary and
which 15 not—irregular.

Now, much is said by the manag-
ing director, Shri J. R. D. Tata in
reference to the last annual report
which he read to his shareholders
recently, and the labour trouble was
referred to. What is the situation
actually obtaining there? I think I
can quote some figures from the
records. The basic wage paid
to the workers in TELCO is
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much ‘less than that in Chittaran-
jan. I mean the basic wage. The
total emoluments might be higher.
The total wage packet might be
bigger, but the basic wage is 1less
than in Chittaranjan. You know the
irick of the trade. I will quote a
thing which is interesting.

Mr. Deputy-Speaker: He may quote
anything he likes within the time
availablé,

Shri  Warior: In the general
machine-shop, 65 per cent is the mini-
mum and 88 pér cent is the maximum.
‘The incentive bonus paid comes to
60 per cent in boiler shop which is the
biggest shop and ranges upto 200
per cent. The worker does not know
how much he gets. This time they
make it 2009, and at another time,
they reduce it to 609;. But a consci-
ous worker, I tell you, would not
allow such a practice; in any of the
workshops, because the basic wage is
the main thing. The basic wage is
‘the criterion, on the basic of which
all other emeluments are calculated.
In the long run, the basic wage is
‘beneficial to the worker much more
than the transitory, bulging wage
packets,

This is the thing obtaining there.
Not only that., So much is made
about the labour trouble. Chittaran-
jan Works house all the workers:
‘TELCO houses only 40 per cent or so.
Now they are coming to the Govern-
ment and asking them td give them
some more money to help the people.
That also they must grab. This also
they must grab. Landed cost also
they must grab; total also they must
grab. I do not enter into details,
There are a thousand workers
who are permanent workers but who
are put as casual labourers. They
are paid Re. 1 each. As so much is
made about the wages of the workers
in Chittaranjan, I have to point out
this thing to the Ministry of Railways
and this House must know this, be-
cause, the casual workers who are
working since the past four or five
years are not still taken into the per-
manent staff. They are given per-
manency of work and not made per-
manent on the pay-rolls. Such things
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are done there. I do not say that
Chittaranjan is a Heaven. There may
be some other things which can be
compared with TELCO. This TELCO
is a huge hoax played on the workers.
No emoluments; no amenities; no-
thing. And these 1,000 workers were
at the bottom of.the recent trouble.
What happened? You. must under-
stand that recently there was trouble.
Thiese workers wanted to be placed
on a permanent footing. The mahage—
ment was not willing to do that. Then
they struck work. What happened?
I think the manager there is a Ger-
man. I do not know. So, in a way
they all come and go. This manage-
ment, or the manager, so to say,
asked skilled workers to do the job
of mazdoors, or the coolies. They
naturally refused. If I am asked to
do the job of a bearer here, I will
naturally refuse.. That is quite natu-
ral. The skilled workers are paid
Rs. 3/12 and the casual labourer is
paid only Re. 1 for ordinary work.

Then the trouble came.” What is
happening now? In collusion with so
many other things or so many other
people in authority, the management
is cooking up the cases against these
skilled and unskilled workers to beat
them down after doing all these
things, namely, first of all enriching
themsélves on the tax-payers’ money
by crores and not lakhs, then misus- i
ing the entire capacity and invest-
ment of that year or using it for their
own advantage and then going against
all the stipulations in the contract.
The Tariff Commission itself has put
it in its report. Thus, TELCO is in
a stage where there is no other alter-
native but the Government to take
it over. There also, there is difficulty.
It has been put ‘in the Government
memorandum given to the Public Ac-
counts Committee that it comes to
Rs. 7 odd crores, but actually, Gov-
ernment has paid now Rs. 5% crores.
What all things are done? It is
amazing, it is fantastic, it is suprising.
Some of the payments are illegal and
ultra vires of our Constitution even. It
is with the Government that an agree-
ment was made and without asking
the Government, WithOI\lt asking the
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Parliament, they go and write an exe-
cutive letter, and then crores are paid.
‘What is the necessity of the Parlia-
ment having the strings of flnance
here in Parliament if such things are
done? Heaven knows. This is the
position. h

Finally, 1 have to point out that
the only alternative to this is, Gov-
ernment should take over TELCO and
no valid objection should be brought
forward by the TELCO management
because they themselves advanced
this. Government was not willing to
do that. They said in 1949 that they
were in a mess, and that the Govern-
ment must take it over or help it
Why did not the Government take it
up then? I do not know. I was not
here then. But the Government was
gracious enough to give Rs. 2 crores.
What is thc guarantee for that
amount of Rs. 2 crores? I do not
know. Government says that there
are Rs. 7 crores odd as assets, and
that is the difficulty for the Govern-
ment to take i1t over!

But there 1is another thing and
that is another point I want to make
out. There is a kind of king-fisher
in our part of the country that will
sit on the bank of the tanks. When
the small fish comes the king-fisher
will dart and take it in its beak.
But when it is a big fish, the king-
fisher will shut its eyes. So also the
Government is shutting its eyes; when
Tata or some other magnates come
here, all are in a shiver. The officials
are in a shiver; the Ministers are
shivering; everybody is in a shiver.
I cannot understand this. There are
certain trees whose branches are big~
ger than the tree’s trunks. Here in
the private sector, a monopoly con-
cern is bigger than the public sector
now. Government is taking the en-
tire thing produced by them. It is
a monopoly business. The Govern-
ment is the only concern which is
taking all the produce of the TELCO.
They have nothing to do with any
other person.

So, the Auditor-General has rightly
pointed out in the evidence he has
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given in the PAC, when my hon.
triehd quoted earlier. We are not ad-
vocating that all things must be taken.
in the public sector or the Govern—
ment should monopolise all thoae in-
dustries. But this is an industry in
which the Government and Govern-
ment alone are taking the goods and.
so Government and Government alone
should be the owner of that indus-
try.

Shri A, C., Guha (Barasat): Mr.
Deputy-Speaker, I think Mr. Feroze
Gandhi has covered practically all the
points........

Shri Feroze Gandhi: Not even half.

Shri A. C. Guha: That is also true
in a sense, and I do not like to re-
peat what he has said. But it won’t
be possible to avoid all the points
that he has touched. He has stated
what subsidies the Government has.
given to this firm. But I think he
has not mentioned all the items.

1 find from the Railway Board's re-
ports that the Railway Board subsi-
dised the company during the pre-
price development period thus: Rs.
230 crores in development account,
Rs. 12 57 lakhs by waiving the penalty
clause, Rs. 7 lakhs as ex gratia pay-
ment and Rs. 4.47 lakhs as interest
on & revolving credit system. That
is again a new thing, which I think
no Member has yet mentioned. T
shall come to that Again. thr Gov-
ernment gave a loan of Rs. 2 crores
which was later on converted into a
preferent:al share of 5 per cent. 1
shall try to explain some of these
things.

The company was not expectea to
make any profit during that period;
yet, the Board declared in the share-
holders’ meeting that they had made
a profit of Rs. 7 lakhs. So, the Rail-
way Board was indulgent and kina
enough to make an exgratia grant
Rs. 7 lakhs. I cannot understand what
justification can there be for that. I
think the Railway Board should evem
now try to get the amount refunded
or readjusted in the price of the loco-
motives and boilers to be purchased
from them.
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This company entered into some
contract with a German firm, I think
Messrs. Kraus Moffie, and they have
t0 make some advance to that com-
pany. So, the Railway Board came to
their rescue and opened a revolving
credit system to the tune of Rs. 80
lekhs, This credit was interest-free.
The interest on the amount that has
been advanced would come to Rs. 4.47
lakhs.

I think there 15 another item which
would require some further elucida-
tirn. That is the idle time of men
and machinery. As has been stated,
this company was over-capitalised
both in machinery and in men though
imbalanced. It is over-staffed and its
machinery also is practically double
that which might have been required
for the production of the Government
orders. ,They employ these extra men
and machinery for some other work,
which has been called non-project
works and they earn a profit of Rs. 50
lakhs out of that work. But, still the
cost of the overhcads on account of
idle time of machinery and men was
borne Ly the Government and adjust-
ed in the price of the boilers and
locomotives produced by the company.
While the company was earning pro-
it by using the surplus labour and
surplus machinery. I cannot under-
stand how the Railway Board could
have agreed to give them again the
benefit of having the overheads on the
surplus labour and surplus machinery
to be charged in the cost of the
boilers and locomotives.

There is aiso another thing about
floating of assets. As I have stated,
the company was not expected to
make any profit nor was the manag-
ing agent expected to draw any com-
mission. But still this was shown and
added as thc assets of the company
and the Railway Board had also to
bear the overheads on this.

Both the Public Accounts Commit-
tee and the Tariff Commission have
repeatedly mentioned about the defec-
tive price-work system and the cost
accounting prevalent in TELCO. Mr.
Feroze Gandhi has mentioned a com-
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parative figure of the man-hours re-
quired in Chittaranjan and in TEL.CO.
1 shall give you some flgure about
the number of men required in thé
United Kingdom and in TELCO. For
a locomotive to be produced in the
same time in the United Kingdom,
they would require only 18 to 20
men, whereas in TELCO they would
require about 58 persons. It is nearly
300 per cent more. 1 do not know
whether the Railway Board has taken
any action to improve the defective
plece-work system and the cost ac-
counting system.

Mr. Feroze Gandhi has referred to
the comparison the TarifI Board has
drawn between Chittaranjan  and
TELCO. 1 think all the merits of the
Chittaranjan factory have been taken
here as a sort of demerit on the part
of the Chittaranjan. Why it has been
50 ctficient in producing things, that
has been cited more or less as an
offence on the part of Chittaranjan.
1 do not like to read out those things.
The Members who are interested can
read it in the Tariff Commission’s
report, pages 30-31, para 14. There
it has been particularly mentioned
that Chittaranjan was ablc to develop
a good piece-work system and train-
ing of men, which has not been possi-
ble in the TELCO. On that ground,
the Tariff Board was indulgent to
recommend some special treatment for
the TELCO products. I cannot under-
stand why TELCO should not have
been able to produce a good piece-
work system and also train up their
men properly.

Something has  been mentioned
about the initial and the double nor-
mal depreciation. This is allowed by
the Central Board of Revenue for in-
come-tax purpeses. This matter was
referred to the Central Board of Re-"
venue and their definite opinion was
that the increased depreciation allow-
ance which is to be allowed as an in-
centive to stimulate production by
setting up new industries should not
be included as an element of cost
so as to inflate artificially the prices
payable by the Government.
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Nothing but normal depreciation
should be allowed in regard to that.
Yet the Railway Board was giving
this special concession to this com-
pany. I helieve the amount would be
about Rs. 1 crores. I am surprised
that the Tariff Board has also more or
less supported this claim of the com-
pany.

I do not know why this matter was
sent to the Tariff Board; it should
not have been sent to it. When one
reads its report one feels depressed.
It is expected to be a semi-judicial
and independent body but this report
does not give any impression as com-
ing from a semi-judicial and indepen-
dent body wh.h 1z charged with the
responsib:lity of protecting of nation’s
interests I think this report should
not have been accepted by the Rail-
wav Board and even now the Rail-
way Board shoitld take the earhiest
opportunity to reject the recommen-
dat:on< of the Tariff Board and take
some steps to get over these things

I find that quite some years ago
the Public Accounts  Comunittee re-
commended the nationalisation of this
TELCO company. I do not know why
this step has not been teken.  Per-
haps therc are some legal difficulties.
Evea now something rhould be done.
If 1t takes some time, then  pendirg
that, that the Railway Board should
immediately put some members of the
Railway Board in the managemoent of
the concern. There :s only one re-
pro-entatlive of the  Government of
India in the board of the company.
The compeny has only ra:sed Rs. 2
crores and our Government has put
more than half share of the capital of
Rs 2 rvores frore the Centre and Rs. 75
Jakhs from the Bihar Government;
and our representation on the board
should be on that basis. Something
should also be done to improve the
picce-work system and the cost ac-
counting system and steps for the
nationanlisation of the firm should im-
mediatelv be taken.

Mr. Deputy-Speaker: Shri T. N.
Singh. I am calling hon. Members in
the order in which notice has been
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received., 1'shall try to reach al the
hon. Members but if it is not possi-
ble, 1 may be excused.

Shri Feroze Gmadhi: May I suggest’
that, as Chairman af the Public Ac-
counts Commitiee, he should be given
a little more time.

Mr, Deputy-Speaker: I have: alredy
called him.

Shri T. N. Singh (Chandauli): Sir.
I am afraid that 1 have very little
time at my disposal. 1 know all this
business; I can speak of this agree-
ment between the Government and
the TELCO fiom the beginning and
way it has functioned is a sorry tale
of delay, ineptitude, incJeiency,
failure to keep pledges and promises
and also mis-management and loss of
public money. 1 make these state-
ments with a full sense of responsibi-
lity 1 have no critivisms to offer
agninst any particular individual., 1
think the Tatas and others are
honourable men but all the same as
ithe story has unfolded itself during
the last eight or nine yearvs, it is a
very sorry tale. We cnter into an
agreement; they assure that they will
manufuacture about 50 boilers within
one vear and fifty locomotives next
year. It never came true. In 1950-51,
as a member of the Public Accounts
Committee T raised these issues before
the representatives of the Railway
Ministry. Then they also expresced
great dissatisfaction over the state of
affairs Then again in 1952, the matter
was thrashed out in detail and with
great difficuity we got an agreement.
Then. the Auditor-General observed
in the following words:

‘“This agreement took effect in
1945 June.

“Actually it was not drafted till
1947; and in spite of their having
had two years time to think of
the draft, they seem to have
thought it out in the mest con-
fused manner possible. I have
never come across an Agreement
better designed to create confu-
sion and to blur all the issues.”
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That is the position with regard to
this agreement. Two years it took
to draft the agreement and after ac-
tually the agreement was in force it
was signed two years after and then
this is the result that we have got.

" You read through the agreement, any-
one I say, and I am sure unless he
reads it ten times, he will not under-
stand the first, two and third para-
graphs. After having read it also, he
will wonder whether he had really
read them again or not. That is the
position with regard to this agree-
ment.

Then, how has it worked? We have
been compelled, by circumstances, 1
say, to enter into what we now con-
sider are follies. For instance, it has
been stated about two crores business.
I will cite it as an instance. Now the
two crores were first an advance. The
interest was charged to TELCOS,
which they again got back from us
in the shape of prices of locomotives
and boilers. Then, in order to avoid
the interest charges we were com-
pelled to become shareholders in that
concern. That is the story.

Then again, it was saind when the
agreement was being signed: all right,
what wou. it matter? TELCOS will
be always under our thumb, because
after all we are the men who require
the locomotives; if we stop orders
they will close down. Can anyone do
that? Will it be possible to close
down construction work there? After
all some locomotives are being manu-
factured; the project is desirable, but
it is being mismanaged. But if we
stop it so many workers will go out
of job; all the money will lie idle;
the factory will remain  idle. Why
should we beguile ourselves by the
consolation that when we want we
will stop orders, they will close down.
That actually will never happen.

These are the wrong conclusions
on which things were done. 1 wanted
to point out several instances of this
type. 1 do not want to burden the
House with all those details. But one
thing T may point out here.
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Here is a private firm. They are
supposed to be very expertenced in-
dustrialists, probably the most im-
portant and the most powerful indus-
triahsis in the country. What do they
do? They enter into an agreement in
1845. Actually it came into opera-
tion in 1947. They are not able to
start work till 1950. Then they start
searching at that time, sometime be-
fore 1950 some firm which will give
them the know-how. Other agree-
ments had not succeeded. So they
enter into a kind of “agreement in
1950. It starts operating sometime
later. Now, I say, foy five years if
a firm of such experienced people as
Tatas cannot think that they will re-
quire some suitable agreement for the
know-how for the proper technical
arrangement, for supervision and pro-
duction, they are inefficient. That is
why I said that this is a story of in-
efficiency.

Shri Goray (Poona): Is it ineffici-
ency or deliberate?

Shri T. N. Singh: I would not im-
pute motives; I am not accustome&
to that. I am not accustomed to im-
puting motives. I go on facts, because
I have the honour to belong to an
hon. Committee of this hon. House
which tries to discuss things objec~
tively.

It is said in the Tariff Commission’s
Report that they had planned for 100
boilers and 100 lacomotives. So many
things were not produced; therefore
the cost went up. Now what is the
position today? 1 ask anybody to go
and make an enquiry; they will fin&
that that concern is not capable of
manufacturing 100 boilers and 100
locomotives because the equipment i=
not balanced. ] can say with cer-
tainty and with conviction that it is
not at all a balanced eguipment. They
must invest at least another crore, to
make it good enough to manufscture
100 boilers and 100 locomotives, That
is the position today.

Shri Ferozxe Gandhi: Don’t suggest
it; or they will give 1.
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Siwi T. N. Singh: I think they are
already looking for such things. So
this is the position. And we have
been going on in this manner.

1 will tell you another thing. After
all, this is a concern which iz clearly
a profit-making concern. I de not
know what was the wisdom of enter-
ing into an agreement like this, After
all, the profits they make they will
make out of the supplies we make
to them. We will pay the profits also.
Why should we enter into an agree-
ment of this sort when we are the
sole users almost? And I fail to
understand as to how this happened.
I can excuse it because, probably, it
happened in the pre-Independence

era.
Shri Ranga: How?

Shri T. N. Singh: It was gigned five
days after Independence. That 1s all.
But it must have been finalised before
that. It is said that they had begun
work on that assumption from 1945.
We handed them over a big factory
containing some very good machines,
They did not start from zero or from
scratch as 'n Chittaranjan We start-
ed production n Chittaranjan much
earlier than they did there, and we
came out with locomotives much
earlier than they manufactured even
one locomotive This 1s the position.
It 1s not a matter of pride that a
public undertaking managed by us,
managed by this Government, manag-
ed by this State of ours functions so
successfully? Then why praise private
enterprise, 1 ask. What have they
done? Here they had complete orders
and we were prepared to pay any-
thing, even beyond the rate at which
we get from abroad, paying through
our nose for that, and yet they were
not able to do all this production.
They were given all facilities. Much
song is made about it that they had
this or that lacking. I say it with
authority, with knowledge and with
#1111 conviction that they got all the
facilities that any concern whatsoever
could have got in India, from the
Government. They got factory, land,
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everything ready-made., Here, if you
want to start a factory you hgve to
acquire a land which takes two years,
I {mow what trouble there was in
Chittaranjan in getting land and site.
But they had no trouble.

There is one thing more. We have
been' insisting repeatedly from 1950
as a8 Member of the Public Accounts
Committee I have done it, and I can
say with full knowledge—that the
accounts must be separated; the loco-
motive workshops and the other acti-
vities of the TELCOs, under-frames,
road rollers or diesel trucks should
all be separated. They have not been
separated. There is an ad hoc ar-
rangement of dividing the overheads
on idle time of machines. Actually
idle time of machines has gone mostly
to our engines.

Shri Radhelal Vyas (Ujjain): Com-
pletely.

Shri T. N Singh: Why shoulg it
go hke that? 1 cannot make out.
Idle time of machines and men, over-
head charges, all these things have
been added to the cost of the loco-
;n_otwes and boilers. That is very un-
air.

That 1s why I say with all humility
that where we are the purchasers, we
are the investors practically and sup-
pliers of all finance, it is unwise to
entrust it to even the best of the in-
dustrics m this country. That is the
one lesson we should learn, because
they cannot forget—Ilegitimately or
illegitimately, I cannot say-—their pro-
fit motive This should be a State
undertaking. That is principle num-
ber one. And 1 hope we shall learn
from it.

Another great difficulty is this. 1
am restraining myself about a number
of things relating to this concern and
the way it has functioned because I
hav always found, it is a tragie ex-
perience of mine whenever I have tried
to find faults here or eisewhere, that
I have to be afraid of something else.
In this case I.am sure it is a fit case
where a State undertaking should
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have been taken—and Government
have been trying to fight all through,
‘but the agreement was defective and
they have been fighting against inevi-
table factors and the situation, and
the result is they go on taking advan-
tage of that all through. Therefore,
when 1 say all these things I am al-
~ways afraid that the hon. Minister or
somebody from that side may, think-
ing that it is criticism of the Gov-
ernment, start defending TELCOs.
“That is one thing I am afraid of.

Shri C. D. Pande (Nahi Tal): That
‘happens in every case.

Shri T. N. Singh: In any case, when
the question of taking over comes,
they say “You have defended us, we
«did this, you gave all the praise.”

And if you give us praise, give us
.compensation fully. I want this
House, and also my hon. friend, the
Minijster, for God's sake, to under-
stand that you are not here to defend
the TELCO administration. You are
here to do what chould be done. As
a matter of fact, we need not go very
much into the affairs of the case. It
is so evident. There have been actual
losses, there have been delays and in-
-efficiency. All these things are there.
“They are on record to be verified by
anybody. Even the blindest man can
know what the facts are. It is no
use trying to fool us about these
facts.

Mr. Depaty-Speaker: The hon.

Member should conclude now.

Shri T. N. Singh: One minute more
and I am done. I am conscious of the
fact that I should not have taken any
more than I should take. I am really
sorry, I have taken some other col-
Jeague’s time.

In the end, I would only say:
nationalise this undertaking straight-
way. That is the one advice that I
can give. This advice was given in
the year 1952 1 also want to say
that we should not have gone to the
Tariff Commission. I am very certain
about. it, because, whatever the other
things may be, they are the men
whose job is to help industries by re-
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commending protective duties. They
impose all kinds of conditions.

Shri Ranga: You should not accept
that report.

Shri T. N. Singh: It will be rather
unfair for their work.

17.58 hrs.

Shri 8. V. Ramaswami: My friends,
Mr. Feroze Gandhi and Mr. Morarka
have given certain facts, which are
correct. I would only wish to sub-
mit that from the facts adduced by
them, the emphasis that is laid on the
conclusion of the Tarif Board s
wrong. In pointing out the figures
that they have given, the emphasis
has got to be laid on this fact, namely,
that the Tariff Board has given the
price, which is much more than
Telco’s themselves wanted. It is in
that view of the matter that I submit
that the Tanft Board's report sheuld
be reviewed and it must be re-consi-
dered. 1 will tell you haw 1 arrived
at this.

I am almost certain that the answer
given to my question on 7-5-58 was
not placed before the Tanff Commis-
sion. If it had been placed..........

An hon. Member: It had been

placed.

Shri S. V. Ramaswami: If it was
placed, it makes matter worse. What
I wish to say is that the Tariff Com-
mission has given much more than
what they have demanded. In givi
the price for the first price peri
1954-55, there is some jugglery of the
figures which I will presently submit
to you. For the YP engines the
pride given is Rs. 5,20,000/- for the
first period. Then, for the second

.Period, the price given is Rs. 4,569,000/~

that is, for 1955-58. This is what

they themselves have claimed.

At that time the approximate land-
ed cost of a similar imported loco-
motives was Rs. 3,52,000 for YP and
Rs. 8,68,000/- for the second period.
Now, there is a note appended fo I8,
which says:
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“This figure excludes the pro-
fit in order to be comparable with
the prices shown for the earlier,
that is, pre-price period.”

The cost, under the agreement, would
include only the cost of production.
The price quoted by the firm for 1954-
55, including the profit and managing
agency commission, is Rs. 6,54,000/-.
The note says that this figure of
Rs. 5,20,000/- was the price for YP
engines for the first price period and
Rs. "4,59,000/- for the second, price
period. Why did then the Tariff Com-
mission give them the price of Rs.
6,90,000/- for the first period and
Rs. 6,37,000/~ for the second period?
If they had these figures before them,
what was the reasoning which made
them go to that extent of giving them
more than a lakh of rupees for each
engine? I fail to see the reason.

18 hrs.

The point is this. Regarding the
report of the Tariff Commission we
find that they find fault with the
Railway Board in one place and then
with the TELCO in another place,
and they seek to balance beween the
two, and in the sequel they have
exposed themselves to ecriticism. I
have got an impression that they
were leaning more heavily on the side
of TELCO and supporting them. If
they had not taken up that attitude,
I am positive that the prices that they
would have given ultimately would
have been much less. It is in this
view of the matter that I support the
suggestion made by shri Morarka that
this report should not be accepted and
must be reviewed.

I have no time to go into other
questions, the percentage the increase
works out to ete.

Shri Ranga: Is _i,t not a fact that they
have already accepted the report?

Mr. Deputy-Speaker: So many
speeches are being made in the House
that it is difficult to follow which one
J have permitted.
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Shri S. V. Ramaswami: The Public
Accounts. Committee has done yeoman
service, but the tragedy of it is that.
the Government have not accepted it.
The Railway Board has not found its.
way to see the reasonableness of the-
recommendations of the PAC. The-
fifth report, the tenth report, the-
thirteenth report and the seventeenth
report of the PAC contain passages
with regard to TELCO. Every time
the PAC met they have devoted
great attention to TELCO, they have
made searching enquiries into  this:
matter and their report has been al-
ways sobre, but as I said, the unfortu-
nate portion is that the Railway Board:
did not pay due attention to their re-
commendations.

As a matter of fact, the Railway
Board has been shifting its ground. I
shall give you only one instance. In
the thirteenth report of the PAC in-
paragraph 58 they say:

“The Committee further note
that the loss resulting on account
of payment of initial and double
depreciation is of the order of
Rs. 1-14 crores.”

They say that it was not an advance-
payment as was contended by the-
Financial Commissioner of Railways,
but was an additional payment. Sub--
sequently this point was urged and in.
the seventeenth report, the PAC say:

“The Committee would recall
here that at their sitting held on
4th May, 1955 the then Financial
Commissioner, Railways. as-
sured the Committee that the ’
over-payment made to TELCO
would be taken into account at
the time of the determination of”
firm prices. (See paragraph 139
of the Thirteenth Report). They
are at a los to understand why
the Railway Board have taken a
different view now.”

From time to time the Railway Board:
has ‘been taking different views.
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Almost all friends have submitted
that TELCO should be taken over
and nationalised. [ will conclude by
reading only one paragraph from the
ffth report of the PAC and that will
be very illuminating because it is a
reasoned and sustained argument:

“While on this subject, without
pronouncing any opinion on the
subject of nationalisation of indus-
tries as such, 1t appears to the Com-
mittee that in the case of an indus-
try which caters entirely for Gov-
ernment purposes, such as the Loco-
motives or the Ammunition Factory,
there is obviously a strong case for

State-ownership and management

of such industry. The arguments

may be different in the case of an
industry which caters only partially
to the needs of Government. DBut
in the case of an industry catering
wholly to the Government require-
ments, the assessment and payment
of profits has hardly any meaning.
The Committee trust that Govern-
ment will give due consideration to
this view and come to an early de-
cision on the advisability of their
taking over from TELCO the manu-
facture of boilers and locomotives,
and running it as a State-owned
industry. If necessary, the Govern-
ment can invite participation of pri-

vate capital in such State-owned-

concerns in the shape of Deben-
tures.”

Dr. Sushila Nayar (Jhansi): I rmust
say that this whole debate and the
special pleading of the Tariff Commis-
sion in their rcport has been a most
revealing thing for me. Most of
my hon. friends who have parti-
cipated in the debate are familiar
with what has gone on in the
various meetings of the PC.A. in
this connection but for me it was a
completely new thing. I had always
believed Tata to be one of our best
Industrial. Therefore, to find that
such things can happen even in an
industry under Mr. Tata was, I must
confess, a shock to me.

I won't go into the facts which have

beep very ably narrated by various
Members already. I just went to paint
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out two things. One is that the Rail-
way Board themselves having given
tremendous concessions to TELCO-
from the very beginning, were fiab-
bergasted at the prices that TELCO
wanted from them for the locomotives.
continuously. They found those . prices
to be too high and they could not
accept them. That was why the
dispute arcose. Now, when the dis~
pute goes to the Tariff Commission, it
is strange that the Commission
should increase those prices still fur-
ther and give TELCO even more than:
what the Railway Board in the first.
place had found unacceptable as too-
high a price.

I just recapitulate some of the con-
cessions that the Railway Board had
given. Very great concessions have
been given to TELCO. Condoning of
tremendous delays and waiving of
penalties for it have already been
mentioned. Government had to buy
Rs. 2 crores worth of shares of’
TELCO because TELCO could not
sell them in the market. They paid
further Rs. 26 crores towards dep-
reciation and development cost. Ac-
cording to the report itself the total
cost of the machines etc. of TELCO
1s Rs. 4'8 crores—Ileaving the hundreds
out. Out of that Rs. 46 crores is
directly invested by the Government
of India.

18:08 hrs.
[Mr. SpEAKER 2 the Chair.]

For housing etc. the Bihar Govern~
ment had given Rs. 75,00,000, three-
fourths of a crore of rupees.

What is it that is really the state of
TELCO in this concern? Out of
Rs. 48 crores of capital assets at the
moment, Rs. 4'6 crores have been dir-
ectly the contribution of the Govern-
ment of India. I do not see what dift~
culty there is in taking it over. We
do not even have to pay arything
because we have already paid Rs. 48
crores, practically the whole cost, end.
the balance of Rs. 0°'2 crores can very
easily be found, if necessary, by Gev-
ernment to make up the difference.

The Railway Board have gone fur-
ther to give more concestion to them.
The Board have in the agreemest
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agreed that all the idle man hours
and machine hours could be put on
the loco jobs and non-loco jobs like
manufacture of steamrollers, diesel
engines, under-frames etc. need not

-take into account any idle man’

machine hours while counting the
-cost. This is very strange. It is un~
understandable why this should have
“been done.

I point out these things because 1
am told that some of the retired Rail-
way Board members who are instru-
-mental in concluding the agreement
which has been very ably exposed
by various hon Members of this
House are today the directors of
TELCO or are in other good jobs
under Tata. It is very strange. 1
wish to bring it to the notice of the
hon. Railway Minister to consider
how proper it is that negotiations
relating to money matters should be
carried on between exr-members of
the Railway Board and the present
members of the Railway Board, some
of whom may tomorrow, when they
retire, be going into the employment
of those people with whom they are
negotiating.

As I have said at the very begin-
ning, in spite of the fact that these
tremendous concessions were given,
the Railway Board themselves could
not accept these high prices quoted
by Tatas and it was on account of
that that they wanted the whole
thing to be reviewed and in the re-
view the result 1s that they have
to pay even more.

I do not have the time to quote
figures. I will just mention that the
prices we have paid to Tatas for
boilers and locomotives range from
268 or 185 per cent. of landed cost of
similar machine imported from other
eountries. This is very strange that
we should pay such prices to an in-
dustry in which, practically, the assets
are from the capital invested by the
Government of India. As such, it
is my humble submission that the
Government should do something to
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look into its functioning, apart from
the nationalisation of TELCO which
is self-evident from the discussions
that have taken place and the recom-
mendations of the Public Accounts
Committee. 1 think this report brings
out very clearly that the Govt. should
lecok into the working of the Rail-
way Board as well as that of the
Tarift Commission.

Is this report fair and impartial? It
should be examined by a competent
authority and a verdict obtained.
Certainly, it should not be accepted
by Government and i1t should be
examined without any further delay
and loss of money that comes from
the poor man. We are levying heavy
taxes on them. We have levied a tax
on passenger fares which is going to
hit the poorest man in the country.
Here we are giving crores of rupees
in this manner. It is very strange.
Something needs to be done urgently
and I hope the Railway Minister
would not try to defend this deal but
would rectify it.

Mr. Speaker: The hon.
time is up.

Dr Sushila Nayar: I am told by
my hon. friend that the then Chief
Commissioner of Railways is the
Director of the Tata Industrials Ltd.,
and Managing Agent of TELCO. 1
stand corrected and, accept the cor-
rection.

Member’s

Mr. Speaker: What does the hon.
Member mean? Does she mean that
he was the Chief Commissioner when
the agreement was arrived at?

Dr. Sushila Nayar: In 1847, Sir.

Mr. Speaker: Was there the Ajmer
workshop before that?

Shri Feroze Gandhi: May 1, with
your permission, clarify this? This
Chiet Commissioner of Railways was
Mr. Bhakle in November, 1947, a few
months after this agreement was
entered into. Mr. Bhakle has joined
the Tata Industrials after he retired
from the Railways.
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Mr. Speaker: Does the hon. Member
mean that it was entered into when
the was here?

Shri Feroze Gandhi: It was not
entered into when he was here.

Mr. Speaker: During the war time
there was some manufacture here.

Shri Feroze Gandhl: That was all
cvlosed.

Mr. Speaker: The hon. Minister.

Shri Jagjivan Ram: The talk, no
doubt, has been very interesting....

Shri Nagi Reddy (Anantapur): And
informative also.

Shri Jagjivan Ram: It has been also
informative.

Shri A. C. Guha: Not instructive?

Shri Jagjivan Ram: I only wish that
some of the hon. Members who have
participated in the debate had gone
through the report of the Tarift Com-
mission more thoroughly than they
have done. (Interruptions.) I said
some of the Members who have parti-
cipated in the debate; I did not mean
all the Members.

I w:ll start with Dr. Sushila Nayar.
She was very unfair when she said
that some of the members of the
Railway Board who were responsible
for the agreement went over to
TELCO. When we make any adverse
comment or remark against any 1ndi-
vidual who is not in a position to
defend himself here in the House, we
should be sure of the facts before we
make such allegations. What I am
saying is, hon. Members should make
themselves sure of the facts before
they hur! accusations against any per-
son who is not in a position to detend
himself here; more so, when the per-
son does not continue to be in the
employment of the Government
Of course, th> officers who are in
our employment are under my
charge and custody, and 1 am here to
defend them if any false allegation is
made against them. Therefore, I say,
Dr. Sushila Nayar—she is very consi-
derste, she is intelligent—should have
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making this sweeping remark. 1 am
sorry that this remark came from her,

Mr. Speaker: What is the truth
about it?

+ 8bri Jagjivan Ram: I am coming to
it. It has been clarified by Shri
Feroze Gandhi himself. Shri Bhakle..,

Dr. Sushila Nayar: If no ex-Member
of the Railway Board is in the em-
ployment of Tatas at present, I stand
corrected. This was told t0 me by
very reliable people and I thought it
was correct. If there is no ex-Member
of the Railway Board in the employ-
ment of Tatas at present I am sorry
for the wrong statement. - )

8hri Jagjivan Ram: There may be
an ex-member of the Railway Board
in the employment of Mr. Tata. Whe-
ther that officer or Member of the
Board was responsible for that agree-
ment or not is the crucial point. Shri
Bhakle was the Chairman, who is
with the Tatas at present and not in
the TELCO. But he was not the
Chairman of the Railway Beoard at
that time. {Interruptions.)

Shri Khadilkar (Ahmednagar): As
the Speaker said, what is the truth?

Shri Ranga: Was he a Member of
the Railway Board at that time when
this was concluded?

Shri T. K. Chaudhuri (Berhampore):
Who were the Members then?

Shri Jagjivan Ram: [ have not got
the complete list of Members at that
time. What I am saying is that he
was not a member.

Shri Feroze Gandhi: He was not a
Member of the Railway Board at the
time the agreement was signed. He
became Chief Commissioner in Novem-
ber, 1947, after the retirement of Col
Emerson.

Dr. Sushila Nayar: I had not men-~
tioned any name at all, that was men-
tioned by my hon. colleague. 1 only
mentioned about ex-Members of the
Railway Board.’
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Mr. Speaker: Why should there be
so ‘'much of interruption? The hon.
Minister 13 trying to explain certain
facts. Certain facts were brought up
before the House. I thought the hon.
Member, Dr. Sushila Nayar, only said
that persons who were here went
away there and had in a nice way,
having been erstwhile colleagues,
entered into this kind of a convenient
agreement with other Members of the
Railway Board. That is all that she
said.

Shri Jagjivan Ram: The whole
agreement was entered into long ago.
He was not a Member of the Railway
Board at the time the agreement was
signed. 1 will give the history of the
agreement though it will simply mean
some repetition. As a matter of fact,
as has already been narrated in the
House by Shri Morarke and Shri T. N,
Singh, this agreement was virtually
effected much before 1947; though it
was signed formally in 1947 the agree-
ment existed from 1945,

Shri A. C. Guha: June, 1945.

Shri Jagjivan Ram: Therefore, one
should be sure of the facts before
making such an accusation, that is
what I meant.

Shri Goray: It becomes an agree-
ment only after signing.

Mr. S8peaker: The hon. Minister only
says that during the course of nego-
tiation somebody was there and there-
after he became Commissioner or
General Manager.

Shri Jagjivan Ram. I am sorry, 1
have not said that.

Mr. Speaker: I am not able to {fol-
low. Let there be no interruption.

Shri Jagjilvan Ram:
What 1 said is this.
stated by the hon. Members here and
as it has been narrated in the report
of the Tariff Commission itself, this
agreement between Tatas and the
Railway Board was virtually in exis-
tence from 1045.

Mr. Speaker: Who was then the
Chairman of the Board here in 10477

1 am sorry.

As has been.
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8hri Jagitvan Ram: Some English-
man was the Chairman.

S8hri Ferose Gandhi: Col. ¥merson.

Shri Jagjivan Ram: Anyway, no-
body. who is with the Tatas today was
at that time either Chairman or Chief
Commissioner or Member of the Rail-
way Board at all. It is clear.

Now, Shri T. N. Singh happens to
be the Chairman of the Public Ac-
counts Committee. He has been as-
sociated with that august body since a
pretty long time. He knows the case
very thoroughly. He asked me that I
should not stand here to defend
TELCOs. 1 am not trying to defend
TELCOs, but I will certainly place
certain objective facts for the consi-
deration of Shri T. N. Singh and the
House. It will not be out of place it
1 carry the House to a period in lndia
and the conditions that existed during
the period, 1943 to 1946. Just after
the war, after the greatest strain on
the railways when renewals and re-
placements had not been done and the
difficulties in procurement of neces-
sary locos and boilers were many, the
idea of this factory was conceived. It
is well that there is an objective ap-
preciation of the conditions that ob-
tained at that time. It is always con-
venient to be wiser after the events,
because, when we consider a particular
event at a subsequent stage, we have
before us not only that particular time
and the condition that existed at that
particular time but also the subsequent
developments before us which the per-
sons who toock the decision at that
time did not have——the advantage of
having subsequent developments. We
should not forget that at all. In that
context, people thought, as has been
said in the report of the Tartff Com-
mission, of utilising Singhbhum work-
shop for the manufacture of boilers,
and also subsequently of the locomo-
tives. It has been said that locomo-

s were manufactured in Ajmer
wo§kshop and they were closed in
1050 before the TELCO came into
production impliediy with a view to
help the TELCO.



2223X Prices paid

Shri Feroze Gandhi: I did not say
that.

Shri Jagjlvan Ram: I may tell the
House as a matter of information that
the work of production or manufac-
ture of locomotives in Ajmer work-
shop was discontinued 1n 1940.

Shri §. V. Ramaswaml: Difference
of ten years.

Shri Jagiivan Ram: Yes.

Shri S. V. Ramaswami: Perhaps it is
& misprint.

Shri Feroze Gandhi: On a point of
information. T read out a portion
from the publication of the Indian
Railways called Indian Railways. 1t
was an extract from that publication,
the coentenary publication—Indian
Railways—100 ycars.

Shri Jagjivan Ram: He has com-
pared the prices.

Shri Feroze Gandhi: 1 rcad out that
fact from the book. I can give it to
you if veu hke for reference It is in
that publication.

Mr. Speaker: During the war, was
it not said somewhere—I do not re-
member exactly-—that as many as 12
locomotives were manufactured in
Ajmer workshop?

Shri Jagjivan Ram: At present, I
will repeat what I said.

Shri Feroze Gandhi: 1 am very
sorry. What I quoted first was from
Indwen Railways. Now, by way of
confirming i1t I shall now quote from
the Annual Report of the Railway
Board, 1946-47, Vol. It is as follows:

“Ajmer workshop continued to
work on the second batch of
10XT/1 locomotive. A further
order for 58 ¥B locomotives, the
boilers for which will be manu-
factured by the Singhbhum work-
shops, was placed on these
shops.”

Where is it said that it was closed
in 18407 I can give you year by year
the orders placed on the Ajmer work-
shop.
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Shri T. N. Singh: It might be =
misprint.

Shri Jagjivan Ram: I will have to
check it up.

Mr. Speaker: The hon. Minister will
check it up. I think there was a
Standing F:nance Committee for the
railways and this matter came up
then. There was also objection to its
being closed down. The hon. Minis-
ter will kindly look into that.

Shri Jagjivan Ram: I will have to
check it up. I am only reading from
the paper 1 have received.  (Interrup-
tiuns.)

Dr. Sushila Nayar: I may be ex-
cused for a shght, if I have made any,
when the Minister himseif is finding
1t difficult to be accurate in his figures.

Shri Parulekar (Thana): May 1 sug-
gest that the Minister may continue
tomorrow, so that he may have all
the facts?

Mr. Speaker: This can go on; if there
are any points which require further
elucidation, certainly we shall sce.

Shri Feroze Gandhi: 1 think that
1959 become 1040,

Mr. Speaker: T am only requesting
hon. Members to allow the hon. Minis-
ter to continue his thread. After all,
he has not been Railway Minister
since 1940. He can only act upon
what information is given to him.
However important the matter may
be, let us not get excited over this.
Does the hon Minister think that he
must have some more time?

Shri Jagjivan Ram: In the wvery
beg‘nmng 1 have said that I will take
25 t{o 30 minutes. When the Deputy.
Speaker enquired what time 1 would
need. 1 said 1 would need 25 to 30
minutes. 1 propose not to exceed that
time; 1 will be able to finish within
that time. I have not exceeded jt. [
started at 6-15.

Mr. Speaker: Hon. Members will
kindly keep quiet. Tomorrow...

Some Hon. Members: Just now.
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Mr. 8peaker: Let us see whether we
could have this for half an hour to-
morrow. But there is a half-an-hour
discussion soon after the Private Mem-
bers’ Bills tomorrow. Therefore, if
the hon. Minister has no objection, we
will sit till 7 o’clock.

Shri Jagjivan Ram: I have no objec-
tion.

Shri Mahanty (Dhenkanal): The
year of closure of the Ajmer factory
is very material for this purpose. Mr.
Feroze Gandhi said it was 1950 and
the hon. Minister says 1940 and we
are in a fix. I submit that the year is
very material for considering the issue
on its own merits. Therefore, this
matter should be properly checked.

‘Mr, Speaker: The hon. Minister will
g0 on. Hon. Members will not kindly
interrupt hereafter.

Shri Jagjivan Ram: I have not much
to say about these things. As I have
gaid, the Tariff Commission had pro-
duced a very good report. We may
not agrec with the recommendation or
we may agree but this much credit
will have to be given to the Tariff
Commission that they had placed the
facts very frankly. The facts and the
conditions 1in the TELCO have becn
very objectively placed in this reBort

Shri Ranga: They have been paid
more than they asked.

Shri Jagiivan Ram: If the hon.
Member will go through the report of
the Tariff Commission, he will find
that they have not been given more
than what they asked. 1 will, there-
fore, request the hon. Members to go
through the report.

There have been some variations in
the prices which have beén raised by
Shrl Ramaswami and by Shri Feroze
Gandhi also. How are the prices to be
reconciled? There too, if you go
through the report of the Tariff Com-
mission, there 15 an answer to that.
The TELCO wanted to :spread the
special depreciation over .the whole
period of the agreement whereas the
railways wanted that it should be
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paid as and when eaccrued. That
makes the difference in the two prices.

Shri Ferose Gandhi: Three prices.

Shri Jagjivan Ram: I will read fromx
the report. If the hon. Members will
see page 48, they will ind the answer.
The Tariff Commission has said that
the prices payable to TELCO would

-have been lower than those recom-

mended by them if the Railway Board
had accepted the principle of even
spread of depreciation proposed by the
company because the incidence of
depreciation would have been lower
than the actual in the earlier periods
and higher in the later periods. They
further say:

“In that case, however, as ex-
plained in paragraph 152 over
agreement period as a whole, the
Railway Board would have paid
the same amount by way of depre-
ciation but a higher amount by
way of profit on capital employ-
ed.” -

As a matter of fact, the Tariff Com-
mission  did not recommend prices
higher than quoted by the TELCO
themselves.

Shri Feroze Gandhi: I want to
understand this. How can the prices
vary? There was the first price as
per the statement laid by you on the
Table Rs. 6,54,000. The second is the
two quotations of the Railway Board
to the Tariff Commission. One is
Rs. 7,20,000. Then, the other one is
guoted by the TELCO to the Railway
Board and submitted to the Tariff
Commission Rs. 6,45,000. I would like
to understand how they can vary. Is
there any explanation? That is what
1 want to understand.

Shri Jagjlvan Ram: There is; that is
what I have said. If you look to page
32, paragraph 15'2 of the report of the
Tariff’ Commission, you will find an
explanation to that.

Shrl Ferose Gandhi: The  Tariff
Commission did not even mantion
Rs. 7,20,000. ’
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Shri Jxgitvan Ram: I was explaining
why there has been this variation. It
will be there if you spread deprecia-
tion over the entire period of the con-
tract. That was the reason why this
difference arose. ..

Shri §. V. Ramaswami: In 1856, they
themselves wanted Rs. 5,20,000 and in
the second period only Rs. 4,09,000.
The firm themselves wanted this but
they have been given more.

Shri Jagjivan Ram: That is there
and this is the basic cause. When
the special depreciation was spread
over a longer period the price was
low; when it was computed every
year the price was naturally high.
That was the reason.

I shall give the House what was
the price quoted by the TELCOS and
what was recommended by the Tariff
Commission. As I have said, one may
or may not agree with the recom-
mendations of the Tariff Comrnission,
but the Tariff Commission had ex-
plained all the facts. Many hon.
Members have most of the drawbacks
in the TELCOS as noticed by the
Tarff Commission. If hon. Members
had seen the resolution of Govern-
men! accepling the recommendations
of the Tanff Commission, they would
have found that Goveérnment had
pointed ocut to the TELCOS all the
defects and drawbacks existing in
the TELCOS as mentioned by the
Tariff Commission and expected that
the TELCOS would rectify those
defects at the earliest possible oppor-
tunity.

—s/hrl Ranga: Is there a
clause?

penalty

Shrl Jagjivan Ram: There is in the
agreement a penalty clause for the
shortfall in execution of the orders
placed with the TELCOS. But it is
known to hon. Members that for the
development periods, pfMod A and
period B, in the case of boilers the
penalty was not enforced. Mr Feroze
Gandhi has given the fgures; he
himsel? knows why it was not
enforced. As regards the first price
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period when the shortfall was with-
in 10 per cent, no cause for enforc-
ing the penalty clause. During receat
period there was a shortfall and we
imposed the penalty clause and an
amount of nearly Rs. 80,000 has been-
claimed on that account. For the
coming period we expect there will
be no shortfall but if there is a short-
fall I may assure the House that we
will take action.

If we compare the price of loco-
motives imported fréth Germany or
Japan, the prices of TELCQOS are
higher. There is no doubt about
that. I do not want to bring in Chit-
tranjan here. Chittaranjan is a fine
piece of achievement of the Ministry
of Railways, and 1t is doing a fine
job and we should be proud of that.
The Tariff Commission has made
certain comparisons between Chif-
taranjan and TELCO. 1 dn not think
that should be regarded as a basis for
any decision. There are certain
differences in the wage structure of
Chittaranjan and TELCO. 1 am not
saying this by way of defence, but
we will have to take things as they
exist,

In Tata industries whether it is.
TISCO or other industries roundabout
TISCO, they have their own scheme
of payment to their labour and there
is no denying the fact that the basic
wages 1n these industries roundabout
TELCO-—ecven, industries not belong-
mng to Tatas—the basic wages are low,
and commensurate with that, the
norms also are low.

Shri Ferose Gandhi: We have raised
the question of man-hours, not wages.

Shri Jagjivan Ram: I am only
saving that these are the things, as
they exist there, in that area where
industrial development has taken
place. In Tata Iron and Steel Com-
pany also, the basic. wages are low,.
the norms are low (An Ron. Member:
That is questionable) and they are
compensated by various kinds of
boenuses, That is the position. The
total emoluments, of course, are quite-
reasonable, but their wage structureg-
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ere quite different from our wage
structure in Chittaranjan. There is

no deyning the fact that the Tariff
Commission itself has given figures
about man-hours and utilisation of

machinery, and it proves that there is
surplus labour in TELCOS and that
there is no full utilisation of the work-
ers and also of the machinery.

How is the overhead to be charged
is 'the question. That also has been
given by the Tariff Commission, on
what basis, according to the agree-
ment the various overhead charges in
TELCO are adjusted. The TELCOS
have head, if I may be permitted (o
use the word, a chegquercd career
since 1945 to 1954, Their various
difficulties have been recounted in
the report of the Tariff Commission
itself But f we compare the prices
from the devrlopment period to the
first price perod and the second price
perind, we will find that there has
been progressive reduction in the
prices of thc iocomotives and boilers.

Shrimati Renu Chakravartty (Basir-
hat): It 1s high even now.

Shri Jagjivan Ram: It i« a fact
that the prices are higher thin the
landed cost of German and Czecho-
slovakian lochmotives.

An Hon. Member: And Japanese.
Shri A, C. Guha: Also British.

Shri Jagjivan Ram: It is not now,
if my friend Mr. Guha will lock into
it

Shri A. C. Guha: You are including
customs duty in the landed cosi. which
should not have bheen included.

Shri Jagjivan Ram: So at present
their prices are going lower down
than the U.K. prices.

Then I come to the question of spe-
cial depreciation. Again I may point
out that as the agreement existed
even before 1947 when it was signed,
a draft agrcement about a special
-depreciation was agreed to even before
1947. The Central Board of Revenue
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was consulted and they had said that
it is not a normal practice but they
will not be embarrassed in any way

by this. I am narrating the facts ss
they are.
Shri Ranga: May I know whether

it was brought to the notice of the
P. A C? X

Shri T. N. Singh: You are referring
to an oral agreement.

Shri Feroze Gandhi: May I read out
to you the letter of the Central Board
of Revenue? 1t says ......

Mr. Speaker: Order please. I am
not able to understand these inter-
ruptions. 1 thought the hon.
Member had half an ho{ur.

Shri Feroze Gandhi: We are also
responsible Members. The letter is
here 1 can read it out, if you like.

Mr, Speaker: The hon. Minister is
notl casting any aspersions on the hon
Member.

Shri Jagjivan Ram: 1 said it was
referred to them, and they said 1t was
no! a ngrmal practice 1 am not quot-
ing, T am speaking irom memory: I
have the impression. ...

Shri Ranga: It was never brought
io the notice of the P.A.C.

Shri Jagjivan Ram: I do not say
it was not brought to the notice of the
Central Board of Revenue, They
were consulted, and they said that it
was not a normal practice but they will
not fecl embarrased on that account
m any other sector No contradic-
tion to Mr. Feroze Gandhi that he was
wrong and I am right is involved.

Shri A. €. Guha: In the letter it
has been clearly stated that this should

not be included as an element of
cost.
Mr., Speaker: This kind of running

commentary leads us nowhere.:

Shri Jagiivan Ram: Why this
additional depreciatiop was gives
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should be known from the Income.fax
Act iteelf. It was to encourage cer-
tain industries and in order to esta-
blish an industry, which was required
in the country. That was perhaps
the consideration on account of which
this facility was granted to them.

All the fgures are here. Mr.
Feroze Gandhi said that by the time of
the expiry of the agreement, 88 per
cent of the original cost would have
been paid to themm. That is perbaps
a fact. If we calculate the normal
depreciation and the special normal
deprecintion, it may be that 88 per
cent of the original cost would have
been paid to them by the end of the
agreement and 14 per cent will remain
as the book value.

As I have said, the prices are com-
ing down progressively. I have list-
ened to the various remarks and com-
ments made by the various members
of the House. We are on the point of
negotiating for prices for the next
.price period. As a matter of fact, the
Railway Board has already written to
TELCO - to quote the price for the
coming period in order to start nego-
tiations with them, if necessary,
because the existing price is only till
the end of March 1858. While con-
sidering the gquoted price by the
TELCO, we will keep in view all the
comments that have been made by the
members in this House.

Shri Ferose Gandhl: We
want anything more.

Bhri Nagi Reddy: From all sides of
the House there was a request for
nationalisation. 'What about that?

Shrl Jagjivan Ram: That has been
raised by the Public Accounts Com-
mittee, I think, in their fifth and the
tanth report.

Shri ‘Y. N. Singh: The fifth report.

Shri Jagjivan Ram: The Railway
Board has submitted notes to the Pub-
He Accounts Committee on that point
also and the Public Accounts Com-
mittes have noted the comments of
the Railway Board on the question of

do not
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nationalisation.’ Mr. T. N. Singh

happens to be the Chairman of that
Committee.

Shri T. N. Stagh: [ think you xye.
putting them in the wrong. In the
meantime, Government had already
referred the case to the Tariff Come
missfon.  Naturally, when the
was seized by a commission, the Comis
mittee withheld its comment. Tihat
is the position, If you say that tha
Committee approved of it, it would be
WTOng.

8hri Jaglivan Ram: About the differ
ences between TELCO and the Rail
way Board regarding the prices to be
paid to TELCO in one of the
reports, the Public Accounts Commit-
tee itself suggested that the matter
may be referred to arbitration and it
should be settled. It is contained in
report of the Public Accounts Com-
mittee.

Shri T. N. 8ingh: Only about price

Shri Jagjlvan Ram: I am not saying
that we referred the question of
nationalisation to the Tarift Board. I}
am referring to the question of
price. No settlement was being arriv-
ed at between the TELCO and the
Railway Board about price, and the
suggestion of the Public Accounts
Committee was that we should settle
this question by arbitration.

Shri T. N. Singh: That is there in
the agreement itself,

Shri Jaglivan Ram: We thought
that the Tariff Commission is a handy
organisation and we should utiliae
that especially when such work is
within the jurisdiction of the Tarif®
Commission. Government thought
that such Questions as the determina-
tion of price should be referred to the
Tariff Commission. Accordingly it
was decided by Government to refer
the matter to the Tariff Commisaion,
and we have accepted the recom-
mendations of the Tari# Commission.
We have also brought to the notice of
TELCO, as I have said, all the codn~
ments that the Tariff Commission has
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made about certain weaknesses in
the orgenisation of TELCO, regarding
the man-hours taken for the manufac-
ture of locomotives or the full utilisa-
tiae of the machinery there. They
have begn brought to their notice, and
we will sce that they take effective
steps i} order to reduce the man-
hosrs, arrange for fuller utilisation
of the 1imbour force, their proper
absaxption and also for proper utilisa-
tion of the plant and machinery there.
‘More than that I cannot say.

Ageain I will assure the House that
the Railway Board and the Govern-
ment will bear all the comments that
have been made by the Members
while considering and negotiating the
price for the next price period.

Shri Feroze Gandhi: May I ask for
one clarification? The hon. Minister
stated that the price of TELCO loco-
motives in the price period “C" has
come down below the British landed
cost. The locomotives which TELCO
are manufacturing are not British
locomotives. They are German loco-
motives and their technical associates
are also Krauss—Mauffei. May I know
why the landed cost of the German
locomotives should not be the norm
for this comparison and not the Brn-
tish becsuse we are not importing any
British locomotives at all ?

Shri Nagi Reddy: But they gre
lower in price.

Shri Jagjivan Ram: Sh;x S. V. Rama-
swamy dins in my ear that the
agreement refers to the UK. landed
cost.

Shri Feroze Gandhi: Only in tne
development period. In the fixed
price period that does not apply.

Shri Ranga: May I know at what
level the report of the Tariff Com-
mission was considered and accepted?
Was it by the Railway Board itself, or
by the Minister or by the Cabinet ar
a whole?

The Mimister of Finance (Sari T.
T. Krishnamachari): All reports of
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the Tariff Commission come before
the cabinet.

Shrl Rangs: ' But I would like to
know more specifically from the Rail-
way Minister whether he has ascer-
tained as to'the level at which of LY
whom this was actually acceptad?

Bhri Jagiivan Ram:  As my friend
the Finance Minister, has said, d!
recommendations of the Tariff Com-
mission come before the Cabinet.

Shri Ranga: This is different from
the other things. They only make
recommendations with regard to the
protection to be given to various
industries. Here it was only advice
that was given.

The Prime Minister and Minister of
External Affairs (Shrli Jawsharial
Nehru): Every report of the Tariff
Commission is placed before the Cabi-
net in regard to every matter. It is
obvious that the Cabinet gets it with,
the recommendations of the Ministry
concerned, and normally speaking, the
Cabinet accepts an expert body's
opinion. 1 am not talking about this
particular matter

Shri Ranga: This is slightly differ-
ent. Here the Tariff Commission was
not asked to say how much protection
is to be given as is usually done in
regard to industries. Here, their
advice and opinion was sought.
Therefore, a slightly different proce-
dure should have been pursued in
considering this particular report.
That was the reason why I put that
question. The normal procedure
would not obtain here.

Shri T. T. Krishnamachari: I am
afraid my hon. friend is wrong. The
Tariff COmmission does deal with the
question of prices. Steel prices are
settled by the Tarif Commission
cement prices are settled by the Tariff
Commission. We refer to the
Tariff Commission many price
matters, and as the Prime
Minister has mentioned, no deci-
sion is taken by Government n
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regard to any of these matters which
go before the Tariff Commission until
the appropriate Ministry put forward
their case and the matter is considex-
ed by the Cabinet. As the Prime
Minister mentioned, in many cases the
acceptance of the Cabinet is formal
because it is & matter of protection or
something like that, but this matter
was considered and a decision taken

Shri A. C. Guha: The hon. Minister
hag stated that the price 1in the thiid
price period is lower than the landed
cost of the British locomotjves. In
reply to a question on 28-8-1857 it
was stated that during the third price
period, the price fixed is Rs. 4,44,000.
and the price for the British locomo-
tive (landed cost) given on the same
day in the same reply was Rs. 4,15,833
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This is also inclusive of customs Quty
which will be over TRs. 20,000 for
freights insurance and other charges.
Then how can they say that the price
in the third period will be lower than
the landed cost of the British locomo-
tive?

Shri Feroze Gandhi: It is a wrong
reply that was given.

Several Hon. Members rose—

Mr. Speaker: The House now stands

adjourned and will meet again-at 11
hours tomorrow.

18-57 hrs.
The Lok Sabha then adjourned till

Eleven of the clock on Friday, the
6th September, 1857.




1223

DAILY DIGBST
{Thursday, sth September, 1957)

ORAL  ANSWERS
QUESTIONS . . 11963132003
8.Q. Subject CoOLUMNS
No.
1489. Revision of UN, Charter 11963-64
I491. Duplnced Persons from
RBast Paki . 11964—66
1493. Necws Reeln . . 11966-—68
1493. Industriesin North Bihar 11968—71
1494. Labour participation in’
Management . . 11972-73
1495. Ways and Means for
Second Five Year Plan . 11973—76
1496. Hindi Diplomatic Dealings 11976—78
497. Coal Mines Labour Wel-
fere Fund . 11978-79
1498. Small Scale Industries 11979—82
1500. Landless Labourers 11982—385S
1501, National Plan Day 1198587
1503. N.E.S. and Community
Devcjopmem Blocks in
ur 11987-88
1504. Second Five Year Plan 11988 ~00
150$. Government of India
Press at Coimbatore 11990-91
1506, FiVe Year Plan Pubhcity 11991 —94
1507. Displaced Pcmom in
Gangakhadar 11994—96
1508 Cottage Match Indum—y 11966-97
1509. Heavy Chemicals Indus-
tries in Durgapur . 1199712000
1499. Internstional Atomic
Energy Agency. 12000
- N. Q. No.
23. Violation of Indian terri-
toryby the Pertu: 3
trocps, . . . 12000—973
WRITTEN ANSWERS TO
QUBSTIONS . 12003-40
S.Q.
1490 General Agreement on
‘Tariffs and Trade 12003
1s10. Pilot Sectlom in Mjma-
tries. - 12003-04
1511, Pexcnpmlncome 1200405

12220
5. Q. Subject CoLuMNs
No.
1512, Indum:ﬁ. Estates in N
Marath (Bombay) 1300
1513. Cuavery Valley P-per Miun
L., Mysore L
1514. Disarmament SuboCcm
mitte . . * 13006-07
1s1s. U, S. A. Machmc Tool
Advisory Group 12007-08
1516. Indo-Pakistan Trade
t . . . 13008
1s17. AR, Cutiack . 12008-09
1518, Industrial Development
of North Bihar 12009
1519, Educsted unemployed . 12009-10
1520. Peaceful uscs of Atomxc
Bnergy 12010
1521. Industrialists Delegation. 12010
1522. Anti-untouchability Pro-
paganda Programmes on
ALR, . . . 12011
1523. Asian Regional Nuclear
Centre . . 13011
1s24. Outlay in Punjab under
Second Five Year Plan . 12011-12
1s25. Manufacture of Fertilisers 12012
1526. Recasting of State Plans 12012-13
U. S. Q. No.
261. Starutory bodies under the
! Ministry of Works, Housing
and Suppy. . 1201316
1262. Statutory bodies under the
Ministry of Rehabilitation  12015—17
63. Statutory and Ad hoc
1203 bodies under the Ministry
of Labour and Bmployo
ment . . 12017-18
264. Ststutory bOdles under the
1264 Ministry of Information
and Broadcasting - . 12018
1365. Statutory bodies under
theMinhtry of
Affairs. 12018—30
1366. Statutory bodnea upder the
Minustry of Commerce and
Industry . 12020
6v. Manufecrure of »
1257 and Bristle Fibre . 13021-3



12227 {DAILY
WRITTEN ANSWERS TO
QUBSTIONS-—contd.
Us.Q. Subject Corumns
No, - .
1268. Rickshaw Pullers . . 12022
1269. Rsbindra Sangeetin A IR, 1202123
1270. Indign Freedom Struggle
Conocert . 12023
1271. lndians in Uganda 13023-24
1272. Purchasc of buses . 12024
1273. Slum Clearance in Bangs-
lore . . 13024-25
1274. “‘Ajkal’” Magazine . 12028
1275. Lajpstnagar Colony
s Lucknow . s 12035—26
r376 Cottage Industries « 12026—27
1277. Ambar Chnrkhn Proctun
me . 12027
1278. Tobacco Export 12028
1279. Displaced families 1n
Duhalia Camp, Assam. 12028
1280. Employees Provident fund
Schemes . . 12029
1381, Aluminjum Industry 12029
1282. Regional Smnlllndustnes
Servioe Institutes . 12030
1283. Industrial Bstates . 13030
1284. ‘Barshoti’ . . 12030
128s. Aid for Displwed Penom
in Andamans 12031
1286, Small and Medlum Sc.le
Industries 12031
1287. Central Committee of
Atomic Research Scien-
tists 12031—32
1288. External Pubhcuy Dcpm.
ment . . 12033-—33
1289. Import and Export of
Bul}’lm . - . . 12033
1390. Small Tes-holdings in
Kerals . . . . 12033
1291. Children’s Films . 12034
1294. Indian Rare Bmh:' F-c-
wry, 13034—35
1293. Portuguese case in _the
Internstional Courtof Jus-
tice . . ]3035
1294. Paridsbad Township 12035—3°
129s5. Atomic Bnergy Programme 12036

DIGEST! 12228

1296. Aid for small scale in-

dustries . . . 120368
I297. RunlcllimainShriGau-

gansgar District 12037
1298. Indian Hlxh Commimon,

London . 12037—38
1299. National Industries De-

velopment Corporation . 1203839

1300. Training of Creche Nurses 12039

1301, Coal Mines Welfare 0r~
ganisation, Dhanbed

Film on the struggle for
Fieedom, . . .

12039
1302.
13040

PAPER LAID ON THE TABLE 12040

A copy of the Notification No,
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e Development Councils
(Proeedunl) Rules, 1952 was
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MINUTES OF RULES COM-
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TABLE . 12041

Dr. Sushila Nayar laid on the
Tabie a copy of Minutes of the sitting
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MESSAGE FROM RAJYA
SABHA . . 12041

Secretary re; ed a message
from Rajya Sebha that Rajya
Sabha no recommendsations to
make to Lok S-bhainrcard to the
Finance 0, 2 1957
passed by Sai haon tfle 28th
August, 1957.

PETITION PRBSENTED

Shr: Ramy Reddy presented
a petition signed by a peunoner
relating to amendment of Ind
Post Office Savings Benk Rules.

CALLING ATTENTION TO
MATTER OF URGENT PUB-
LIC IMPORTANCE . .

Shri Balkrishna Wasnik called
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The Minister of Finance
(Shri T. T. Krishnamachari)
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a
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BILL UNDER CONSIDERA-

TION . . B s 1304456
Further discussion on the
motion to consider the Legaslative
Cougcils Bill and the amendments
for circulation, of the Bill for the
purpose of elicitng opinion there-
onand forreferenceaf the Bill o

Sclect Committee continued.

, On an amendment for circula-
tion of the Bill, movad by Shm:
Menon, the

Nargyanankutty »
Houge divided: Ayes s2; Noes
134. Theamendmniet was accor-
d?::uynm:ved.

All the other

emendments
were withdrawn by leave of the
House.

The motion for considecation
of the Bill wasadopted and clause
by-clause coasideration was tsken
up.
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Clause-by-clsuse considera-
tion was not concluded.

DISCUSSION ON PRICES OF
LOCOMOTIVES . 13:66—-:333‘

Shri Feroze Gandhirsised s
discussion on the prices paid for
locamotives by
Tata Locomotive Works,

The Minister of Railways
ssgr.:‘ Jagjivan Ram) replied to the
ehate.

AGENDA FOR FRIDAY, &h SEP-
TEMBER, 1957. . . .
Further oonsideration snd

sing of the Legislative Coun-
211“9 Bill and Private Members’

Bills.





